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LOK SABHA
Tuesday, August 16, 1966/Sravana 25,
1888 (Saka) ’

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKRER in the Chair]
ORAL ANSWERS TO QUESTIONS

Migration of People due to Famine
conditions in certain Regions

+

*450. Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri R. Barua:
Shri R. S, Pandey:
Shri-Subodh Hansda:
Shri .S. C. Samanta;
Shri Bhagwat Jha Azad:
Dr, L, M_ Singhvi: . .
Shri M. L. Dwivedi:

Will the Minister of Food, Agricul-
tufe, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that people.
from - those regions of the country
which have been hit by famine con-

4684

ditions with regard to the availability
of foodgrains have migrated to other
parts of the country in order to get
foodstuffs;

(b) if so, the names of the places
from where people have moved 1o
other places; and

(c) the steps taken by Government
to provide adequate foodstuffs to the
people in the food scarcity regions of
the country?

A

The Deputy Minister in thy Minis+
try of: Foed, Agrioulture; Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

(b) Does not arise,

(c) A statement is laid on the Table
of the Sabha. :

STATEMENT

The normal allocatians of imported
foodgrains (wheat and milo) to var-
jous scarcity affected  States have
been increased. The quantitieg' allot-
ted to these States:during the first
eight months of 1966 are given below:

< Wheat Milo-

. (Figures in *000 tonnes)

1. Andhra Pradesh 163 .
' 2. Gujarat 369 149
3. Madhya Pradesh 334 56,
4. Maharashtra 1046 . 439,
5. Mysore 332 15T
6. Orissa 166 17

7. Rajasthan 316 86
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The above allotments include the
following quantities given to these
States for free distribution as gratui-
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tous relief to the old and the infirm
and others who are unable to work:

Wheat Milo
. tonnes tonnes
1. Orissa . 14,000 3,000
2. Madhya Pradesh . 7,000 —_
3. a tra . . . . . 6,c00 -—
4. Rajasthan, Andhra Pradesh & Mysore . 5,000 -
. X (each)
5. Gujarat 3,100 1,000

The State Governments of Rajas-
than, Gujarat, Maharashtra ang Mad-
hya pradesh have each been alloted
1,000 tonnes of wheat flour also for
free distribution as gratuitious relief
from the gift consignments received
from abroad.

A quantity of 2,918 tonnes of dried
peas and about 850 tonnes of heans
received as gift from abroad have also
been given to these affected States
for free distribution,

The scarcity affected States have so
far been allotted over 25,000 tonnes
of milk powder for free distribution
to children and expectant and nurs-
ing mothers in“the affected areas.
They have also been given over 500
tonnes of biscuits so far for free dis-
tribution amongst ‘children.

Shri N. R. Laskar: I find that there
is no mention of the State of Assam.
Assam is facing severe scarcity of food
these days. Very recently I had
been to Assam and I found that in
the villages and the rural areas, rice
was available in the free market at
Rs. 4 per k.gz But Assam has not
been mentioned in the statement. May
1 know whether scarcity conditions do
not prevail in Assam these days?

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramaniam): The
statement refers to States which were
affected by drought conditions last
year and where there was a consider-
ably significant fall in production.

Ag far as Assam is concerned, last
year's production was almost normal,

dnd, therefore, Assam has not been
classified as one of those areas which
have been affected by drought, But
there are difficulties in Assam due to
other conditions. We quite realise
that and we are trying to take steps
to meet the situation.

Shri N, R, Laskar: It has been re-
ported in the papers that Andhra
Pradesh also is facing acute scarcity
of foodgrains due to drought. May I
know whether Government are tak-
ing any steps to meet the situation in
Andhra Pradesh also?

Shri C. Subramaniam: We are sup-
plying wheat and milo to Andhra Pra-
desh for consumption in the drought-
affected areas, particularly in Rayala-
seema Telengana,

Shri Liladhar Kotoki: May I know
the additional quantity of rice and
wheat which the Government of
Assam have asked for to meet the
present situation and what quantity
has been supplied by the Centre to
them? .

Shri C. Subramaniam: I cannot
straightway give the quantities asked
for by Assam. But only a few days
back we had allotted a thousand ton-
nes on an emergency basis. The other
requirements are being looked into.

=t wo o frAd ¢ WA wdEw ¥
AT FF "rET # FE o
oY T T & gER 9T § Y W, 9=
for & & ot wriE & 2w & 6 Trorere
T wer WRW & AN FTRY de §



4687 Oral Answers

WG F AT CE T & FA T § W
A & sy e g i AeT agRY
F oY Aiwe AL TA ST W FTAF
FwnFar Efmw G frad g
0 e gg & fr Y AE g3 ¥ A
g § 3F®! St Fifedr & oF & qg
W1 | FR W 51w F fod aga ¥4
T R@ERIFWE

Shri C. Subramaniam: As far as
the mo' 2ment of population is con-
cerned, wve have asked for informa-
tion from all the State Governments,
and they have replied that no migra-
tion of people has taken place be-
cause of shortage of foodgrains. But
they have said that during this season
there is generally a movement not
from Siate to another, but from the
rural to the urban areas, and that
moveinent has taken_ place, but that
is a normal movement. Therefore,
all the State Governments have said
that tl ere was no movement from Jne
State 0 another. That was how we
understood the question and that is
how it has been answered,

Shri M, L. Dwivedi: The second
part ol my question has not been ans-
wered. May I know whether Govern-
ment have allotted less quantity of
wheat 10 the' wheat-eating States
like Rajasthan and Madhya Pradesh
as conip red with other States?

Shrij C. Subramaniam: Last year,
we had made a ,calculation of the
. deficits in .each State, and on the
basis ¢1 the deficit a proportionate al-
jotment was made of the quantities
available with the Centre. But re-
cently there has been difficulty in
Madhya Pradesh and Rajasthan, and

we have increased the quota for
them.
Shri ¥ . C. Samanta: May I know

whethrr any of the States mention-
ed in fie statement demanded rice
also? If so, was rice or any other
grain suplied to them?

Shri C. Subrammniam: There was
demangd for rice from Gujarat, Maha-
rashtra and Mysore, but unfortunate-

3
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ly, we could not supply them much
of rice. Some , marginal quantities
were made available.

o (AT T AR F A F A
ar mE § 5 awrera & oMY 9 w41
T TG &, ATFNFHT FT 748 ¥ AR
FATS KT FAT F FI7 Ar@T 7 Fradr §
T A qEITAAH T § ?

WETY WERT © THFT  TEE Y
g femr g 1
Shri C. Subramaniam: I thought I

had already answereq it.

=Y TR : HA AEET A AT I
fear & | dwm Hags ¥ AR

| WEqW WERT : TEIA 189, 79T
AT AR T I AFATE

ot o c § wgm g e
WAT FEA § 1 g ARKAT qg AA §

WEqET WEIRY : 39 F & {@r F%
FFATE 1T RIZT A ad

ot e AT T wERE T
JamE ot ALY T qg |

weTw wgRd : § ¥ wiw & 7 foav
o g # § %z af T wFar

He says that the Rajasthan Govern-
ment had sent them this information
that no migration has taken place on

account of drought and famine condi-
tions.

=t e ag faews waq a@T
g1 agmEam g

Shri D, J. Naik: How much quan-
tity of foodgrains, particularly milo
and wheat, has been supplied to
drought-affected States and also how
much milk powder was . supplied to
various States for giving relief to
women and children in the drought-
affected areas?
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Shri C. Subramaniam: I have given
in the statement itsélf the ﬁg'u.res of
the quxu.tlty of wheat and m!lo ngen
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for distribution as gratuitous relief,
namely:

. o
W heat Milo
;{,‘ B tonnes tonnes
Orissa : 14,000 3,000
Madhya Pradesh . . . - 7,000 —_
Mabharashtra . 6,000 —_—
Rajasthan, Andh.ra Pradesh and Mysore . 5,000 (each) —_
Gujarat . 3,100 1,000

As fay as 'milk powder is concerned,
25,000 tcnnes have been supplied.

Shri . S, Pandey: May I know
whether from the Chattisgarh area of
Madh;z. Pradesh, movement of popu-
lation hus taken place to other parts
of the State or to other parts of the
country?

Alsc, what steps have been taken
to supp'ly them foodgrains?

Shri ¢. Subramaniam: There has
been m)ivement within the State
from rural areas to urban areas in
search of employment,

ot 21 fag : werw WET - VW
I oY xg geq § ag www 9av § fw
@ awg FAIEE, W IR
AR A A Tow B AR R gast
wre A F frar fFar @y we weRw
qq ¥ T Fg X 8 £

(F) 7

(@) warer qar 7€ g |

# e Sean g 5 frm g &
WTHT &7 ag Qa1 IUTIT & |

@O I & ST SR g fF e
WA @I RT FEN TwF
¥ F0 B IS § qT FT AT AFRA
¥ qg wew F1 wifew ¥} g v owm
F & 0¥ Tow  § ST T R
feafy 2

Shrt C. Subramaniam: We depend
upon veports from the State Govern-

'‘ments; we do not have our own
agencies for the purpose of verify-
ing these matters. The only thing I
would like to say with regard to the
movement to Punjab is that I am
told that every summer—not only dur-
ing this year—cattle move from
Rajasthan area to the adjoining
States and return as soon as the
rains come. That is a normal move-
ment. Of course, this year because
of the unprecedented drought condi-
tions, a little more cattle might have
moved.

Shri Buta Singh: Not only cattle
but large numbers of people have
moved to the Bhatinda district. Is
the Minister in a position to verify
this?

Mr, Speaker: No.

Shri Buta Singh: A largé number
of cattle and men have come from
Rajasthan to Bhafinda District.

=t T fag : @7 AT A DS
garonfeg Fman frm & ar #r€ Gar
foeez @rgan & fF ora wa F w0
ST FE & ARAE FL q) ag 99
foeer ¥ TwET FF AT AT I
mfeg #1 EH T & ww ! AN
et gfer ¥ Jmr & R Seilg g
WEMfFAadT A9 s

FAT FT7 T ¥ Fore T E AT v B
f& 97 ¥ qre Y gAY AqET § IR
Frf o A Tg | § ST wvgar g
FTHTT F TG T T BT T WA
& ST w7 fr Y et W Y aaE ¥
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B T a1 @ § u’rtﬁamrﬁa‘r
FawewaT T ¢ 7

weiE WEEA AT FHYE |
Rationing in Foodgrains

. +
*452. Shri R, S. Pandey:
Shri Madhu Limaye:
Shri Kishen Pattnayak.:
‘Dr. Ram Manohar Lohia:
Shri Shree Narayan Das:
Shri H. C. Linga Reddy:
Shri P, R. Chakraverti:
Shri M L, Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
« Shri R. Barua:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Goverrment are consi-
dering to introduce rationing in food-
grains -in smaller cities also; and

(b) if so, the details of the propo-
sal?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) Government’s intention
is to extend statutory rationing of
foodgrains only to cities with a popu-
lation of one lakh and above and to
industrial areas having heavy con-
centration of workers. Smaller cities
are not proposed to be statutorily ra-
tioned.

(b) The intention was to cover cities
with a population of one million and
over in the first instance. Cities with
population between 3 lakhs and one
million were to be covered next and
cities with population between one and
3 lakhs were to be covered in the last
stage.

Shri R. S. Pandey: May I know
what is the alternative arrangement
Government has made so far as small
cities are conoemed to supp}y food-
grains?

The Minister of Food, Agriculture,
Community ' - Development ' ang Co-
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operation (Shri C. Subramaniam):
There we have what you tall ‘iHfor-
fmal rationing and in addition to-that

.the open markets function there,

Shi R, S. Pandey: May I know
whether the Government’s attention
has been drawn to the fact that there
are many ration shops in the country
which have refused to supply food-
grains and essential supplies to consu-
mers; if so, what steps Government
propose to take?

Shri C. Subramaniam: I have not
received any such report, but if cases
are brought to our notice, certainly
we shall enquire into it

«ft g fowd |7 A AERT X
Tl gETg F FE aQT IvTew fear
e oy @ el § @ # faafa
T it gy e g Wk 9fw
T F AT B HATST AL & T
fau qafer &7 gasmy HUAT AAT
F gAgT AT W AT wET W FIAT
g fag smqewT & 7
Shri C. Subramaniam: The question

was whether we ‘would be introduc-
ing statutory rationing in cities and
towns where it had not been introduc-
ed during this fiscal year. I said: “No,
because of the critical food. situation,
we will not be able io build up stocks
for twc or three months; we will not
be able to have statutory rationing
anq cordoning off, we will only have
a breakdown there.” This is what I
stated.

st "o dTo gL : gTHFIT T WY
ag T & 5 Tl & @17 Sfawr
a3 fey g & oF, o | F @
A FTAEET qF, AL q AT A
o AT # AEE aF A
TFAFGIFO | JZUE@TAG I
& fi forey e & @rg rwrfanT QR &Rmr?
# gz Y T A E fr @y
g w0 G A e g fw
gy St & oft FfwgT g & o wfx-
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FAG & I w0 P 7 Sy
T R, § Sy @dd, fdd ? e
TER I 97 ¥ fag 7€ gawrw fwar
27

Shri C. Subramaniam: This is with
regard to statutory rationing, Cer-
tainly it will not be possible for the
Government to have statutory ration-
ing in rural areas also. That would
be an rmpossible task. But as far as
the rural areas are concerned, wher-
ever there is scarcity the proposal is to
have fair price shops and even now
we have fair price shops in these
areas, and in the scarcity areas to the
extent possible we will try to sup-
ply foodgrains.

Shri M. L, Dwivedi: In what period
the implementation will take place of
this rationing in big towns of 1 to 10
lakhs of population, that has not been
Teplied to.

Shri C. Subramaniam: I have already
stated that because of the difficult
days during this year it has not been
possible to stick to that programme,
and we will have to consider during
next year if there are almost normal
conditions and find out how soon it
can be introduced.

Shric B. K. Das: As matters stand
now, what it the idea of the Govern-
ment, how far will they be able to
.cover the areas according to their pro-
gramme this year?

Shri C, Subramaniam: I would rat-
her wait for the crop prospects to be
known before we further take up this
programme. As T have already stated
we will be passing through a critical
period during these two months, I
am concentrating my attention on
meeting this situation rather than
planning ahead of that.

Shri Ranga: In view of the fact
that the Government would not be
able to introduce statutory rationing
or even informal rationing in rural
.areas and through small towns there,
-why is it that Government do not
allow those people to bring the food-

AUGUST 16, 1966

Otal Answers

4604
graing from one place to another amd
in that way minimise their troubles?
My hon, friend was asking for speci-
fic cases of this kind of trouble. There
are places in my own constituemoy—
Punganur, Palmaner and Kuppam also
—where people are not allowed to
take foodgrains even from the rural
areas into the townsg and vice versa.
Why not Goverrment allow them

and in that way relieve their ewn
trouble?

Shri C. Subramaniam: There are
two cases which are covered by the
hon. Member’s question. First ef
all, it is only where there is statutory
rationing that that area is gcordored
off and no supply is allowed to go in-
side. Secondly, wherever we have in-
formal rationing, the very basis of in-
formal rationing is that there will he
an open market functioning. That is
one aspect. I know there are cases of
movement restriction with regard te
districts for the purpose of procure-
ment. That is a completely different
thing. But within the district, there
is movement from one place to an-
other. In those districts, it is for the
purpose of procurement, and after
that, subject to the payment of the
levy and all those things, my under-
standing is that there is movement
from one place to another.

Shri Ranga: Even when
levy, this trouble is arising.
o Ty wHgT Afgar : @i &
qufer % avd  feg gDy &7
w6 ? fraw qF T &Y o ?
werw WEiEd | AaS wTy ¥ e
IR e Iaw Ifemr &
o T wAET g : 3w w5

et oy & 7

there is

Mr. Speaker: What population of
the country would be covered by
this?

shri C. Subramaniam:
about 80 million.

ot fegraw fog : 7@ ¥ dam
Fo fro faeely w7 fwraer o w7 F

1 think
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fagor e H o g SaF IR 3
wRqE ¥ Aari wrag A § e oA
wtaer g% faar sig | & A [Eat
g fFwr 3a a<g & 1§ Wi w140
Faferdmg & ?

I will put it in English. May I
know whether it is a fact that since
the remova] of the zones and the mer-
ger of Uttar Pradesh and Punjab into
one zone, in the only city in Uttar
Pradesh, that is, Kanpur, which was
under complete rationing, there is a
demand by the people in that city to
remove the rationing and restore the
old method? ”

Shrj C. Subramaniam: I have
not heard of this. On the other hand,
Kanpur has such an advantage that
they are getting an assured quantity
at controlled prices whereas in other
places they pay a different price.

Shri Hem Barua: In view of the
fact that the hon. Minister has said
very recently that in the coming two
months the food situation in the coun-
try will become very difficult, may I
know what specia) steps are the Gov-
ernment going to take to meet the
difficulties that are ahead of us?

Shri C. Subramaniam: The main
difficulty is going to be in respect of
rice, and the rice harvest would be
coming towards the end of October-
November. Therefore, we have to get
through September-October. So. I
am trying to find out the quantity
available with the State Governments
and then make an adjustment for
those two months so that even if
necessary we will be able to replace
whatever quantities: the States are in
a position to hand over to us in the
months of November and December.
On that basis I am negotiating with
each State Government so that suffi-
cient quantity of rice will be available
for those two months,

Shri D. C. Sharma: Is it not a fact
that statutory rationing, informal
rationing, fair price shops, consumer
stores and super bazar have all failed
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to get an equitable distribution of
food among the people and also to
check the soaring prices not only in
the towns but also in the villages?
1f it is a fact, what is the good of
going on multiplying these show-
window things and not do something
drastic to have an equitable distribu-
tion of food and to see to it that the
soaring prices are curbed?

Shri C. Subramaniam: What is im-
portant to realise is that we have pass-
ed through one of the worst years.
The question i not whether every-
thing has gone on perfectly all right,
but without these things what would
have been the condition. That is what
we have to consider. In my view, but
for the steps which we have taken—
whatever faults there may be here
and there—the situation would have
been much worse. We have tided
over one of the worst crises in the
century.

Surcharge on Land Revenue

+
*453. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) how many States imposed sur-
charge on land revenue after the pro-
clamation of the Emergency in 1962;

(b) the additional revenue this has
brought per year;

(c) whether this was done on the
advice of the Central Government;

(d) whether it had any adverse
effect on agricultural production; and

(e) how many States have
abolished the surcharge?

since

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (e). A
statement is laid on the Table of the
Sabha.
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STATEMENT

(a) Only three  States, namely,
Madras, ‘Uttar Pradesh and Mysore
imposed surcharges ‘on land revenue
after the proclamation of emergency
in October, 1962.

(b) Madras.—The State has enacted
the Madras Land .Revenue and Water
Cess (Surcharge) Aet, 1965, which
empowers the ‘State Government to
levy a surcharge of 25 per cent on
the basic land revenue and water
cess. Since the levy has been brought
into force with effect from 1-7-1965,
it is not possible to furnish the figures
of the additional revenue which would
accrue to the State Government.

Mysore.—Originally, the Mysore
land Revenue (Surcharge) Act, 1961
was brought into force with effect
from 1-4:1961. A new legislation has
since been enacted to levy surcharge
with effect from 1-7-1966. Under the
new enactment, the rate of surchage
is 33-1/3 per cent of the land revenue
for one year. The average demand
under surcharge for the revenue years
1961-62 to 1963-64 was Rs. 2 crcres
per year. The revenue from the
Jatest enactment, which replaces the
earlier act, has not yet been estimated
as the act took effect only from
1-7-1966.

Uttar Pradesh.—The - Emergency
Surcharge on land revenue was im-
posed in Uttar Pradesh with effect
from 1-7-1962 for one year only.
Again a surcharge was imposed with
effect from 1-7-1965. The quantum of
surcharge is 25 per cent of the land
revenue. Under section 3 of the latest
act, the surcharge shall cease w.e.f.
the 1st July following the withdrawal
of proclamation of Emergency by the
President. The additional revenue
which accrued to the State Govern-
ment during 1962-63 and 1965-66 was
a little over Rs. 5 crores each.’

(c) No.
(d) No.

(e) Out of the above three States,
no surcharge -was in force in Uttar
‘Pradesh from 1-7-1963 to 30-6-1965.
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ot 7y foerd : @ T Al fr
Hat w@w a Fadr §ar @ -
Fid), ¥a@ wft A a@ F R &
g T aa‘f?ﬁmw FT 1936 FTIATT
o 9T § AR hgT Fidw ¥
dge ¥ I v & faw ¥ T
fFati O & ®NT g1y 7 a1aer fFar
T o9qr? I A A F AT 19
|19, AW Agd, @ T, F ST
argal g fF s a1 qu @ &+
FTH AT AEET Fq FW 7

The Minister of Food, Agriculture,

Community Development and Coope-
ration (Shri C. Subramaniam): This
is purely a State subject. I would
not be in  position to make any
positive statement with regard to this.
Because the guestion was put here, I
have collected the information and
placed it here,

ot v fowdl :  oeqer agEy, &
wraat g f ag wsat & o ot 8,
AfFT AT FF W F g KR FiwAT
Aoy & g ag fawrfar @@ &
ary § wafeq & SreWr AvgAr g
f& w1 2% fawfanr  doge widw &
FIARFI AT NGUT 9F T FW F fAw
41 ?

. wemw wgeg : Tfadr 1 daer
Feified ¥ Agf W1 W gE}
qATH FLN

=t 7y foerdr « fawrfew #@
T w6, & ¥aw A AR WTE
wr g, Tfeh & iz § &
™ ®E 1

Mr. Spea.ker:. Is it contemplated to
recommend to the States that they
should do like this?

Shﬂ C. Subramaniam: My impres-
sion is, the State Governments are
responsible enough, particularly the

'Congressmen in charge of the ad-
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‘Mr. Speaker: The question, is, is it
contemplated to recommend to the
States like that?

Shri C. Subramaniam: No, Sir.

Shri Ranga: On a point of order,
Sir. This Government is responsible
for the Planning Commission. The
Planning Commission has advised the
State Governments that they should
raise more and more revenue through
surcharges and other imposts in regard
to land revenue. How is it justifiable
for the minister to say that it is only
a State subject?

Mr. Speaker: So far as I can under-
stand, Mr. Limaye was referring to
the promise......

Shri Ranga: That is another matter
Part (c) of the question is:

“whether this was done on the
advice of the Centra] Govern-
ment”.

In a number of States—Punjab, UP,
Madras, Orissa and Andhra also
satyagraha campaigns and bandhs
were orgnised. How is it permissible
for my friend to say that it is a State
subject and so the ‘Union Govern-
ment is not responsible? The Union
Government has given advise to all
the State Governments. Can he deny
that? )

Shri C. Subramaniam: The Cen-
tral Government as such have not
given any advice to the State Gov-
ernments.

Shri Ranga: The Planning Commis-
sion is part of the Central Govern-
ment.

Shri C. Subramaniam: I do not
think any suggestion has been made
by my ministry of any other ministry
of the Central Government that the
State should raise resources in this
way. But naturally fhe State Gov-
ernments also consult the Planning
Commission with regard to raising
resources. Immediately 1 would not
be able to say ‘what are the positive
suggestions ‘made 'by the Planning
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Commission for raising resources. If
a question is put to the Planning
Minister, he will be able to give" a
concrete answer.

Shri §S. M. Banerjee:
the statement it is said:

In page 2 of

“Under section 3 of the latest
Act, the surcharge shall cease
w.ef. the 1st July following the
withdrawal of proclamation of
Emergency by the President.”

So, it is actually because of the
Emergency which has been proclaim-
ed by the President and naturally the
surcharges were levied under the
advice of the Central Government or
Planning Commussion.

Shri C. Subramaniam: If it is a
question of point of time, since the
proclamation of emergency, whether
any surcharge has been levied, I do
not think they require the powers
under the Emergency for the purpose
of levying the surcharge.

st vy ford :qg TN @ &
@WH FET @I F1g9g & S fw
o TR &1 Guewt gAT 9w { A
FE aEI F1 ag FfY grEer
Aifa €1 #{R 6 K FHT RIS A
IR NI AGRATEAT | 3T q0F &
wEg wat ff Nfas awaw = 7 w70
ar f& 107AT TWA FTFFH W F
qEATT 4 0WTH qF gH ATA TGN g
gafad sEiTr A g FLATH FET
FFIFAfT § X FA q@w F
it fifg o g W I I FY
fifa & 9 F@w FT RAT AT
ST 9T § 1936 FTHYL FT T€QTS
t g W g} Ty quTd o< fy 13
TR § &1 & ST |rgat § 5 a@
s forderd & & oW @ &
WK IF qAEE F A A [ AT
RE? ITAAET R QU F & fag AT
T BT FTW FET AT T wfaw &
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qTEI T AT GATE a9
Mg g ?

Shri C. Subramaniam: If the ques-
tion is put to me as a Congressman,
oertainly I can give some answer.
But I am, here, asked to answer as a
Minister 1n charge of this portfolio.

7g & sTAAr

it vy o : 919 gor aKr A F
&4.377 FTIFT FATT T TF TG F
FT T FIF AEl & 7

Shri C. Spbramaniam: As far as
land revenue is concerned, I am
afraid I will be treading on their toes
if 1 make a policy declaration here.
‘Whether they have made any assur-
ances and whether they have broken
those assurances, these are matters

which will have to be raised in the
State Assembly.

To TW WAGT Aifgar :  TAw
TR, FE g1 § T3S AR @A AT fIw
723 H GAAAT Fgl F1AT & T4
fagg F1as7 gk & @A ¥ faug
FIFT g & arafaa®r w3
FTT FFAT @0 AT T T&F &
o F f7q 980 A FSUATHQ F AT FY
fasEa @q FLIN FY 317 F7 3T
F§ 91 AggEIAH FIXAWMAEKT
faat #T & wara qfera § S Ma,
150 ®UT &IF 7qrar § N fF gardy
FA AW AT T FT A0F W H
gi AR ¥F FTfEa ¥ gF , 33
gfama Qar § A AT F@ETAFT
fg fa war Fazgmafar av qq
¥ wq aeggafgartatfoar & fw
JTA 1 @ow w7 fagr wg 6K
fFara X Fa9 oF AgF faar g
I I FY HHSAT TAFT F =™
oy & 7

Shri C. Subramaniam: This is a
matter of very high policy, whether

land revenue should be abolished and,
‘then, income-tax should be intro-

duced. This is also a State area and.
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I do not think I will be able to make
any statement with regard to this.

o TR FAGT Aifg@w . weam
wged, FAddm famadt FTaaadr
g = FomET &7

FEOW VERT : FTHIET WA A g

TE grawar g

Matters of big policy cannot be
settled here. .

Mo Tw® wART Afgn § mifewn

T qE AGE F T | wifEge faw AqaEy
FE I FETEATT & IS AR
IR 1 ITFT F1E 3@ waAT gl
FAT &, W g7 q FU g1, A
Ty ¥ 37 9T 7 39 Fraeg ¥ AW F47
JETsAET & 7 KA Afa &
TR F @A aff ger g faw ag
Fiaqr 9 W g fF faw w@ar
FIIF T HT FgT § a1 FHLT AR
39 & wfagi 7 39 W FyT I T3
T & °

Shri C. Subramaniam: There has
been no policy decision, as far as (
am aware, that all land revenue
should be abolished in its entirety
and some other tax system should be
introduced. If the Finance Minister
has made any statement, I am sure it
will' be only in his individual capacity;
I do not think it was a Government

policy decision which he hag announc-
ed.

To W AAgT ifgar : o9
JaTAT ® Wy WERd , F Av T
arer ¥ safeorg dfga, S s ey
¥ Oelt Afafama | o g Far AT
f& & sufee Rfsfog § a1ge savw
g1 agr wer Y fawm ¥ 3EET Sarq
At wfewa g @1 ww wifax wg

gz g arfge
Shri S. M. Banerjee: From the
statement it appears that in Uttar

Pradesh the emergency surcharge on
land revenue was imposed with effect
from 1-7-1962 for one year only and,
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again, a surcharge was imposed with
effect from 1-7-1965. Then it is said
that the surcharge shall cease with
effect from the 1st July—it has not
been mentioned of which year—fol-
lowing the withdrawal of proclama-
tion of emergency by the President.
May I know whether the hon. Minis-
ter is aware that on 12th July, 1966,
the Uttar Pradesh Bandh was de-
clared in the entire Uttar Pradesh as
a protest against the failure of Gov-
ernment to withdraw this additional
25 per cent surcharge? We were told
that the question has been referred
by the State Government to the Cen-
tral Government. If that is so, may
I know what is the reaction of the
Central Government and whether
they have issued necessary _instruc-
tions to withdraw it?

Shri C. Subramaniam: No, Sir. ' We
- have not issued any instructions to
withdraw it. I am sure, the State
Governments are competent enough
to consider these matters and take
their own decisions.

Shrimati Ramdulari Sinha: May I
know whether the Government have
any information as to how the pro-
ceeds received from such of this sur-
charge are going to be utilized? Is
there any proposal to utilize them ex-
clusively for defence purposes?

Shri C. Subramaniam: No, Sir. This
relates to the State Government and
1 am sure they would use it for State
Government purposes.

Shri K. D. Malaviya: If it is a ques-
tion of big policy, how is it that an
individual Minister comes out with a
statement without even referring the
matter to the Government? Is it
proper for an individual Minister to
commit himself even in generality
with regard to such a policy when the
entire Congress Party is of the view

- that such surcharge €hould. not be
levied? :

Shri C. Subramaniam: I would like
to see the actual statement of Shri
T. T. Krishnamachari to know what
commitments he has made. But I do
not . think even the Finance Minister
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of the Union Government can make a
commitment with regard .to State
matters. He can only make sugges-
tions for their consideration.
=1 g% TT wgay : § gg ST

FigaT g f5 Far ¥ i ¥ asy
TWFIT F1 ag waw faar & 5 ey
TH, FIE MT wWw 9 A7 ThE QY
T FA agEtay; afe o, a
TS AT A AT §, 7v
IR T F AT F FAT  GIFTC &Y
gaar & g ?

Shri C. Subramaniam: We have
not issued any instructions for the

purpose of increasing revenue on
these things.

Mr. Speaker: Have the State Gov-
ernments sent information that they
have done it?

Shri C Subramaniam: I have given
all the information I have got. In
Madhya Pradesh on commercial crops
of sugarcane, cotton, groundnut and -
opium they have imposed a tax.

& TEAH TEF . ITL HeW H
w9 WA ARAN FT q&& 9@ §,
T F IUI AT AT NRAT @Y
WwRE 1§ ag s agan g fvoaar
TS AR T AW A A T A
g ST HIY E@N g4 & qIT H
ar g Fama I feswd &, ITF AT
¥femr @, afeg, @ aar aid §
WY ;T IATNRW F qF VI AW &7
AN U A ATHT §

Shri C. Subramaniam: Anyhow, the-
Agriculture Ministry has not issued

any instructions or made any sugges-
tions for the withdrawal of this.

= TERSE LT USY TFR A
ot & 2
. W AW Agw e WX
€ TR 1 Ay § QY foar-adt
g How Moy ¥ fag aft g
aFal § |
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u‘twi\'tﬁm m%m (#)
LS % fr gur fafyw
ST irir:rq'(m WA TRAWH
e o wE TR T § AT A,
Helfe ¥T@ FT I 9gd AH
aft fagr mar g 1 & gg SrAAv
ARATE 5 71 o & s felt
arew A w1 g fear g, foes
AR 9 Ig Fal a% 5 gq a@n 1
daraIt WA I ag w9 8,
AR ag fegml @ aw @ FT A
& om0

Shri C. Subramaniam: I cannot
answer for the whole country. But 1
‘have. not received any -complaint. -or

report that because of this:surcharge
the production has been affected.

Shri Surendranath Dwivedy: Has
the Minister any knowledge or infor-
mation whether. the Central Govern-
ment at any time considered the ques-
tion of remitting land revenue, so far

as small peasants are concerned, and

imposing agricultural income-tax?

Shri C. Snbrania.nﬁﬁ: So far we
have not considered:this matter at the
governmental level.

. qaw TwEgT wfgn
+
*454. q“!mm"r( e
-:ﬁ;w T wEEw
u’twmfwg
st sk Ferg Fergrialt :
u‘hﬁﬂiwm:

mﬁl&q’cﬁ 27 7, 1966 ¥
arifia ST gert 1725 % wEw &
I8 T FARE TFAT & IAA ¥ gy
¥ Og FATA Y O HG F

(%), %71 3w ¥ avit werRmEl A
ﬂ%fﬁ@mmtmm
¥ R g A wE wEag
wafy;
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(a) mmmiﬁiaﬁﬁr'
AL aE o g faduwt A

™ A @ ; w7

‘(_,ar) zrﬁzzi, aﬁmm L
faog fearmar & ?

2o . A . '
The Minister of: State in -the :Minis~
tey: of Law - (Shri C. R. Pattabhi
Raman): No, Sir.

(b) No, Sir.

(c} Does not arlse.

. s wwrmET wEw o afead
¥ WOR 44§ g e g fF AR 2w
%fr—rq TF FIAA FIE GATAT FIHAT |
S dfqum F1 A gq 97g AW A
Iy . A TIFIF AW H A9 9%
T FY9 @ wfeTrmar | & 9T &
FOOT 3 @rEey § A favm agy
foar o w97 ? @ oAl § Wi
& v fdr o # v 27

ﬁﬁw’i(q‘hﬁmamm)
@Ay . %, MEFT 44 & a0 759
o 7@ #Y 7@ w@TtAHa gt oAt | FiE)-
o vl SIS R G L O
ATe AN A, ITAL A W AT q@fena
] ot | aa%iuzﬂaaﬁz J ==,
mgnuzmhaﬁﬁ;mm%a
uF THE qFGL AT WH | ¥ R
W qga qEafard gf W1 W@
aﬁﬁﬁs’nz’lﬂ{nﬁatwfm
& & Fgt_ OX Fg «F 99T
maﬁmu’\@ﬁwm%m
i, 715, X, T G, TE 0%
R, T & W T #) AR
i 7@ A F wifgw 1 ag AT g
aﬁ: mﬁwﬁmmaﬁ
mvﬁ;xwmaﬁma.
g 2 F afemw 44 A

o FEEE A 9l W a
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& g7 & wfewea &1 & wrea
g3 FY I . A@ N wvgar g fF
Y 7g "van & f & gw a1 R
AN T I F fav w9, . w@ifF
7z Fe  foee &1 wwem &
Frae  fawe & qarfes ag F=awd
e dfs dem T at H maw g,
gafan €@zg F1 W) Fgee vy Sy |
# wigm g f&ozw At ¥ 2w A
Fagee e wmd WR arfeanie
F A § 9w ¥ foeeefer
£, ITFT W FAee fvar o1F | IR
EIC i aﬁ”r{mﬁm&:ﬁ Ty
rm—w ﬁ:ﬁr«gt % i fam
o ﬁmmmmél

aﬁ'ww e amﬁr
A wEwE A qam g, frey dz
it & aﬁum%mﬂamr(
I T 7w fog w3 @ & fE
wnﬁm%mﬁm%ﬁwf
4 AT s Iﬁamsmramm%
W&Wﬁ wqaﬂﬁmﬂ
Bz F FT ®7 § qfoora g w9
i maatmmﬁ%m
%’kﬁzﬁﬂlfrﬁu T T
# 4 faoiw &9 ¥ fafa wsd@mg #r
T8 g AW IEQa E fF g &w
m‘r STEETH 1961 F W T T
¥ ooy TR o
aﬁmw@#%ﬁm@ﬁmmﬁ
ST FT AT qgT ¢ R
ﬂ’rtm‘s‘,tpfwt’ T T
ﬂrﬁfsw”tmm%m %!Hﬁ
mnﬂzmmém&%ﬂ;
¥, 0= Wwa&mwﬁ
%fﬂv tﬁ'tmi?rmafz

'gt ) u~' ?ﬁm 9\“‘%\\
#r w nw wﬁﬁmﬁﬁ%

am ¢ Az s 2
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sif wivdre erey o A St
F oY FaET ¥, W 9X IE®T AW
fem smaar  ayew  fowed &
Ay § agg et g agr e
&1 wI g AT A w1
fiF oY St & &Y qqra &) 3@ 9T eAA
&, AR A fF A gamar §,
T W AR H Rza & w7 A 5 v
F frar Wy

Shrimati Renu Chakravartty: It
was stated in this House on more than
one occasion that prior to introducing
a Common Civi] Code steps would be
taken to bring many of the social
laws on par and we began with the
Hindu.Marriage Code. After that, I
would like to know why is it that the
Government has quietly shelved the
Select Committee Report on the Mar-
riage law for Christians? Now it is
said that they are going to send back
the entire matter to the States for
opinion. If it is the object that the
matter should be remitted to the
States for their views, may I know
why you did not do it in the case of
the Hindu Marriage Bill? Because,
you knew that the States would not
do it.

Shri C. R. Pattabhi Raman: So far
as the Christion Marriage Bill is con-
cerned, it is quite true that after
introduction in the Lok Sabha and
reference to the Joint Committee, it
is now pending before the Lok Sabha.

Shrimati Renu Chakravartty: You
are shelving it.

Shri, C. R, Pattabhi Raman: I do
concede there is delay.
shn U. M. Trivedi: Are you keep-

ing lt pendmg or shelvmg it?

M( smker The Jomt Committee
hggded_ by S.bp,man Renu Chakra-
vs.r;q did labgrious work far a very

time and Qplmogs were invited
on this Blll Now, what is the deci-
sxon. thgt thg Goveﬂment‘ﬁsve taken"

SM C, B l’lthbhl R.nnn Because.
of.the; guestion., of prigrity, it is still
pending. In fact, because of priority,
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there is delay even in converting
Ordinances into Acts. Yet, T am
sure. . .

Mr. Speaker: Shri Kachhavaiya.

Shri Warior: Could the Government
give ‘'an assurance that it will be
brought forward in this Parlmment
itself?

Mr. Speaker: I have
Shri Warior to put a supplementary.

= gER 9T $EAT : ¥ ag 9T
g g % g § wrw afgm 2y
arg St T2 & 39 # § fawy anfaai
#1 §o favig gz o7 & ¢}, SEERAW
F for g frd nfa
1 fara w77 &, wfesi ok feted
# fadrg fFan smar 2, AaewE =
A w7 wEFY g, g wF ¥ saw
el FT GFT, gg AT UJL @I § 9
FT TUIT W F A0 707 F 17 FEAES
T OATWRE?

muﬂm- ar s Far
Ty & fﬁfg-gwr%ﬂtﬁwm
AT TF FL 7

it g% °T GGAT © WA UG
¢ am & fau w1 @
afer | w9 #1 ag fauw gz @)
TAEE
Shri Hem Barua:
all.

One woman for

Shri G. S. Pathak: The steps that
I propose to take have already been
stated by me. [ ’'have stated that
after I obtain the views of the State
Governments as also of distinguished
representatives of the communities in
the Parliament, I shall make an
assessment on this question. (Inter-
ruption) Marriage and succession are
the two important subjects which will
form the subject-matter of the civil
code, We cannot do it piece-meal,
one by one. Let us obtain the opinions
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of the States and let us see wl:fat
steps we can take.

L) 'r..'@zu ¢ fagwedr

st gow == wEgE ¢ 9nl A
Ay fem W@

WEX REEW : I9C | T
AT IEY qaTe fHAT § Y qgd wRay
@Y ¥ fFar gt wwEt SR AR
urfedt & Fdren  fawrem f& maEy
IAFY SAET @ @Y &, "9 wfzgr
A% g WA TAT AN & 1 IO
sy Ifaar i g

Shri U. M. Trivedi: I rise on a point
The hon. Law Minister-
just now said that there are commu-
nities in this House. Are we all
elected on communal basis or is there
recognition of any community as such
in this House? From what date has
this communal representation been.
accepted by this Government? Why
has he brought this communal pic--
ture here?

Shri Brij Raj Singh: He should
be asked to explain it. (Interruption)

Mr. Speaker: In spite of all this,
we have to recognise that there are
communities. Why should we shut
our eyes to it?

Shri U. M. Trivedi: We are not.
elected on the basis of any communi-
ty. Under the Constitution, it has
always been the position that a
Member elected does not represent a
community but only a constituency..
In view of this, why is a communal
picture being presented today? I was
feeling very sorry when the hon.
Minister started by saying ‘that at the
time of the framing of the Constitu-.
tion, there was some sort of opposition
to this law. I wanted to ask a ques-
tion, with your permission, on this.
Why does he talk of any community
in this House? There are no com-
munities in this House. There are-
only Members in this House.
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st wndg fag fagey @ WA
fafa = oY & IAT & qg wArg grar
2 fF ag =R a7 o= andy g€ aem
TR A & fAT 9% 92F [T I0RY
1 @ ¥ w9 ¥ A qeAT ST
g f o wET # w9 QAT AW wmar
2 qray SS 6F QA UEHI AT AR ?
TH grad § AT qHR F q4g FAA
T ¢ 5 o & feg § o g
gx &7 worE & A g, s fram &
T[T F RT3 F e F wgE
qeT Oy ?

it I @Y G : GTH
77 "W w4 wwwar § 5 afren
faflr ®v st aw & fag oF &
17 AR 99F fag g fifaw w31
S fr #3 wly FqTaT gg T Ty
FaIrAgi g1 I eI e
T EITH W gFE W AHAl F
FAT TN F JR Ig FAIA & T
F feot a5 faee T 3 gl
Fasiz faer & maawe § W) @
FAHE foez &7 a9 &, 9 A
R F AT R AT | THY I A7T
FHAA AIAATIE | (AAI)

o W g . feg we

far & wwra Y v wrqd ?

Ht TAATE ©  TEE AR,
SqATT FT AATA & . .

e AT ¢ AT T9q Qfwy )
TS FATT FIAT ATIX §, I I,
STATqT & FAT WS & 7

o g1 fag ;. @at T 7w
g 5 e fafaw 12 & Mo =g
g fas fag wor g@wd @y
FARAAI TG 1 o9 {eF A
oF Q9T g a9 1 § O we
1324 (Ai) LSD—2,
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Tgwa *Y arfa F AWl +Tew & AR
FRAMIFN TH I 39
fow & et atgan g 5 5@ s
fr ag fax fasr woat & g
A, FT I T g W Haew § v Aw
Frw fradt ¥ @ &, arfrs seqr
T qIFAF AT A G e A E, Sy
T A T T AT F @Y gq A
IT F TSI B IW ALY OGN W ?

Ht Ao e qew A
@ ot o s R et
qifeaTdz & AR S @@ || A
§ Sa® Ty A st W ST A
T 9T AR fFar s

=t fa qroaw ¢ sewE AdeEw,
& a1 fafrex @gg ¥ gy Mar
st g fFoar d@ER ¥ e o
aeF § fafam ar RN ag graq g daT o
TR TeF ¥ SIvrRT T @
g

Ht AU EET I(RE R}
qET Y qEHI H W T &, 92 T AT
N gaT ¥ AEAA® & 1 HW A
o g WE kAW w7 | dEr W
FrfE@ #wkk @R #@Y &
Fgt X gH &1 99 FI faawe @A w7
AT Y & WX JgT aF g1 99 HY
7T § FAT FANT ATCGY )

st TRETER . TEaw WRRd,
& g ST argat g fF qar AgeT #y
Tz vt § fr gl a1 swfs & <
AT FAG & T5q TTTF afah fgegwi
¥ gz qme AT A 9 AR AT
&1 faar #1 a3 § gF &I grar 4r
afexs ofg & arq w@gR @ amEE §
gF AT AT AV T WY TH FOA B
T FIA I A F47 719 Ffar fargat
1 @ B AW fAar ar S Ay o
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X faar W) afe 7t @Y, ww gEdi w
IW F AN A AF w AnE,
O ¥ W qeT Wy & 7 A
AW FTAT G A1 qATH J wgT
an w3 A0S 7

st Wqrs TIET 95w : A IA
IFA I AGl F3 F4dT (§ wERRT F14-
EiURE e SEC AN ierif e Ca o i
TR OT UARAA F A1@ | WA €A
F TS H/T TA4T S J&F I 99
i far sngm fr wreeer /4T Faw
ISTAT A T AT FTIATAT F7 I |
(s

Tx WAAE @I fag AR
farzar gy argr ...

TeOE WEieA ¢ 9 ¥ £ %
fegae F a1 fergal & d2vizT
T &7 {537 747 91, N JERAWEHT FT
fear T wr g ?

ot MR TTEq TIHm 0 A O3A
AT 9 FT 9@TT T ¥ awat 5 W
T o 9 F1 &t fvar maT ok
o 7 7Y foar

PN T[T SGAT : Sede

wew WgwW : F8dE A,
g HTY T JATT AGY & 5 719 I3 F7
AET S W | F WY ¥ IgT I
Fg I g, T el 1 g & s
g AT FFIIHN I § AR wHE
TEIE) A WIS g WEA
T AT waed & 5 ag Aad q®
ax !

1 AT :  HETH  WRIET,
Y 73 9 fear a1 fF gt afest
¥ gfe Y coofe & waw & oww
FTA T IS TATH AZF grar AT |

weaw wEEd 3w Y |
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A THAAAR : AR 9@ TH
w3 fear mar g7 wmaw § feAr 9
% | A AT qq @A 9T AN
FIA FT I AT T AT AT oG
ToF BT AT FL QR 7

TR HFaA g A Al
saig g EF F A #g w9y 5
ag faarq@ fwar mar ar)

Shri Badrudduja: I deeply appre-
ciate the observations of the hon.
the Law Minister. He said that
the various States must be con-
sulted on this vital question. This is
a matter of far-reaching significance
for the various communities also and,
therefore, the various communities
must also be consulted on this. My
hon. friend over there suggested that
while considering thig vital question,
it was necessary that the various com-
munities and other representatives
should also be consulted and their
opinion taken into serious considera-
tion. Otherwise, you cannot pass a
legislation here by sheer. force of
numbers on a question which vitally
affects the religious and cultural in-
terests of various communities in the
country.

Mr. Speaker: Next question.

Supply of inferior quality wheat

+
*456, Shri Ram Sewak Yadav:
Shri Maurya: -

Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:

Shri Madhu Limaye:

Shri S. C. Samanta:

Shri Bhagwat Jha Azad:

Shri M. L. Dwivedi:

Shri Subodh Hansda:

Shri D. C. Sharma:

Shri Bade:

Shri Hukam Chand
Kachhavaiya:

Shri Sonavane:

Shri Y. D, Singh:

Will the Minister of Food, Agrieul-
turé, Community Development and
Cooperation be pleased to state:

(a) whether Government'’s attention
has been drawn to some complaints
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made by the public against the supply
of sub-standard wheat and rice at the
ration shops in the capital during May,
June and July, 1966;

(b) whether complaints have also
been made that wheat is being sold at
much higher prices than it was pur-
chased by Government; and

(c) the action taken by Government
to supply good quality wheat and rice
to consumers?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) A few complaints
regarding excessive percentage of
chaff and dust or admixture of Dara
wheat with superior Punjab wheat
were received during May and June
1966. There were no complaints
regarding rice. Complaints regarding
wheat were not received in July, 1966.

(b) The issue prices of Dara and
Farm varieties of Punjab wheat were
raised respectively by 7 and 6 paise
per kilogram with effect from 25-3-
1966. This rise had to be made
because of increased procurement
prices for Punjab wheat,.

(c) Stocks of indigenous wheat are
carefully inspected in the Govern-
ment godowng before issue to Autho-
rised Retail Distributors. Arrange-
ments to inspect the stocks are also
made at the loading centres in Punjab.
Ration shop-keepers have been asked
not to issue wheat mixed with exces-
sive foreign matter to card holders
even if such wheat bags are received
by them. These bags are in due
course replaced from the Government
godowns at Government cost. Inspec-
tion of quality of grains issued from
ration shops has been made strict.

st I ¥Aw orew ;. gg S e
fear smar &, g9 & ar ¥ fasrad Ay
@ &, ¥ ST argan g v Fav g@
A® F v wRw fay oy F frowd A
g F frat s ?

&
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The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam): It
is not compulsory for people to take
atta. They can take either wheat or
atta.

TR AT AR T AR,
ot Wl wERy 7 F {7 qg I=d
@t & o v e F ar A &, S 9
TSfl g1 ag « a9 &, afFa aqg feafa
ag 2 ¥ =12l &% & fag weag fear
ST &, A A A e A

g faat STt g 7

ool WgiEd : T Fe g fE
qagT  AE far amar &)

ot TR Ra® Te9 ¢ & STAaT

' argat fa faet A 9 A0q1 8, SWH

q-fFAT FT qeg TIAT } AW qLFI
forg 91T QX AT Y AT &, q€ ;&
FARX AMi A g AT & 7

Shri C. Subramaniam: Imported
wheat is sold at 53 paise per k.g. As
a matter of fact, there is a large

amount of subsidy in this after deval-
uation.

A AT © FRE § 7 F00Q
qT q97 9rar 8, afeF @afgdr T #
91 STar @)

Y T ¥F arew : F @ W
ST atgar g fr few @ ) faaan
2, AR g ffw T O AT F1 A

87

Shri K. D. Malaviya: The reply is
not specific. It ought to be specific.

Mr. Speaker: He wants to know the
actual price at which it is sold.

Shri C. Subramaniam: I do not
have the exact figures with me just
now. Otherwise, I would have given
those figures. But the impression was
that we were making profits out of
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it. Therefore, I wanted to remove
that impression.

Mr. Speaker: Those figures also
might be supplied.

Shri C. Subramaniam:
tainly give the figures.

Te T wHige Afgan : agaarw
faex 3331 @19 ¥ 1< AT WAT @I
AR g AT A wPew ag shaen
[ EF VR TE A A El W=
S FATT & qBAT I YT Ig w4 AGH
orat  =ifgw

T WgEE . AX F HF A6

I shall cer-

g

o W wAlRE Wfgwn: g
W FAN AT AE | T oA
I |ATA QBT g ARTT g1 T
R A FaTa faqt mr |

FIAT § 97 AHATT ¥ g
25-37 4 fFeY et F@T qv HK
aq st a8 55 99 fra sowledr &)
faar s@rar? @ R WAl wgEd
® FT FEAT &, A€ Y § w4l
T8 7

Shri C. Subramaniam: That was
why 1 thought that I would give the
actual figures before devaluation and
after devaluation.

Mr. Speaker: Is it a fact that when
we were getting American wheat at
25 P per kilo, we were selling " at
53 P per kilo?

Shri C. Subramaniam: No. If I
recollect correctly, it was 38 P per
kilo. Then there are handling and
various other charges. All that was
taken into account and the price of
53 P recently fixed; before that it was
being sold at a much lower figure.

TWo TR WART wifgar : 7qeael
wgeE, ¥ gare a1 5 wee &
@ wTAg 27 ¥ fEAr A AR
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frmar a1, gfem wife w1 B
AT, Fa1 swmAFT 27 ¥ ¥ 3w
qr ?

e wgEw IR aw & fE
38 97 ¥ v o7 |

Mo T v Aifgar @ W&
A1AR § £ 37 & e famwifawic &1
AT ATAT 514 |

T WEEW : GH T AR |
TR W1 w917 fear §, a@ mwiew
qaT g

Shrimati Renu Chakravartty: Has
the Minister lookeq into the question
of the price at whith rice is being
sold through ration shops. ..

Mr. Speaker: This is wheat only.

Shri Nambiar: Wheat and rice.

Shrimati Renu Chakravartty: Food
Committee.

Shri C. Subramaniam: That is
another question.

Shrimati Renu Chakravartty: May
T ask this question on rice, whether
in States like ours where the rice has
been procured at a particular rate
from the peasants and sold to the
consumer, any calculation Jhas been
made by the Central Government to
find out what is the difference bet-
ween the two prices, because, accord-
ing to us, there is g big difference; but
we are told that it is nof possible for
the Government to tell us how much

profit they are making till a few
years hence.
Shri C. Subramaniam: I can

straightway answer that we are not
making any profit in the sale of rice.
As a matter of fact, even now par-
ticularly for the coarse grains, there
is an element of subsidy in the sale
price; this applies to coarse rice also.
The impression that we are making &
profit out of this is, therefore, com-
pletely wrong. -
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Shri S. C. Samanta: The hon.
Deputy Minister stated that before
delivery of foodgrains from godowns
to the stores there is inspection. But
we find substandard foodgrains in the
market. Has any inspecting autho-
rity been punished?

Shri C. Subramaniam: We supply
the wheat and if in the bag itself there
is deteriorating quality found, we
take back the bag and supply good
quality wheat or good quality rice
as the case may be. As regards deal-
ing with the possibility of any admix-
ture or adulteration after that, we
have now arranged for inspection of
every ration shop every day to find
out whether there is any adulteration
after that, and we are keeping a strict
watch. If there is adulteration, we
will take action.

Y %o Ao fgady : & gg swAan
=t g fF a1 W daaw @
FITARAT F1 &q@aT F1 §, ag e
feow &1 d T @D &, 39 diT &Y
50 wfgma et qaEr fasedr €
fag & Sataw o1 AE 1 "
g fEeq &1 de Jar foar s v
FT I W F 9§ §FaT § W
A &g gre faq awar g ?

Shri C. Subramaniam: The question
of seeds ig completely different from
this queStion. As far as seeds are
concerned, they are separately pro-
ecured and better quality grains are
taken for that purpose.

Shri D. C. Sharma: May I know if
the hon. Minister or any one of his
lieutenants or officials has ever visit-
ed these ration shops and seen for
himself the difference in the quality of
wheat and rice solq at the P’ Block
store and wheat and rice sold at other
stores in the capital? If he were to
see that, he will find that there is a
big difference between the quality of
wheat and rice which is sold here and
the quality of wheat and rice which
is sold in Darya Ganj or near Jama
Masjid.

Shri C. Subramaniam: I shall ask
my officer to make a visit.
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ot gen 9% wgEw : dar fE
oY AAAG Fet A IJATH aqerran
ufeat feer &1 9 g T & 9w
afmar T Fwa e g fa
w1 afear i g @ s g s
T ¥ AU AT 99 A F) N ¥
faq et fa=i ) fegr smar & W%
el fod 919 o8 e § 997 F@T
o wFedr & fx afaar feor gn Y
TET Y I 9% 419 ST Tl
#R oy § 9 g fF o o
T TR T gEIR FIEE F G
FT fear stam gafaw afar &
FT AT Srg GIBAT &1 AT AWK
Ig IR T F1 g At & qn
g 9@ g ?
Shri C. Subramaniam: No, they are

not being pres-surised to accept rotten
wheat.

Dr. L. M. Singhvi: I should like to
know whether it is not a fact that
certain foodgrains including wheat,
rice and American milo which are
being sold are considered generally
inedible; in particular, whether it is
a fact that last year the Milo which
was being sold at Rs. 28 a maund is
being sold this year at Rs. 26 a maund,
though it is received free from the
United States Government.

Shri C. Subramaniam: Sorry, I
could not follow.

Mr. Speaker: He has gone out of the
question. Short Notice Question.

12 hrs,
SHORT NOTICE QUESTION
fergeama sax feafey & wvafal o
w& g
:.E
S.N.Q. ;. ot gww 9T ®TAW :
oY 9T :
=t T da% TqEE
"ﬁ l!o go fﬂg :
1 THIT ATH ST@T ¢
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Y 7o Ao fag :

FqT w@, QAW q4T gAAtE wel
g qATY T FO0FHG fE

(%) 71 ag @ § ¥ fergmma
e fafads & waifal ¥ et
g gRIa AT gL §

(=) afz g, A T FHTJ
IT FTWN &7 qJT M T FE 4qTH
fem 2 foad w1 wwaital S
wE g A O R,

() afe g, o FII ST AT
{1 g, AR

(9) @ T HIgEE F fag
FETTA T FATE F1 & 7

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) Yes.

(b) Yes.

(¢) The hunger strike has been re-
sorted to against the alleged unilateral
action of the management in introduc-
ing a programme of intergration of
the firm’s three separate Units viz.
Toilet, Food and Soap.

(d) Neither of the parties has so far
approached the Labour Commissioner,
Delhi with the request for interven-
tion. However, on enquiries made by
him from the parties, it was reported
both by the Management and the
Union that the issue involved was con-
nected with the firm’s operations in
their units all over India and they
did not wish the Delhi Administra-
tion to intervene at this stage.

Y grw w2 w0 fergeA
e fafedes & sd=far gm0 @
AT HAT FY AT GCHTC FT F1E AA)-
Tew fr g &, afe g, A @ W v 7

TR A A E 7
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oY TSl T : S @, SEW
oF FRIEw fear g o 3T @ My
I 7T a1 f &Y w9t /9 Y w9 JA
I qaTT 99§ I FY TG WA §
f& waraal gra W # T e wew
THrEdl, T A9 ST F7 S OF A
foer feur mr & ag 7 fear s
A &34 & ;RS H oY TR
T F W SFW AT AT TG
§ wafae gaw & f5 aga & v T@r
FTH FA qT0 FAATA § 98 39 AE &
aeAq g1 A Hwv ey geran sw
qFdar & |

= geR W XTET : § AT
=Tt § 3w ot givr S 23—
FY g7 AT A TE F AT FAT T qEEH
¥ 39 FIET F gEEH T AW F R
Ferg wwfaer o o7 a1 oy #y o5
arg 1 guaT &7 41, afs ag v oar
SgiA St fwar & a8 F1A %7 ga fear
g a1 99 W Wy § F1F # Fer
FTIATEY 59 & fgems FTA AT R E 7

! AT TR : AT AGE, ST q
¥ F1E qAEE TG § W 59 A
sTawEEar S a8 8 ;ifE ag s
FEIT GLHTT & AT &A@l ¢ | qar
far wa g el & dveme 7R gfaw
H S gwstar g 4t o fomwr 5
fores fFam a7 & 59 & WA dAwde
¥ ag qam o1 fF g FEAR F@
F1 aorg ¥ faet WY worgX T gerar AEy
ST, fRET #7 geey Agt 7 SrEay o

=t TR ¥s% AR T F9 66
Ffaat gray A f6d M At o
F T agw & fAu 3= qF qEAr 3
e oY ¥ strAan =g fF dar @t

T2t fwar w7

#t FUEAEA W : ST & gy N
a1 & 3o SR TG Fg agar Al
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M T & FAZA & AT WHAT gl
7199 ¥ 78 a9 awT o1 f 99 & wee-
wq fodt s w1 gerar A W
o I & 7g ¥ 47 fF AT 3w e
o W€ WA g a1 TE FY g FT
7 BT fFar s AT 99 W ST
HEET GO ag AT 3w & far wvw
EALLEN]

o qgarc fag :  fgrgeam Siaw
fafage It a7 a1 Fxafay st s

farferat #1 & o fo=df fe gl *1
AR § ARG 1 FT & 9 F
T AT A FHATE] & T
F A Ay A A A A &
SAFAT ATEAT g fF 7 I3 a8 Fer
Fon % ag wrzdz wfaai § zafag
3T F A TEAAT R HL q6dT € AT
qYHTT HIE UF qT FHHT JIATGIAT
f& g gw1x & 7 Feafaat & ey &
I § qZ TG AF A7 A%y 2 W I
FY T owt g 7

T WSt T A AN w6 A
Fg & fF ga am ¥ ool wagd
ML qifa®i & FIE § GF F9Y
ZOAT AT w4 1 Ggr X HET G
FE | FGA A AL AT W FFO
it 7t wfew srer g Y@ wE
zw ofdeafs & st oot & e
st g o i@ A Aw @d
93 &I A FgT aq L 97 A |
Shrimati Renu Chakravartty: It has
been the policy of the Government al-
though it has not lived up to it that
comtractual labour should give place to
departmental labour wherever possi-
ble. In this case, it is the opposite
that is being done; where there is de-
partmentalised labour, contractual
labour is being introduced. Hag it
been brought to the notice of the Gov-
ernment that this company had been
allowed a huge price inecrease, a fan-
tastic price increase on 1-6-1966, of
Rs. 700 per ton or 17 np. per kg
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over and above the huge profits reap-
ed always by the Hindustan Lever and
will this question of turning depart-
mental labour into contractural labour
or increasing of workload, will be
discusseq with the union of the com-
pany and the opinion of the union
taken by the management before any
such new methods are introduced?

Shri Jagjivan Ram: I am not
aware of the increase in the price.
But so far as the allegations of the
workers are concerned, it is said that
those in service are being retrenched
or laid off as a result of contractors
being appointed for certain works such
as transportation, loading and unload-
ing and other things, they met me;
and I told them that the difficulty
of the Central Government was
that this dispute lies in the State
sphere and at the most I can deal
with the disputes in Delhi if the
workers so desire. They have re-
quested me to examine what js possi-
ble for me to do in order to resolve
the dispute throughout the country; I
am getting that examined,

Shri Surendranath Dwivedy: What-
ever may be the scheme it is evident
that because of the introduction of
this integration some retrenchment is
going to take place. The LL.O. con-
ference, 1957 has decided against
human rationalisation. Are they
going to take any steps against Hindu-
stan lever for introducing that
scheme and violating the code of dis-
cipline?

Shri Jagjivan Ram: As I have said,
the management says that there was
a discussion with their all-India
Union; in Delhi they have only a
branch of the all-India unions, On
enquiry by the labour commissioner
the management informed him that in
May last there was a discussion bet-
ween the management and the union
about the proposed introduction of the
rationalisation scheme and the
management offered that as a result
of the rationalisation scheme no one
who was in a position in the estab-
lishment will be thrown out of em-
plovment and thev will discuss with
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the union if there is any dispute re.
garding thig matter, and the matter
wil} be referred to the labour depart-
ment of the Maharashtra Government,
and whatever its decision will be ap-
plicable to all the establishments of
that company. Unfortunately, the
union has not sought the assistance of
the labour department of the Maha-
rashtra Government as yet.

Shri U. M. Trivedi: Hindustan Lever
ig spread over the whole of India and
it has its factory not concentrated in
Maharashtra alone; their profits are
increasing in proportion to the dec-
rease in the number of labour. In
view of these conditions, is it not fair
and just on the part of the Govern-
ment of India to interfere at this stage
for thig is a foreign company, control-
led by foreigners with foreign capital
and the Government is directly in-
terested in the flow of money from
India to any foreign territory? Would
it not be fair in the interest of labour
and in the interest of the country to
take steps against decreasing the num-
ber of labour?

Shri Jagjivan Ram: My hon. friend
knows that this company has branches
in various parts of the country, I
presume that he is also aware that ac-
cording to the provisions of the Con-
stitution the Centres jurisdiction does
not spread or cover disputes in this
industry; they have to be dealt with
by the State Government concerned.
The Maharashtra Government is not
competent to deal with any dispute
of an all-India nature. According to
an agreement between the two parties,
it has been stated that if any dispute
arises it will be dealt with at . the
headquarters of the company and the
Maharashtra Government if referred
to will take a decision and that deci-
sion will be applicable according to
the agreement to all the establish-
ments in the country. I am not com-
petent to deal with it.

Shri S. B. Banerjee: The hon. Minis-
ter replied that the management had
assured that there was not going to be
setrenchment because of certain
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change in procedure. 1Is he aware
that the Lever brothers, this com-
pany, is not retrenching people but
they are declaring them surplus and
making them useless, by not running
their own cars but by using taxis, by
not using their people but by nsing
contractor’s labour, in this way they
are going to repeat the same thing as
was done by ESSO and CALTEX.
They do not retrench people but force
them to resign. I would like to know
whether the hon. Minister is aware
of that position and, if so, would he
call a tripartite meeting with the em-
ployees and a employers to discuss
this issue in the face of what happen-
ing in ESSO and other places in the
matter of retrenchment?

Shri Jagjivan Ram: I have said that
this is one of the allegations of the
workers in the memoradum which
they have presented to me and I have
told them that I will examine it to
see whether I have any authority to
interfere in the matter and after that
I will decide what course- of action
is possible,

=it fira e : T A Wl WS
J FqeTET, @ OFEED 6T oE fge
foeelt ¥ WY 2, WX foooit #71 areqw
Foor T A G A awg ¥ g
feegew si@es + ¥ fod g
3} R TN FW F1 AW A
TR #Y 2 W GE 99 F FA
sfR I TR N A wRE I T
y3w #§ 99 FY 4 &% & I Aw@ F TN
R ¥ W 1 & qarn A §
ag @ wefrdl # e & fo
ANTAFT FEAR FC R E T E
fft frelY FT9 Y qTER AT FTF
gad sl ¥ grafagt @y o § HqK
FER SR A IT FT TIORT T W E
gt I W ST qEA & T g,
qfomrees 9 @1 feT #T | §
afy gIFTT Y T T FV AFHFR §
Y §g TEAHE FY qCH ¥ AT T
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¥ ag fra e @1 game o1 A 7
x_E

it it TR AT 4 qgw
qAATAT FHT ARM A T AR F
2T & {5 g a1d Fog Y aH T Y
W 1 gt a% fooll #Y g2 F WAz
Hasig 1 9o 2, feeelt #Y sfawe §
f ag s@ A ¥ @® | Afew g S
e 337 ag faw feeet sy #Y
T & A< AR gh, 99 F aQre}
AR AEY &Y T FTA F Tg | TS
A W w g Fan
frm sy Sm A FE F s F 0w
g gfaaw FY fF ag wgTe @A
& qre ag7 fa S angiar fawde WK
gfqaT | g1 & 99 & agq "wgg
TEHE FAAT A FT TH FT I AR
¥ A A

Shri Priya Gupta: Let me ask a
clarification.

SR AGREA: § T F 7T WG
& wg 7@ 7q qfeq | g fear
IFT S 3T M@

Shri Priya Gupta: It is a very vital
question. 1 want a clarification of the
Minister’s statement. The clarifica-
tion arises out of his answer. It is
a matter affecting the whole of India
and the entire trade union movement.
Kindly permit me to ask a clarification.

Mr. Speaker: Order, order. Shri
Joachim Alva, .

Shri Joachim Alva: Is the hon.
Minister really aware of the tremend-
ous difficulties the workers of Hindu-
stan Lever are undergoing and how
they are fighting against the gigantic
firm? Firstly, the last Finance Minis-
ter, out of his great fascination for it,
nominated the Chairman of this British
company as a Director of the Reserve
Bank of India; secondly, this com-
pany goes by the pname ‘Hindustan’
Lever, just to fool the public of India;
thirdly, this company is one of the
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largest trading firms in the world with
the resources for the soap industry to
a vast extent—

Mr. Speaker: What is the question?
He ig giving information.

Shri Joachim Alva: I want to know
what facilities the workers are gettimg

at the hands of such a giant, gigantie
monopolist concern.

Shri Jagjivan Ram; What have I to
say on this? What the last Finanee
Minister did, how he got him appoin-
ed to the Reserve Bank—how all these
facts are relevant to this questionm, I
do not know.

Shri S. M. Banerjee: It is relevant
because the Chairman of the com-
pany, Mr. P, L. Tandon, is moving
along with Shri Subramaniam,

Shri Jagjivan Ram: Whatever Shri
Banerjee may feel, he has not given
me the authority under the Constitu-
tion to deal with the all-India disputes
in this industry, and I am not going to
function beyond the authority that the
House and the Constitution give me.

Shri Tridib Kumar Chaudhuri: Has
it come to the notice of the hon. Minis-
ter that this firm, Hindustan Lever,
employs a disproportionately large
number of ity employees under “‘erms
of contract and one of the devices by
which the retrenchment takes place is
to terminate the contracts, and as a
matter of fact, the lower cadres of
clerical service and such other eom-
parable services are mostly under
contract, and will he kindly conduct
an enquiry into that aspect of the
matter?

Mr. Speaker: It is a suggestion for
action.

WRITTEN ANSWERS TO
“~ QUESTIONS

Wool Grading and Shearing
Programme

*451, Shri R. Barua: Will the Minis-
ter of Food, Agriculture, Community
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Develspment and Cooperation be
pleased to state:

(a) whether it is a fact that the
woo] grading and shearing programme
is being extended to cover all the
wool producing areas;

(b) if so, to what extent the State
Governments have extended their co-
operation; and

(c) whether the producers are being
benefited by the scheme?

The Deputy Minister in’ the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Mishra): (a) Yes. This
programme has been proposed in the
Fourth Plan for implementation in
all wool producing States in the
country.

(b) The State of Punjab, Himachal
Pradesh and Jammu and Kashmir have
already made provision ip the annual
budget for the year 1966-67 for initiat-
ing this programme during the year.
Some of the States viz. Punjab, Uttar
Pradesh, Gujarat and Jammyu and
Kashmir have already nominated
candidates for training in the tech-
nique of wool grading at the Wool
Grading School, Jaipur.

(c) Yes.

Setting up of Food Committees

*435. Shri Shree Narayan Das:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whehter it is a fact that State
Governments have set up Food Com-
mittees at State and District levels
consisting of officials and non-offi-
cials to ensure orderly distribution of
foodgrains in their respective areas;
and

(b) if so, the precise nature of work
entrusted to such committees?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commmu-
nity Development and Cooperation
(Shri Shinde): (a) Tn most of the
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States Food Comm.itiees have been
set up.

(b) Precise details of functions
entrusted to such committees differ
from State to State, but, generally,
they are to advise on measures for
regular supply and equitable distri-
bution of foodgrains and other essen-
tial commodities.

Enquiry into Working ef IA.C.

*457. Dr. L. M. Binghvi:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Dr. P. Srinivasan:
Willk the Minister of Transport,
Aviation, Shipping and Teuwrism be
pleased to state:

(a) whether it is proposed to take
any special steps to improve the
efficiency and quality of service of
commercial aviation in the country;

(b) whether as an alternative, it is
proposed to allow private Companies
to compete with the I.A.C.; and

(c) whether Government propose to
set up g commission of inquiry into
the unsatisfactory working of the
ILAC.?

The Minister of Transpert, Avia-
tion, Shipping and Touriss (Shri
Sanjiva Reddy): (a) Constant efforts
are made and will continue to be
made to improve the efficiency and
quality of serviee of the LA.C.

(b) and (c¢). No, Sir.
Yol wT 3T
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Bulk Purchase of Essential Commo-
dities for Consumer Coeperative
Stores

*459, Shrimati Renu Chakravartty:
Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) the appropriate organisations to
be set up at the Centre and States
to make bulk purchase of essential
commodities for feeding Consumer
Cooperative Stores;

(b) the extent to which short and
medium term agricultural credit will
be increased by Government; and

(c) the percentage it will form of
the credit which the agriculturists
have to acquire from private sources
including usurers?
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The Deputy Minister of Food, Agri-
culture, Community Development and
Cooperation (Shri Shyam Dhar
Misra): (a) A Central Purchase and
Supply Organisation has been set ur
in the Department of Cooperation
which, in collaboration with the Com-
missioner of Civi] Supply, will help
the consumer stores in the purchase
of essential commodities direct from
manufacturers. Parallel organisations
of this type have not been set up in
the states because supplies will be
channellised either direct through the
wholesale stores or through the
National or State Federations, as may
be necessary.

(b) Agricultura]l credit, short and
medium-term, to the extent of Rs. 700
erores is expected to be provided by
the cooperatives in the last year of
the fourth plan, as. compared to
Rs. 331 crores provided by them in
1964-65. In addition, the special
credit requirements of the programmie
of high-yielding varieties of food-
grains are also proposed to be ' met.
Taccavi credit will also be made
available by Government, where
necessary.

(c) The percentage of credit likely
to be provided by the cooperatives
and by Government (taccavi) to
total credit requirements of the agri-
culturists by the end of the Fourth
Plan is expected to be about 60 per
cent.

Dredging of Hooghly Channel

*460. Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to
state:

(a) whether it is a fact that delay
in the construction of Haldia Port
and Farakka Barrage projects has
raised the maintenance cost of the
Hooghly Channel serving Calcutta
Port to over Rs. 3.50 crores annnual-
ly;

(b) whether, as a result, port
charges are going to be further in-
creased with consequential decline
in traffic; and
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(c) if so, whether cvernment

are considering to bear the cost of

dredging the Hooghly Channel?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) No. The con-
struction of a new dock system at
Haldia has no bearing on the cost of
maintenance of the Hooghly water-
way to Calcutta.

The Farakka Barrage project is
scheduled to be completed substan-
tially by 1970-71. This programme
remains unchanged. The question of
maintenance cost of the Hooghly
channel having risen as a result of
the delay in the construction of the
Farakka Barrage does not, therefore,
arise, The cost of dredging the va-
rious bars and crossings in the river
Hooghly  including the service
charges on loans for the purchase of
dredgersworks to Rs. 3.5 crores on
the basis of the figures for 1965-66.

(b) The Calcutta Port charges
were increased with effect from the
1st June 1966 and this increase is
expected to bring an additional re-
venue of Rs. 1.5 crores per annum.
This has been done to meet the grow-
ing annual expenditure budget of the
Calcutta Port.

A proposal to levy a surcharge on
charges payable by vessels engaged
in overseas trade has been received
for approval under the Calcutta Port
Act. This is because, as a result of
devaluation, the Port has to meet an
additional expenditure, according to
current estimates, of about Rs. 1.5
crores per annum. This is primarily
due to the increase in service
charges on World Bank Loans and
Sterling debentures. The proposal
is under consideration by Govern-
ment.

(c) A proposal to grant financial
relief to the Calcutta Port in meet-
ing the cost of river maintenance is
under consideration,
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LA.C. Flights

*461. Shri Narasimha Reddy:
Shri M. L. Jadhav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether numerous complaints
have been received from passengers
regarding inordinate and frequent
delays in LA.C. flights;
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(b) if so, the details of delays of

various flights during the last 6

months and causes thereof; and

(c) the action taken to obviate
such complaint; of the passengers?

The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir,

(b) There were 5,104 delays ex-
ceeding 30 minutes during the period
January to June 1966 against a total
of about 31,480 take-offs, due to the
following causes:

Connecting services (consequr.nnal) 2892
Bad weather 669
Engineering; 797
Traffic 183
Operations 145
Miscellaneous 418
TotaL 5104

(c) The bulk of the delays were item published in the ‘Indian Na-

of consequential nature. These arise tion’, Patna, dated the 6th June,

from the operational pattern, because 1966, under the heading ‘Arabic

the same aircraft has to operate a
number of flights, and the inability
of the Corporation to provide stand-
by aircraft due to tight fleet position.
With the acquisition of two more
Caravelles next winter, the Corpora-
tion will try to provide stand-by
aircraft which would reduce the
number of such delays.

Delays due to bad weather are
beyond the control of the operators,
As regards Engineering and other
delays, efforts are being made by the
Corporation to reduce them to the
minimum.

Arabic Ocean and Indian Farmer

*462. Shri Bibhuti Mishra: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the news-

,

Ocean versus Indian Farmer’ to the
effect that the temperature of the

Arabic Ocean tells upon the pros-
perity and poverty of the Indian
farmer; and

(b) if so, the steps taken to make
climatic changes in fovour of the
Indian farmer?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The news-item,
in question, refers to the Arctic
Ocean and not ‘Arabic Ocean’.

(b) Studies of this kind have been
going on for some time to discover
basis of relationship between the
temperature in the Arctic Ocean and
winter precipitation in India. The
question of effecting any climatic
changes does not arise in this con-

text.
.
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Subsidy to Sugar

%463. Shri P. K. Deo:
Shri Narasimha Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Coeoperation be pleased to state:

(a) the details of subsidy which
was being provided by Government
to the sugar exporters before deva-
luation;

Exporters

(b) whether the scheme has now
been revised following devaluation of
the rupee; and

(c) the details thereof and reac-
tion of the sugar exporters in this
regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The entire loss on sugar
exports was being met by Govern-
ment before devaluation.

(b) The same procedure continues
after devaluation.

(c) Does not arise.
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Uniformity in Rates of Sugar

*465. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to refer to
the reply given to Starred Question
No. 1581 on the 10th May, 1966 and
state:

(a) whether any efforts have since
been made by Government to bring

uniformity in the rates of sugar in
the country; and-

(b) if so, the details thereof?

The Deputy Minister in the Minis-
¢ry of Food, Agriculture, Commu-
nity Development and Cooperation

(Shri Shinde): (a) and (b). The
matter is still under consideration.
Tourist Traffic

*466. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have set
up a Sub-Committee for Tourism to
finalise plans to cope with the ex-
pected rise in tourist traffic;

(b) the short-term and long-term
plans devised to.attract more foreign
tourists; and

(c¢) whether charters

permitted to operate
restrictions?

have been
without any

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir. Gov-
ernment have set up a Cabinet Com-
mittee on Tourism to recomend mea-
sures to increase tourist traffic to
India and to expand tourist facilities
to cope with the expected increase
in tourist traffic.
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(b) A statement outlining short-
term and long-term plans devised to
attract more foreign visitorsis laid on
the Table of the House. [Place in
Yibrary. See No, LT-6779/66].

(c) Charters have been permitted
to come to India but their number
has been restricted to 50 for this
year.

Famine Relief Measures in Orissa
#467. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Nath Pai:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether the Government of
Orissa have submitted any special
scheme for the famine-affected areas
of Orissa;

(b) whether Government have con-
ridered this scheme or other schemes;
and

(c) the tota] amount sanctioned and
given to the State so far for famine
relief? '

The Deputy Minmister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir, The Government

of Orissa demarcated the districts of:

Kalahandi, Phulbani and western
parts of Bolangir as the most under-
developed parts of Orissa and have
prepared a special programme cost-
ing Rs. 52.63 crores for accelerated
development in these special areas.
Bulk of the proposed outlay is under
Medium Irrigation schemes, Roads,
Minor Irrigation, Water Supply, Agri-
cultural Production and Education.

(b) These schemes are at present
under examination of the Planning
Commission.

(c) The Government of Orissa has
been sanctioned a loan assistance of
Rs. 6 crores so far during the current
financial year 1966-67. In addition, a
ways and means advance of Rs, 5.65
crores has also been sanctioned upto
the end of June, 1966.

State Fisheries Corporatien in Kerala

*468. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Foed, Agrical-
ture, Community Development amd
Cooperation be pleased to state:

(a) whether Government have taken
any steps to organise State Figheries
Corporation in Kerala;

(b) if so, the authorised capital of
the Corporation; and

(c) the Institutions
under this Corporation?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. The
State Fisheries Corporation in Kerala
was registered on the 12th April, 1966.
State Commercial Installations con-
nected with fisheries have been
brought under the Corparation.

(»): The authorised capital of the
Corporation is Rupees Five crores,

(c) The following are the institu-
tions brought under the Corporation:—

now brought

STATEMENT

1Jce Plants and Cold Storages:

Vizhinjom, Kayamkulam  Blangad,
Tanu and Madali,

2. Composite Ice Plant and Freezing-
Plants:

Trivandrum, Needakara, Cochin and
Calicut,

3. Boat Building Yards:

Vizhinjom, Sakthikulangara and Be-

ypore,
4. Fish Meal Plant, West Hill:
The following equipments have alsc
been transferred to the Corporation:—
5. Fishing Boats: )
(a) 5 Nos. 36’ boat Ruston Bngine.
(b) 5 Nos. 36° boat with Bukh
Engine.
(c) 10 Nos. 32’ boat with Torpedo
Engine.
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2.Fish Transport Vanas:

(a) 2 Nos. 167" WB. Bedford
insulated vans.

(b) 1 No. 120" W.B. Bedford in-
sulated van.

(¢) 3 Nos. 167" (old body).
(d) 3 Nos. Bedford Chassis.

Soil Surveys

*489. Shri Karni Singhji: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that some
Bast-German scientists who visited
India recently have suggested soil sur-
veys along with increased use of *erti-
lisers;

(b) whether Government have exa-
mined this suggestion; and

(c) if so, with what conclusions?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra):(a) The Govern-
ment are not aware if any East Ger-
man Scientists have made such sug-
gestions.

(b) and (c). Do not arise.

Plying of U.P. Governments Roadways
Buses Between Delhi and U. P.

*470, Shri Surendra Pal Singh: Will
the Minister of Tramsport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether some dispute has arisen
between the U. P. Government and
Delhi Administration about the plying
to and from Delhi of the U. P. Gov-
ernment Roadways buses;

(b) whether the Delhi Administra-
tion has informed the U. P. Govern-
ment to prevent the entry of its buses
into Delhi; and

(c) if so, the causes thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). At present, the
U. P. Roadways’ buses are operating
on Inter-State routes between Uttar
Pradesh and Delhi without obtaining
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counter-signature on their permits
from the State Transport Authority,
Delhi, as required under the provisions
of the Motor Vehic'es Act, 1939. The
Delhi Administration raised an objec-
tion to this practice and made a repre-
sentation to the Inter-State Transport
Commission in the matter. The Com-
mission, after taking note of the points
made by representatives of the U. P.
Government and Delhi Administration,
issued an Order on the 17th J:.wuary,
1966, requiring the U. P. Roadways to
comply with the proviSions of Sections
42 (1) and 63 of the Motor Vehicles
Act, in so far as they relate to obtaiu-
ing of permits and counter-signatu-
res, in respect of their stage carriages
plying on inter-State routes between
U. P. and Delhi.

2. The U.P. Government filed an
appeal to the Inter-State Transport
Appellate Tribunal against this Order
on 9-3-1966 and prayed that the Com-
mission’s Order stayed till their ap-
pea! had been considered by it.

3. The period of four months men-
tioned in the Commission’s Order ex-
pired on 16-5-1966 but the U. P. Gov-
ernment took no steps to comply with
said Order. After waiting for one more
month, the Delhi Administration ‘n-
formed the U. P. Government on
17-6-1966 that if the U. P. Roadways
failed to apply to the State Transport
Authority, Delhi, for counter-signature
of their permits by the 25th June,
1966, necessary action under the Motor
Vehicles Act and the Delhi Mctor Ve-
hicle Rules would be taken.

4. Meanwhile, the Chairman of the
Inter-State Transport Appealiate Tri-
bunal, by an Order issued on the 25th
June, 1966, stayed the operation of the
Commission’s Order, pending dispcsal
of the U. P. Government appeal by
the Tribunal. The appea] is now under
consideration of the Tribunal.
Withdrawal of Jeeps From C. D. Blocks

471, shri D. J. Naik: Will the Minis-
ter of Food, Agriculture, Commu-
nity Development and Cooperation be
pleased to state:

(a) whether Government nave
issued instructions to all State Gov-
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ernments to withdraw all Govera-
ment jeeps from the Community De-
velopment Blocks two months before
the General Election; and

(b) if so, whether Government have
considered the difficulties and. its effect
on Agricultural Extension  Pro-
gramme? '

The Deputy Minister of Food, Agri-
culture, Community Development and
Cooperation (Shri Shinde). (a) and
(b). In April, 1965, it was suggested to
the State Governments that during
general elections, jeeps should be
withdrawn from the Blocks from the
date of notification till the date of poll
and be placed under the control of the
District Collector to be used by him
only for election duty. This decision
was taken after careful consideration
of all aspects of the question.

-

Cotton Productiot Drive in Bihar

*472. Shri H. C. Soy: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether it is a fact that in
spite of the chronic food deficit, the
Government of Bihar have launched
cotton production drive in Chota-
Nagpur region on tracts and soil
,Where food crops like maize, milo,
coarse paddy can probably be grown
with half the investment now being
drained into cotton crop;

(b) whether it is also a fact that
huge quantity of lime and . other
fertilizers have been purchased by
the Cotton Board and are wasted
and dumped without proper storage
and without any chance of being
used by non-existing cotton growers
in the region;

(¢) ‘'on whose expert advice, the
Government of Bihar have launched
this cotton-growing campaign; and

«(d) whether  the
made any researches

experts have
on ‘' growing

alternative food crops reter"ed to in .

part (a) dbove?
1324 (ai) LS—3.

The Deputy Minister in the Minis-
try-of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Bihar
Government have taken up Cotton
cultivation in Chotanagpur division
and in the district of Santhal Par-
ganas. The cotton cultivation is
done on upper Tar lands which are
generally not suitable for the culti-
vation of food crops.

(b) No.

(c) and (d). The State Govern-
ment have taken up cotton cultiva-
tion on’ the basis of successful results
of the researches conducted by the
Regional Research Station, Kanke.
In such areas it is not possible to
grow other crops sug:essfully.

De-Rationing of Maida and Suji in
Delhi

*473. Shri P. C. Borooah: Will the

Minister of Food, Agriculture, Com-

ity Devel t and Coopera-

tion be pleased to state:

(a) whether it is fact that suji
and maida have been de-rationed in
Delhi|[New Delhi;

(b) if so, from where suji and
maida in such big quantities have
come to Delhi; and

(c) whether it is a fact that the
bakers and confectioners have dec-
lined to accept this suji ahd maida?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) The de-rationing was not due
to import of large quantities of maida
and suji into Delhi as presumed in
the question. A small quantity of
Italian maida was brought into
Delhi. The rest of the maida and
all the suji sold in. Delhi are the
produce of the local flour mills,

(c) Presumably the reference is to
a small stock of imported Italian
maida which was issued to ~ bakers
and confectioners. Bakers did show
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some disinclination to accept this
imported Italian Maida because of
its slightly lower baking quality. It
was, therefore, issued to them in
conjunction  with locally produced
maida to reduce the effect of lower
baking quality.

Procurement and Levy System in
Kerala

*474. Shri Vasudevan Nair:
Shri Pottekkatt:
Shrimati Renu Chakravartty:
Shri Mohammed Koya:
Shri Maniyangadan:
Shri A. V. Raghavan:
Shri Kappen:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Food Advisory Council of Kerala
State met on the 30th July, 1966 and
considered the proposals regarding
levy and rationing in the State;

(b) if so, the main features of the
new policy on procurement and
levy; ’

(c) whether it is considered pos-
* sible to increase the rice content of
ration during the ‘Onam’ days; anhd

(d) if so, the increased ration for
‘Onam’?

The Depluty Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). The informa-
tion has been called for from the
Government of Kerala and will be
placed on the Table of the Sabha.

(¢) No,.. Sir.
(d) Does not arise.

Expansion of Dairy and Animal
Husbandry
*475. Shri Madhu Limaye:
Shri Kishen Pattnayaki
- Dy, Ram Manohar Lokhia:
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Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether Government have
drawn up any scheme for the ex-
pansion of dairy and animal hus-
bandry in the country;

(b) if so, the details thereof; and

(c) whether this includes any plan
for reserving a certain acreage for
the production of artificial grass and
fodder crops?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) to (c). A statement is
placed on the Table of the House.
[Placed in Library, See No. LT-6780/
66].

Delhi Milk Supply Scheme

*476. Shri Maurya:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:'

‘Shri Jedhe:
Will the Minister of Food, Agri-
culture, Community Development

and Cooperation be pleased to state:

(a) whether the Delhi Milk Sup-
ply Scheme have not been able to
meet the demand of even card-holders
in the capital; and

(b) if so, the steps taken by Gov-
ernment to ensure the required sup-
ply of milk to the card-holders who
mainly depend upon supply of milk
by Delhi Milk Supply?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation ' (Shri
Shinde): (a) From the flush season
of 1965 it has been possible to main-
tain the full quota of card holders.

(b) Complaints of short supply of
milk to card holders are often
received. . Ipstructions .have . been

4746 -
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issued to the Depot Staff that even
though cash sale to non-card holders
is permitted, they should, ensure that
milk was supplied to card holders
-without fail. Such complaints when
received are promptly investigated
and suitable action is taken.
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‘Proposal to Increase LA.C. Fares

*478. Shri P. C. Borooah:
Shri Buta Sipgh:
Shri::Madhu +Limaye:
Dr. P. Srinivasan:

Shri Onkar Lal Berwa:
Shri D. C. Sharma:

Shri A. V. Raghavan:
Shri Pottekkatt:

Shri Swell:

Shri Mohammed Koya:
Shri Ram Harkh Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Indian Airlines
Corporation has submitted a proposal
to Government to make a 10 per
cent rise in fares;

(b) if so, the reasons therefor;

(c) Government’s decision on the

proposal; and

(d) the additional revenue likely
to-accrue as a result of this increase?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir. The
proposal is to increase the fares and
freight rates by 10% in all sectors
excepting those in Assam area where
the inerease will be limited to 5%.

(b) The increase in fares is meant
to cover the additional expenditure
which the Corporation are required
to incur arising directly out of the
devaluation of the rupee.

(c) The proposal which was
received by Government in the
second week of July is under exami-
nation and no decision has yet been
taken regarding the quantum of
increase or the date from which the
increase will take effect,

(d) The estimated increase in
revenue will be about Rs. 15 lakhs
per month, if the Corporation’s pro-
posals are approved.

Supreme  Court Judgement in
Keshav Singh’s Case = -

2261. Shri Kishen Pattnayak;
Shri Madhu Limaye:
Dr. Ram‘“Manohar Lohia;

Will the, Ministet 81 Law . be
pleased to refer to the reply given~

TN

i
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to Starred Question No. 399 cn the
8th March, 1966 and state when the
Supreme Court Judgement' referred
in Part (d) of the above question
was delivered?’

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): Judgement contemplated
in part (d) of the reply to Starred
Question No. 399 given on 8th March,
1966 has reference to the opinion given
by the Supreme Court on 30th
September, 1964 in Special Reference
No. 1 of 1964 made wunder article
143(1) of the Constitution in Keshav
Singh’s case. ’

Production and Processing of
Cashew-Nuts

2262. Shri M. K. 'Kumaran:
Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether there is any pro-
gramme for the intensive production
of cashewnut in the country;

(b) if so, the details thereof;

(c) whether there is a‘proposal to

set up processing factories for
cashewnuts in States cther than
Kerala;

(d) if so, the stage at which the
proposal is at present;

(e) whether there is any scope for
the development of an industry
based on cashew apple which is now
wasted; -and

(f) if so, the details thereof? -

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Coopbration (Shri
Shyam Dhar Misra): (a) Yes.

(b) During the Fourth’ Five Year
Plan it is proposed to undertake
intensive, cultivation. programme in
selected areas of Kerala, Mysore,
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Maharashtra and Andhra ‘Pradesh.
This programme is to be implement-
ed in the existing plantations with
trees over 10 years of age for
increasing their production. The
programme will include cultural
practices such as soil working, mul-
ching, growing of green marure
cum cover crop, and plant protection
measures. Other facilities include
financial assistance by way of grant
of short term loans and supply of
required inputs such as fertilisers,
pesticides etc. The target of cover-
age under the programme is to be
fixed for each State.

(c) and (d). It is proposed to set
up a few medium sized cooperative
processing units in the States other
than Kerala after collecting detailed
information in respect of the present
position of marketing and processing
of raw nuts in different States.

(e) and (f). The laboratory studies
carried out by the Central Food
Technological Research Institute
have indicated the possibilities of
utilizing the fruit in preparation of
beverages, jams, chutnies and candi-
ed products but these have not been
commercially exploited. The main
handicap against large scale utilisa-
tion of the apple is the fact that its
availabilty is strictly seasonal i.e.
for about three months in the year.
The fruit is delicate and gets spoilt
easily and finally because the col-
lection of the unspoilt apple is a
difficult job because the cashew trees
grow interspersed with other trees
and are spread over a wide area.

Cashew Institute at Trivandrum

2263. Shri A. V. Raghavan:
Shri M. K. Kumaran:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) the prdgress made in estab-
lishing a Cashew Institute at Tri-
vandrum in Kerala; and

(b) when thé same will be inaugu-
rated?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Proposals for taking up an All Ind1a
Co-ordinated Research Project’ on
Spices and Cashewnut.. are under
consideration. Under the Project
there is a proposal to set up a Cen-
tral Research Institute for Cashew-
nut and Spices, This proposal is
being examined in all its details and
-2 decision is expected to be taken
very soon.

Smuggled Meat

2264. Shri Ram Harkh Yadav:
‘Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether a large consignment
of smuggled meat was detected
recently at the New Dethi Railway

Station;

(b) the nature of
meat;

the smuggled

(¢) the places where
was indulged; and

smuggling

(d) the measures adopted by Gov-
ernment to crush smuggling ten-
dencies?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) No.

(b) to (d). Do not arise.

Junior Cooperative
Institutes

2265. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agncul-
ture, C ity Develop and
Cooperation be pleased to state:

Training

(a) the States and ‘the Union
territories in which Junior Coopera-
tive Training Institutes have not
been transferred to the States Co-
operative Unions;

(b) the reasons for =met affecting
such transfer so far; and
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(c) -the steps taken by the
National Cooperative Union of India
and Government for the transfer of
the control and management of such
Institutes to the State Cooperative
Unions?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Junior
Cooperative Traning Centres have
not been transferred so far in Bihar.
U.P., Punjab, J.&K., Manipur. One
centre in Andhra Pradesh has also
not been transferred.

(b) In Bihar, the transfer of
Junior Cooperative Training Centres
is pending State Government’s consi-
deration of the amendment to the
bye-laws of the State Cooperative
Federation so as to make it more
broad-based and self-regulatory. The
Government of U.P, and Andhra
Pradesh are finalising the terms and
conditions of the transfer of the
centres to the respective unions. ‘The
Government of Punjab is taking steps
to transfer one centre immediately
to the Union. The Government of
J&K 1is considering the question.
The mattar iy being pursued with
the Administration of Manipur.

(c) The question is being pursued
with the authorities concerned.

Wheat Gift from Kuwait

2266. Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development and Coope- _
ration be pleased to state:

(a) whether Kuwait Consul-General
in Bombay has recently handed over
to Goverrrment a gift consignmen: of
a large quantity of wheat flour;

(b) if so, the details of the gift
consignment; and i

(c) the terms of the gift supply?:

The Deputy Minister in the Minis-
try of Food, Agriculture, Communi(y
Development and Cooperation (Shrd
Shinde): (a) to (c): Consul General



4753 Written Answers
of Kuwait in Bombay handed over to
the Regional Director Food, Bombay
a quantity of about 3590 tonnes of
wheat flour which arrived in Bombay
on the 9th June, 1966. Another con-
signment of 1584 tonnes of wheat
flour from Kuwait also arrived at
Marmogoa on the 6th July, 1966. Both
the consignments are a gift from
Kuwait and no conditions are attached
to it.

Crash of Piper Aircraft

2267 Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shipping anq Tourism be pleased to
state:

(a) whether a Piper aircraft crash-
ed on the 25th June, 1966 while en-
gaged in spraying operation in Bodhan
district of Andhra Pradesh;

(b) 'if so, the details of the accident;
and

(c) the loss of life and property, if
any?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir, A
Piper Pawnee aircraft belonging to
Indamer Company  Private Ltd.
crashed soon after getting airborne,
from an improvised fair-weather strip
near Nizamabad Sugar Factory,
Shakarnagar (Andhra Pradesh). The
aircraft was engaged in dusting ferti-
lisers on sugarcane crops,

(¢) The aircraft was substantially
damaged. There. was no loss .of life
and the only property damaged was
the aircraft.

Alwaye as a Tourist Resort

2268. Shri Vasudevan Nair: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether there is any proposal

"to develop Alwaye in Kerala as a
tourist resort; and
(b) if so, the details of schemes

avoid for the same?

AUGUST" 16, 1966

Written Answers 4754

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva

Reddy): (a) Alwaye is mainly of
importance to home tourists. The
development of facilities for home

tourists is primarily the responsibility
of the State Government. The State
Government has already provided a
Tourist Bungalow (Class II) at Alwaye
which is considered sufficient for the
present to meet the requirements of
tourists for accommodation. There #re
no other proposals under the conside-
ration of the State Government to
develop Alwaye ag a tourist resort.

(b) The question does not arise.

Forest Resources of Kerala

2269, Shri M. K, Kumaran: Will the
Minister of Food, Agriculture, Com-

munity Devel t and Cooperation
be pleased to state:
(a) whether Government have

received survey report of the forest
experts of World Bank Mission on the
forest resources of Kerala;

(b) if so, the main recommendation
thereof; and :

(¢) whether Government have any
proposal to start industries based on
forest produce on the basis of those
recommendations?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

. (b) and (c). Do not arise.

Assistance to Farmers

2270. Shri M. K. Kumaran: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether Government are aware
that the facilities .for rural credit
which- were meant to Lelp small
farmers have so far helped only the
better placed agriculturists; ang

(b) if so, whether Government have
any scheme to. remedy this defect?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). It is
not correct to say that the facilities for
rural credit have so far helped only
the better placed agriculturists. In
fact, the credit availed of from the co-:
operatives per acre of cultivated .
holdings is actually higher for house-
holds on the lower asset groups than
for thosg in the higher asset groups.
The objective of loan policy has been
to ensure that the entitlement of culti-
vators is related to the outlay on pro-
duction, This is being done by the
cooperatives  adopting  scales of
finance on a per acre per crop' basis,
and giving up insistence on mortgage
security for short-term production
credit. Caopeatives place a ceiling on
the individual maximum borrowing
power with regard to the loan which
could be granted toesany individual
m2mber, with a view to ensuring that
the available funds are not mono-
polised by a few big agriculturists.

Hotel Owners’ Association‘ of Kerala

2271. Shri Vasudevan Nair: Will the
Minister of Food, Agriculture, Com-
munity Devel t anq Cooperation
be pleased to state:

(a) whether the Hotel Owners’
Association of Kerala has demanded
the restoration of cut in rice ration
and abolition of sales-tax; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) Out of 25 per cent cut in rice
ration to hotels, 12} per cent has been.
restored. The request for exemption
from payment of sales tax has nct
been accepted.
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Bridge at Mahe on West Coast Road

2272. Shri Pottekkatt:
Shri A. V. Raghavan:
Shri Mohammeq Koya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased .to state: .

(a) the progress so far made to
construct the by-pass road and a
bridge at Mahe on the West Coast
Road; and

(b) when the work will be comple-
ted?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
Government of India have, undertaken
the responsibility for developing the
West Coast Road as a single lane fully
bridged asphalted highway. Since
therz is an existing bridge across the
river Mahe on this road and as it
meets the present requirements, it is
not proposed to construct a by-pass
and a new bridge at this place as a
part of the project in hand,

Electricity for Agricultural purposes

22713. Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Mohammeq Koya:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

‘(a) the amount of subsidy paid to
the various States for supplying elec-
tricity for agricultural purposes dur-
ing the last five years; and

. (b) whether there is any proposal
to increase this subsidy?

The Deputy Minister in the Minis-
try. of Food, Agriculture, Community.
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The Govermment of India has recently
decided to subsidiex electricity rates
for agricultural purposes in States
where there rates are in excess of 12
paise per unit, The expenditure on the
payment of subsidy is to be shared
equally between the Centre and the
State Governments concerned. The
subsidy scheme has, in the ‘first in-
stance, been introduced for three
years commencing from 1866-67, For
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.the purpose of ascertaining the excess’

of electricity rates for agricultural
purposes over 12 paise per unit, the
rates in force on January, 1, 1966 or
the rates prevailing at any later time,
whichever, are the lower, would be
taken into account. There is, however,
no proposal under considerafion to
enhance the existing subsidy.

In view of the position indicated
‘above, the question of payment of
subsidy to the various States for sup-
plying electricity for agricultural pur-
poses duing the last flve years does
not arise.

Employees of Central Marine Fisheries
Research Institute at Mandapam
Camp

2274. Shri Vasudevan Nair:
Dr. P, Srinivasan:
Shri M. P, Swamy:
Shri M. Malaichami:

‘Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether there are no medical
or educational facilities for the officers
and staff of the Central Marine
Fishéries Research Institute at Man-
dapatn .Camp; and .

(b) if so, the steps being taken t>
provide:these facilities at the above
place? -:

‘The Minister of, State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) and (b). At
‘Mandapam Camp itself no medical and
educational facilities are available.
However, 3 Lady Medical Officer from
the Panchayat Union Dispensary,
Mandapam, visits the Central Marine
Fisheries Research Institute, Manda-
pam Camp 4 days in a week for 2
hours per day for consultation. Free
use of the departmental vehicle has
also been permitted to the members
of staff in cases of medical emergency.

A proposal :fer stocking necessary
medicines 4vi tife consulting room at
the Instityge-for use of the staff and
their fafjjiligs in emergency, is under
considefatibn. * .

-,
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One regional language High School

is available at Mandapam which is

about 5 K.M. from the Institute,

Pay Scales of Employees of Super
Bazar, New Delhi

2275. Shri Lakhmu Bhawani:
Shri Bade:
Shri Omkar Singh:
Shri Yudhvir Singh:
Shri Hukam Chang
Kachhavaiya: °
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the pay scales given to the
various categories of Officers and staff
in the Super Bazar in New Delhi;

(b) the terms and conditions of
their service; angd

(c) the total number of Managers,
Assistant Managers and Sales Assis-
tant (kith break-up for each cate-
gory) employed in the Super Bazar?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Develop t and Cooperation (Shri
Shyam Dhar Misra): (a) The pay
scales of the Generel Manager, De-

partment Managers and Assistant
Managers have yet to be determined.
As regards other categories of em-
ployees, they have been taken, for the
time being, on daily wage basis for
3 months as under:
(i) Senior supervisors, = Rs. 8 per day
office superinten-
dents etc.

(ii) Junior supervisors

(Sales/stores/accou-
nts), stenographers.

Rs. 7 per day

+

(iii) Steno-typists, rece- Rs. 6 per day
ptionists, telephone

operators etc.

(iv) Junior sales assis-
tants,  (vegetable
section)/clerks/ ty-
pists junier store
keepers

Rs. 5 per day

3.50 per day
dars, cleaners etc. .
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(b): These are under consideration
by the Managing Committee and are
expected to be finalised soon.

(©): (i) Ganeral Ma-

nager and depart-

ment Managers. * — 17
(ii) Assistant’ Mana-

gersand  Super-

visors. — 22
(iii) Sales Assistants — 312

Price of rice

2276. Shri Lakhmu Bhawani: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state: ‘

(a) whether it is fact that prices of
Rice are different in Delhi and other
Statés and that prices in Delhi are
much cheaper than other places in
the country; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). The issue pricss
of coarse rice from Central ‘Govern-
ment stocks vary fom State o State,
These prices are linked with the maxi-
mum controlled prices in force in
different States with effect from 1st
January, 65. In respect of the superior
varieties, the issue prices from Cent-
al Govt. stocks are uniform all over
the country. These prices, however,
are subject to the condition that they
do not exceeq the maximum control-
"led prices which may be in force in a
particular area. In case the control-
led prices are lower, as in Delhi, such
lower prices are charged as the issue
prices. This accounts for the difference
in the price of rice in Delhi and other
States.

Loss of Foodgrains in transit in
Tripura

2277. Shri Biren Dutta:
Shri Dasaratha Deb:

Will the Minister of Food;, Agricul-

ture, Community Development and
Cooperation be pleased to state:

(a) the total amount of foodgrains
lost in transit in Tripura during the

~period from 1958 to 1966, so far;

(b) whether any handling agent was
responsible for this loss;

(c) whether handling agents res-
ponsible for such loss of foodgrains

* were punished; and

(d) if so, the nature of that punish-
ment?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) to (d). The infcrmation
is being collected and will be laid on
the Table of the Sabha.

Travel on Free Interline Pass without
‘P’ Form

2279. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that some-
time ago, a female friend of the Com-
mercial Director of the Air-India,
travelled on a free interline pass -on
Alitalia as an employee of Air India
without a ‘P’ form with the Commer-
cial Director;

(b) whether she was at the time

really in the service or employ of Air
India;

(c) if not, whether this is against
Foreign Exchange Regulations in force
in this country;

(d) whether it is also against the
International Air Travel Association
enforcement authorities’ rules making
the Air India or the person concerned
liable to a fine of 50,000 dollars; qnd»

(e) if so, the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping and Toprism (Shri Sanjiva
Reddy): (a) to (e). According tc the
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information furnished by Air-India,
Mrs. Mody travelled on an Inter-air-
line pass issued by Alitalia at the re-
quest of Air-India. She was not an
employee of the Corporation but a
relative of an employee.

She secured the pass as such rela-
tive, She obtained a ‘P’ form on the
ground that her brother was a resi-
dent of the U.S,, living in U.S.A. and
did not travel with the
Director as stated.

The IATA 'regulations permit of free
inter-airline pass for members of the
family and dependent relatives of em-
ployees on another airline. Whether
Mrs. Mody, who is reported to be a
re'ation of an employee at the time,
was entitled to the concession is being
investigated.

Investment in Agriculture ’

2280. Shri A, N. Vidyalankar: Will
the Minister of Food, Agriculture,
C ity Develop t and Co-
operation be pleased to state:

(a) whether Government are aware
that for some time there has been per-
sistent demand from the Indian and
foreign industrial investors that they
should be given facilities to extend
their investments and activities in the
agriculture and farm production by
employing science and modern tech-
nology in this important sphere of
national production;

(b) whether Government are aware
of the adverse public reaction to this
demand; and

(c) the reaction of Government, and
what is the policy of the Planning
Commission in this matter?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
. Development ang Cooperation (Shri
Shayam Dhar Misra): (a) As far back
as 1964, certain suggestions had been
reecived from industrial concerns and
certain individuals for grant of per-
mission to joint stock companies to
engage themselves in agricultural
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farming. So far as Government is
concerned, no foreign industrial inves-
tors have asked for facilities to take
up farm production on a large scale.
Some suggestions from Indian farmers
in certain African countries were,
however, received. The proposal itself
aroused considerable interest both
among individuals, Chambers of Com-

merce as well as industrial concerns.

(b) So far as could be ascertained,
the public reaction to the suggestion
for large-scale farming by joint stock
companies was mixed. '

*(c) Government examined the pro-
posal in consultation with the Planning
Commission and took note of the ad-
vantages and disadvantages. As a re-
sult of a detailed appraisal, Govérn-
ment decided that the proposal on the
who'e was not feasible.
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Tax Relief to Sugar Mills

2283. Shrimati Savitri Nigam: Will
the Minister of Food, Agriculture,
Community Devel t and Coopera-
tion be pleased to state:

(a) whether tax relief to sugar mills
has given any relief to the consumers
either in the price or quantity of
sugar to be supplied to them; and

(b) if so, to what extent?

The Deputy Minister in the Minis-

try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shinde): (a) and (b). The tax relief

to the sugar mill has been given to
compensate factories for loss of re-
covery during May and June, The
measure is designed to ensure that all
available cane is crushed and produc-
tion of sugar maximised.

New Offices for Food Corporation of
India

2285. Shri R. S. Pandey:
Dr. Mahadeva Prasad:
Shri R. Barua:
Shri H. C. Linga Reddy:
Shri P, R. Chakraverti:
Shri Jashvant Mehta:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) whether it is a fact that the
Food Corporation of India hag estab-
lished some new Offices in different re-
gions of the country; and

(b) if so, how the Corporation is
co-ordinating its activities in the con-
text of the present shortage of food-
grains in the country?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir,

(b) The various branch offices estab-
lished by the Food Corporation in
different States work directly under
the control of the Corporation. Co-
ordination with Central and - State
Governments is achieved through
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frequent  consulations.  Intimation
about stocks of foodgrains held by the
Corporation is given by it to the Cen-
tral Government and the State Gov-
ernments concerned to facilitate dis-
tribution in the context of shortage of
foodgrains in the country.

M/s Duncan Stratton and Company

2286. Shri Madbu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri D. C. Sharma:

Will the Minister of Law be pleased
to state: .

(a) whether Government have com-
pleted the inquiry into the charges of
Shri H. D. Mundhra’s interference into
the affairs of M|s Duncan Stratton and
Company; and ~

(b) if so, the result of the investi-
gation?

The Minister of State in the Ministry
of Law (Shri C, R. Pattabhi Raman):
(a) and (b). Attention of the Hon’ble
Members is invited to replies given
to Starred Question No. 48 answered
on the 4th November, 1965 and
No. 684 answered on 22nd March, 1966
last. During the course of inquiry, it
was found neccessary to inspect the
books of accounts of two other com-
panies with a view to connect various
transactions appearing in the books of
Duncan Stratton & Co. Ltd. While one
of th'gm produced some books, the
other failed to produce any books be-
fore the Inspecting Officers. Necessary
action to compel production of books
and to launch prosecutions in case of
default, under the Companies Act is
being initiated. Action for winding
up of one of these companies has also
been initiated.

During the inspection, the name of a
foreign company was also noticed in
certain transactions between Duncan
Stratton & Co. . and another company
of the Mundhra Group, -Attempt is
being made to obtain the books of
accounts of the foreign cdmpany - for
inspection under Section 209(4).
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Scarcity and Famine conditions

2287. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to his
statement on the 13th May, 1966 and
state: o

(a) whether Government have since
formulated new principles or Rules
or a Code outlining the duties and.
responsibilities of the Central and
State Governments in the matter of
relieving distress caused by ‘Scarcity’
and ‘Famine’;

(b) whether Government propose
to clearly define these two terms; and

(c) whether Government also pro-
pose to define the conditions under
which it would become mandatory for
Gvernment to declare famine or scar-
city and set into motion remedial
action?

" The Peputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

(b) and (¢). Government intends
appointing a little later a special officer
to examine these matters and a'so to
review the State Famine Codes and
suggest modifications, if any, consider-
ed necessary in the light of recent ex-
perience,

Eviction from Land at Santa Cruz
Airport, Bombay

2288.. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have re-
ceived any communication from the
tenants of Plot No. 15, Part I, Andheri
East (behind Lingayat Building) to
the effect that they have received
eviction notices from the Santa Cruz
airport authorities who happen to own
this piece of land;
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(b) whether this land was forcibly
occupied by a private party who con-
structed unauthorised constructions on
this plot belonging to the airport
authorities and collected vast sums
from the needy tenants as goodwitl
(pagri) and rent;

(c) if so, the reason for not taking
any action by the aerodrome authori-
ties when these constructions were put
up with approva! of the Municipality;
and

(d) the protection the aerodrome
authorities intend to give to the ten-
ants who are likcly to be uprooted as
a result of the eviction orders?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) This land was occupied without
the knowledge and permission of the
aerodrome authorities,

(c) It was not possible for the aero-

drome authorities to take action til] it
was verified and established that the
land belonged to the Civil Aviation
Department. The constructions were,
it is understood, put up without the
approyal of the Municipality.

(d) As it has been established that
the !'and belongs to the Civil Aviation
Department it is not possible to allow
the unauthorised occtipation of the
land to continue.

Khosla Award

2289. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to state:

(a) whether his Ministry have re-
ceived communications from the vari-
ous Guilds|Associations of the A.LL
employees requesting them to open
negotiations for the removal of amoma-
lies and inconsigtencies in the Khosla
Award;

(b) whether these Associations have
also demanded a public probe into the
charges of inefliciency, corruption and
i'legal actions against the management
and

' (c) if so, the 1eaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Air-India have re-
ceived representations from certain
AssociationsjUnions regarding certain
anomalies, incunsistencies or discre-
pancies in the National Industrial Tri-
bunal Award and negotiations are ir
progress.

(b) No, Sir.

(c) Does not urise.
frawi & fag dew et gaa
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Finance Scheme for Agriculturists

“ 2295. Shri H. C. Linga Reddy:
. Shri P. R. Chakraverti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the extent to which the' full
finance scheme to meet the total needs
of the agriculturists has been intro-
duced; :

(b) whether the full credit-needs of
the agriculturists ere surveyed and if
so, the details thereof; and

(c) the reasons for not implement- .
ing it in to¢o and when the same w111
‘o fulfilled® -
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‘vhe Deputy Minister in the Ministry
of Food, Agriculture, Community

Development and Cooperation (Shri
Shyam Dhar Mista): (a) to (c¢). The

‘full finance scheme’ envisages that the
credit from the cceperatives should pbe
adequate to meet the productior. needs
of the member-zultivators taking into
account the nature of crops to be
grown, the inputs to be used, etc. and
also the repaying capacity of the
borrowers. The loans for agricultural
production are being increasingly made
production-oriented through the adop-
tion of the crop loan system. This
system already obtains in the States
of Maharashtra. Gujarat and parts of
Madras and all the States are expected
to be covered during 1966-67.

There has baen no formal survey cf
the full .credit nceds of the agricul-
turists,. However,
rough estimate recently made, the
short-term credit vequirements of the
cultivators in the first year and the
last year of the Fourth Five Year Plan
period aré pilaced at Rs. 900—1000
crores and Rs. 12¢0—1300 crores res-
pectively, Cooperatives are expected
to provide the short-term credit re-
quirements of the cultivators in an

increasing measure during the
Fourth Plan period. Besides cc-.
operative credit, taccavi credit wnll

also be available. Other agencies
like commercial banks and the Fcod
Corporation of India are also expect-
ed to play a part in providing pro-
duction finance to cultivators;

Procurement Prices of Wheat and Rice

"2296. Shri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Devel t and Cooperation
be pleased to state:

(a) whether Government have ad-
vised different States to raise the pro-
curement prices of wheat and rice in
order to boost their production; and

(b) if so, to what extent, and the
response of the States thereto and at
what level the proturement prices of
different types of these grains have
been fixed in varidus States? o
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The Deputy Minister in the Ministry
of Food, Agriculture, Community

Development and Cooperation (Shri -

Shinde): (a) and (b). No advice has
been given to State Governments tc
raise the procurement prices of wheat
and rice in order to boost .their pro-
duction, .

However, the procurement prices of
wheat have been increased for the
current season in Madhya Pradesh
and in the new zone of Punjab and
U.P. The prices of rice have also
been suitably revised in some states
for the current. season, A statement
showing the procurement prices of
rice in the various States was furnish-
ed in reply to Starred Question No.
953 on the 5th -April, 1966. A state-
ment showing procurement prices of
wheat was a'so furnished in reply- to
Unstarred Question No. 153 on the 26tk
July, 1966.

Floor Price of Raw Jute

2297. Shri P. C. Borooah:
Shrimati Savitri Nigam:
Will the Mmlster of Food, Agrlcul-
ture, T y Develop and
Cooperation be pleased to state:

(a) whether Government have de-
cided to raise the floor price for raw
jute; if so, to what extent;

(b) the main objects therefor and
how far the same are likely to be
achieved in the ensuing year in light
of the preliminary action taken for
thig year’s cultivation; and

(c) how it is likely to affect the
cultivation of paddy in the States con-
cerned and where similar steps are
being taken in respect of paddy to
boost its production?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and C ation  (Shri
Shyam Dhar Misra): (a) Yes
Sir. The minimum support price
for raw jute basic Assam Bottoms
at Calcutta has been raised to
Rs. 9377 per quintal for 1966-67
season ‘as compared to the price . of
Rs. 80.38 per quintal for the previous
season.
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(b) The main object of raising the
price of.raw jute is to provide ade-
quate incentive to the grower for
achieving the targeted production. To
encourage jute production, Govern-
ment have sanctioned certain Centrally
Sponsored. Schemes. These Schemes
include the supply of Urea for foliar
spray on jute crop, under which 4150
tonnes of Urea, valued at Rs. 25.31
lakhs, has been supplied free of cost by
the Government of India to the States
of Assam, West Bengal, Bihar, Orissa,
Uttar Pradesh, Tripura and Andhra
Pradesh during 1966-67. Low Volume
pressure Sprayers have been made

available to growerg for foliar spray

free of cost. Suitable arrangements
have been made to make allotment of
required quantity of fertilizers and
plant protection chemicals to the
States from Central Pool for use of
Jute Crop.

(c) The cultivation 6f paddy is not
likely to be adversely affected in the
concerned States as this factor has
beep taken into account by the Agri-
cultural Prices Commission who had
recommended the increase in the
minimum support prices of raw jute
for 1966-67.

Bus Fares in Delhi

2298, Dr. Ram Manohar Lohia:’
Shri Kishen Pattnayak:
Shri Maurya: -
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

- Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have taken
any decision on the demand of Private
Bus Operators in Delhi to raise their
fares in view of the fact that the
D.T.U. has recently .raised their bus
fares; and

(b) i so, the percentage of increase
allowed?

The Minister of Transport, Aviation,
‘Shipping and Tourism (Shri Sanjiva
Reddy): (a) No.

(b) Does not arise.

1324 (Ai) LSD.—4.

High Yielding Varieties of Wheat and
 Paddy

2299. Shri Maurya:
Shri Madhu Limaye:
Dr. Ram Manochar Lohia;
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Mohan Swarup:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shrimati Jyotsna Chanda:
Dr. Mahadeva Prasad:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agricul-.
ture, Community Development and
Cooperation be pleased to state:

(a) the number of States and the
total area where the scheme of high
vielding varieties of wheat and paddy
have been introduced;

(b) the total acreage proposed to
be brought under this scheme during
the Fourth Five Year Plan and the
expenditure involved; and

(c) the chief high yielding varieties
with the names of countries from
where these are to be obtained?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel and Cooperation (Shri
Shyam Dhar Misra): (a) The High
yielding Varieties Programme in res-
pect of paddy, wheat, -jowar, bajra
and maize has been launched ip the
field from the kharif season 1966-67.
The paddy programme is likely to
cover an area of 1.40 millicn acres
during the current kharif seazon and
1.08 million acres during the next rabi
season in all States and Union Terri-
tories of Delhi, Goa, Pondicherrv and
Tripura. Similarly, the wheat pro-
gramme is proposed to be iaunched
over an area of 1.05 millioy acres in

-11 States and the Union Territory of

Delhi during the ensuing rabi season.

(b) The total area proposed to be
brought under the high yielding
varieties of paddy, wheat, jowar,
bajra and maize during the Fourth
Five Year Plan is 32.50 million acres,
including 12.5 million acres under
paddy and 8.00 million acres under
wheat.
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The major item involving expendi-
ture by Government under the High-
Yielding Varieties Programme. relates
to appointment of additional staff at
district and block levels in selected
districts. The State Governments
have been asked to assess their
requirements of additional staff keep-
ing in view the local needs and situa-
iton and also furnish estimates of
expenditure involved.

(c) The chief High-yielding varie-
ties of paddy imported from other
countries are Taichung Native I and
Taichung 65 from Phillipines and
Tainan 3 from Formosa. Quantities |
of these varieties were imported for
further multiplication in the country
and no more import is envisaged in
future. Similarly the chief high-
yielding varieties of wheat are Sonoro
64 and Lerma Rojo, small quantities
of which were imported from Mexico
in 1965 for further multiplication dur-
ing the last rabi season 1965-66. Since
the seeds of these varieties produced
within the country are not enough to
cover the targeted area during rabi
1966-67, 18,000 tonnes of Lerma Rojo
are being imported from Mexico.

Handling of Foodgrains at Agra Depot.

2300. Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to TUnstarred Qucstion
No. 5706 on the 17th May, 1966 and
state:

(a) the stage at which the enquiry
conducted by the Special Police Estab-
lishment regarding the loss of Rs. 8—
10 lakhg at Agra Depot has reached;

(b) when the enquiry is likely to be
completed; and

(¢) when the enquiry report is
h?kely to be sumbitted to Govern-
ment?

The Deputy Minister in the Minis-
#ry of Food, Agriculture, Community
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Development and Cooperation (Shri
Shinde): (a) The enquiry is still at a
very preliminary stage.

(b) In about an year’s time.

(c) Within about a month or two of
the completion of the enquiry.

Fishing Operations in Kerala

2301. Dr. Ram Manohar Lohia:
Shri Kishen Pat{nayak:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation .be pleased to refer to the
reply given to Unstarred Question
No. 5723 on the 17th May, 1966 and
state:

(a) whether.,the question of States”
participation in the share capital of
the proposed limited company to be
set up for the manufacture of marine
productg and by-products has since
been considered by Government; and

(b) if so, the percentage of
shares which the State will hold
the Company?

the
in

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
question of participation of the States
in the Share Capital of the proposed
Limited Company is still under consi-
deration.
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Escape of Daniel Walcott

2303. Shri Vishwa Nath Pandey:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to refer to the reply given to Un-
starred Question No. 585 on the 22nd
February, 1966 regarding the report
of the Enquiry Committee on the es-
cape of Daniel Walcott and state the
details of the disciplinary action taken
against the Officerg charge-sheeted so
far?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): A Commissioner for Depart-
mental Inquiries has been appointed
as Inquiry Officer, in consultation
with the Central Vigilance Commis-
smn, to inquire into the charges fram-
ed against the concerned officers and
he is holding the inquiry.

Agriculture Farm in Tikkamgarh M. P,

2304. Shri Vishwa Nath Pandey:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to the Unstarred Question
No. 2903 on the 19th April, 1966 and
state:

(a) whether Government have
finally considered the scheme to set
up an agricultural farm pear Tikkam-

. garh City in Madhya Pradesh; and

(b) if so,Athe detailg thereof to-
gether with the number of farmers
whose land would be acquired for this
purpose?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
proposal ig still under consideration.

Special Police Establishment for
Convenience of Tourists in Kashmir

2305. Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Will the Minister of Transport,
Aviation, Shipping and Tounsm be
pleased to state:

(a) whether it ig a fact that a Spe- ’
cial Police Establishment hag been
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created in Kashmir for the

conve-
nience of tourists there;

(b) if so, whether Government pro-
pose to introduce such 3 scheme in
other States also;

(c) if so, the nature thereof; and

(d) the advantageg likely to accure
therefrom?

The Minister of Transport, Avia-
tion, Shipping-and Tourism (Shri
Sanjiva Reddy): .(a) to (d). The

Government of Jammu and Kashmir
have set-up a separate Tourist Police
Cell under the direct control of the
Director of Tourism of the State Gov-
ernment who is also vested with the
powerg of a Madgistrate. The Tourist
Police help .to control the tout and
beggar nuisance and assist tourists in
settling any dispute that may

arise
between them and the shopkeepers,
tongawalas, shikarawalag etc. During

the peak season when a large number
of tourists arrive in Srinagar every
day, the Tourist Police help to control
the traffic at places frequented by
tourists and alsp in safeguarding the
property of the tourists who live in
tents, houseboats etec.

The Tourist Development Council at
its meeting held in Hyderabad in 1965
recommended that similar Tourist
Police Cells should be created by the
State Governments within the State
Police Department to keep off beggars
and toutg from places frequented by
tourists. The matter is under the con-
sideration of the State Governments.

Dinner Cruise for AJI.C.C. Delegates
by National Shipping Board

2306. Shri Yashpal Singh: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the National Shipping
Board in co-operation with the Re-
ception Committee of the Bombay
Pradesh Congress Committee arrang-
ed a dinner cruise around Bombay
harbour during the last ‘session of
AIC.C. at Bombay;

(b) if so, the amount spent by the
Board; and
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(c) the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir, The National

Shipping Board has had nothing to
do with this cruise.

(b) ;nd (c). Do not arise.

Rice Mills
2307. Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether a tentative plan for
the setting up of rice mills during the
Fourth Five Year Plan has been drawn
up; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) The Government have drawm
up a tentative Plan for setting up
new modern rice mills during the 4th
Plan and also for improving existing
mills by introducing modern techni-
ques. Apart from new equipment,
the plan proposals provide for modern
storage and handling facilities. These
proposals are still under ‘consideration.

Scarcity of Fodder in Rajasthan

2308. Shri Yashpa) Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is a considerable
scarcity of fodder in Rajasthan; and

(b) if so, the help being given im
the ma_tter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development‘:nd Cooperation (Shri
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. Shinde): (a) and (b). The informa-
. tion is being collected and wiil be
placed on the Table of the Sabha as
soon at possible.

Sugar Export to Foreign Countries

2309. Shri Yashpal Singh:
Shri Sidheshwar Prasad:
Shrimati Savitri Nigam:
Shri Daljit Singh:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the tota] amount of sugar ex-
ported to fofeign countries, country-
wise, during the year 1965-66;

(b) the amount of foreign exchange
so earned; and

(c¢) the average production of sugar-
cane per acre in 1955-56 and 1965-66
respectively?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Sugar exports are made
on calendar year basis. During 1965,
exports were made as under:

(Lakh metric tons)

(i) Canada 0:53
(ii) Malaysia 0:36
(iii) United Kingdom 076
(iv) US.A: 0.92
- (v) Other countries 0-10
2:67

(b) Rs. 11.15 crores (estimated).

(¢) Yield per hectare of sugarcane:
1955-56 32,779 Kgs.

1964-65 48,006 Kgs.
(final estimate) '

Data for 1965-66 are not available.

Scarcity of Water in Jodhpur

2310. Dr. L. M. Singhvi: Will the
Minister of Food, Agriculture, Com-

munity Development and Cooperatmn
be pleased to state:

(a) whether it is a fact that the
Exploratory Tube-well Organisation
has very nearly abandoned the work
of exploration in the District of Jodh-
pur and. that no alternative have
been thought of for relieving the
acute scarcity of water in that area;

(b) if so, the reasons therefor; and

(c) the remedial measures propos-
ed to be undertaken?

The Deputy Minister in the Ministry
of .Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c¢).
Groundwater exploration carried out
in the district of Jodhpur (Rajasthan)
by the Exploratory Tubewells Organi-
satioh shows that except for Barunda
area, the entire district is not suita-
ble for tubewell construction due to
very compact and hard rock which
will not contain much water.

In Barunda area-Vindhyan Lime-
stones are reported to be water-bear-
ing through their cavities. The Ex-
ploratory ' Tubewells Organisation
may tackle this area in its future
programmes.

Highway to Haldia Port Project Site

'2311. Shri S, C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri D. D. Puri:

Will the Minister of Transport, Avi-’
ation, Shipping and Tourism be pleas-
ed to state:

(a) whether it is a fact that the
Government of West Bengal was
asked to acquire land for the cons-
truction of 3 Highway from Kolaghat
on National Highway No. 6 to the
Haldia Port project site;

(b) if so, when the required land
was acquired;
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(c) whether compensation has been
paid for the acquired land and con-
struction work started; and

(d) if not, the reasons therefor?

The Minister of Transport, Avia-
tion, shippmg and Tourism (Shri
‘Sanjiva Reddy): (a) to (d). No, Sir.
The project relating to the proposed
road connecting Kolaghat on National
Highway No. 6 to the Haldia Port is
still under the consideration of the
Government of India. However, in
anticipation of their approval, the
State Government is reported to have
initiated action to acquire land for
this road. No compensation is said
to have been paid so far.

Supply of Foodgrains to Punjab

2312. shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the total quantity of foodgrains
asked for by the Punjab Government
during 1966 so- far and actually sup-
plied by the Centre; and

(b) the total quantity of foorgrains
asked for by the Central Government
and supplied by the Punjab Govern-
ment during the year 1966 so far?

The Deputy Minister in the Ministry,

of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The roller flour mills
in Punjab are being supplied wheat
directly from Central stocks and the
quantity supplied during the ‘period
January to July amounted to 85
thousand tonnes. Besides, Punjab Gov-
ernment asked for 11,700 tonnes of
imported wheat for distribution in hill
areas and other special areas. Against
this demand, 4,000 tonnes have been
despatched and further despatch is
in progress. :

(b) Foodgrains are being procured
in Punjab both on Central as well as
‘State Government accounts. Whatever
quantlty is procured on Centra] Gov-
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. '3
ernment account is being despatched
under instructions from the Centre.
Some quantities are also bing relea-
sed from stocks procured on State
Government account. The total quan-
tity of foodgrains actually supplied
by Punjab during the period January
to 15th June, 1966 amounted to 348
thousand tonnes.

Spoiling of Agricultural Land by Brick
Industry

2313. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of %Food Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government are aware
of the fact that the spread of brick
industry in the country has spoiled
a huge acreage of best agricultural
land all over the country in the re-
cent years,

(b) whether there is any proposal
to stop this practice; and

(c) if so, in what way?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) It is true that
accasionally, good agricultural land
is spoiled by brick industry, but the
area affected is not very large.

(b) and (c). Brick industry is re-
gulated by the State Governments
in their respective jurisdictions.

Different States have different licenc-
ing systems for the control of brick
making. Accordingly, it is not prac-
ticable to have any unified practice
which could be adopted by all States.
The Government of India have con-
sidered the question of loss of valu-
able soils by brick kilns and made
the following suggestions to the State
Governments for guidance and neces-
sary action;

(i) Wherever possible, the pits
must be dug deep, so that a
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large area is not occupied for
extraction of earth thus
throwing’ it out of cultiva-
tion, The dug area should
thereafter be converted into
series of terraces which would
be fit for cultivation.

(ii) Wherever it is not possible to
have deep pits and shallow

pits are necessary, it should’

be ensured that pits can be
converted into small ponds
for conservation of water for
irrigation.

(iii) Suitable changes in the exist-
ing licencing system may be
made to ensure that the above
siggestions are adopted.

| &7 frate
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(2)

- Use of Vehicles during General
Elections

2315. Shri Kashi Ram Gupta: Wil
the Minister*of Law be pleased to
stg\te:

(a) whether Government propose
to fix the number of vehicles to be
used by a candidate for Lok Sabha
or Vidhan Sabha during the next
General Elections:

(b) whether such fixation of num-
bers will apply only to jeeps or will
include all type of vehicles;
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(c) whether Government propose
to provide facility of getting new
jeeps on fixed market prices for those
who declare their intention to fight
elections at least three months before
the date of elections and whether
such jeeps will be available upto the
target fixed for the constituency of a
M. P.ora M L. A,; and

(d) whether election expenses will
include depreciation of the vehicles
used and if so, whether a standard for
depreciation will be fixed?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) to (d). No, Sir.

R_.ntioning system in West Bengal

2316, Shri C. K. Bhattacharyya:
Wil] the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether about one lakh people
from outside West Bengal have come
in the industrial area of Calcutta
between the 6th April to 15th 'May,
1966;

(b) whether this sudden influx has
put a tremendous pressure on the
rationing system;

(c) whether it has come to the
notice of Government that the Food
Department Officials are assaulted in
the area when they go for an on-the-
spot inspection before issuing new
cards; and

(d) the steps
situation?

taken to meet the

The Deputy Minister.in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No separate statistics of
arrival of the people in the statutorily
rationed areas from places outside
West Bengal is maintained. The total
arrival of population in the statutorily
rationed areas during the period from
6th April to 15th May this year was
of the order of 1:25 lakhs.

(b) Yes, Str.
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(c) Some stray cases of assault

were reported.

(d) Police protection to enquiry
officials is given where trouble is
anticipated. Steps are also taken to
apprehend criminals wherever possible.

Meeting of Chief Ministers of
' Southern States on Famine Relief

2317. Shri Umanath: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
Centra] Government officials had
been invited- to a meeting of the

Chief Ministerg of Maharashtra, My-
sore and Andhra Pradesh held on the
19th and 20th June, 1966 to discuss
a comprehensive plan for permanent
famine relief; and

(b) the authority which invited
the Central Government officials?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes..

(b) The Chief Minister of Andhra
Pradesh,

‘lnt:ensive Agricultural Programme

2318. Shri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-

munity Devel t and Cooperation
be pleased to state:

(a) whether an extra intensive
agriculture programme is to be

launched during the Fourth Five
Year Plan period; and

(b) if

so, the broad features
thereof? :

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes. A
programme of iqtensive cultivation
of certain high-yielding varieties of
food-grains has been launched im
the field from the kharif season
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'1966-67. .
tinue. during the Fourth Plan period.

(b) The
Programme

High-Yielding Varieties
aimg at achieving a
rapid “break-through” in agricul-
tural productivity and seeks to
maximise production by using the
newly identified and evolved high-
yielding strains of paddy, wheat,
jowar, bajra and maize which are
reponsive to high doses of fertiliza-
tion. The varieties included in the
programme are Taichung Native-],
Taichung 65, Tainan 3 and ADT 27
for paddy, the Mexican Varieties
viz. Sonora 64 and Lerma Rojo for
wheat and the hybrids of maize,
jowar and bajra. The target ' of
coverage of area under the pro-
gramme during the Fourth Five
Year Plan period is 325 million
acres which is estimated to give an
additional production of 255 miilion
tonnes of foodgrains. So far as
1966-67 is concerned, the target of
likely coverage during the kharif
season is about 2:10 million acres
and during the Rabi season 375
million acres. The supply of inputs
like, seeds, fertilizers, pesticides, etc.
and credit has been assured to the
farmers for the success of the pro-
gramme. The State Governments
are also taking steps to strengthen
the fleld extension agency through
appointment of additional staff at
the district and block levels to pro-
vide intensive technical guidance and
assistance to the farmers in the
adoption of improvéd technology and

to ensure closer supervision over
field operations.
IAC. Return Journey Booking

Concessions

2319, Shri Narasimha Reddy: Will

the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether concessions on return
bookings on I.A.C. flights have been
discontinued;

(b) if so, the reasons therefor; and
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(c) the savings affected since the
discontinuance of the concessions?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir. Effec-
tive from 1-4-1966 the return and
round trip rebate on non-interna-
tional flights of I.A.C. has been

‘withdrawn.

(b) The following considerations
weighed in coming to this decision:—
(i) Practically no domestic
carrier elsewhere allows such

rebate,

(ii) Fare calculations have been
simplified.

(iii) In the case of re-routing
after partia] travel or before
the commencement of jour-

ney, fare re-calculations
have been very much simpli-
fied. :

(iv) Refund to passengers do not
involve any calculations as
was required previously in
the case of cancellation of

. return journeys.

(v) It was observed that quite
a large number of round
trip or circle trip bookings
were cancelled after partial
performance involving grant
of refunds in respect of
cancellation of return jour-
ney or segmentg of circle
trip journeys not performed.

(c) The withdrawal of the ¢on-
cession was estimateq to give in-
creased revenue to the extent of
Rs. 4000 lakhs annually. Actual

effect can be known only after some
time.

Violation of Paddy Procurement
Order in Bihar

2320. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Food, Agrieul-
ture, Community Development and
Cooperation be pleased to state:
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(a) whether Government’s atten-
tion has been drawn to the reports
that hundreds of prosecutions against
farmers have been sanctioned by the

overnment of Bihar for their hav-

ing violated the Paddy Procurement
Order;

(b) if so, the break-up of the
figures, District-wise;

(c) the lowest and highest (in
acres) land holdings of the farmers
to be so prosecuted; and

(d) whether these proseeutions are
permissible under the Defence of
India Rules?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t ang C ation (Shri
Shinde): (a): Yes, Sir.

*(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-6784/66].

(¢) The minimum acreage of farm-
ers prosecuted is about 13 acres. No

maximum acreage limit has been
prescribed for prosecution.
(d) Yes, Sir.
Consumer Articles to be obtained as
Levy
2321, Shri M. K. Kumaran: Will
the Minister of Food, Agriculture,

Community Development and Coope-
" ration be pleased to state:

(a) whether it is a fact that Gov-
ernment have a scheme to obtain
consumer articles as levy from the
manufacturers for supply to con-
sumers through co-operative stores
at reasonable prices; and

(b) if so, the stage at which
matter is at present?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Bhar Misra): (a) and (b).
No, Sir. No such levy scheme has
been thought of. Manufacturers are
being asked to make supplies to
_eonsumer cooperatives at rates nor-

the
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mally charged by them at the firsg
pomt of distribution. They are gene-
rally agreeing to do so. In case
reasonable settlements are not arrived
at through negotiations the provision
of the Essential Commodities Act
may have to be invoked.

LA.C, Scholarship Scheme

2322. Shri Buta Singh:

Shri Narasimha Reddy:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Indian Airlines
Corporation has recently introduced
an educational scholarship scheme
for the benefit of the children of its
employees; and

(b) if so, the broad outlines
thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Yes,

Sir. Under the Educational Scholar-
ship Scheme of the Indian Airlines
Corporation, scholarships are granted
to children of employees drawing a
basic pay upto Rs. 1000/- p.m. The
scheme is designed to assist children
who show promise in their school or
University career, The details of the
scheme are as under:—

Quantum of Assistance

(i) For Chidren studying in the
middle standard a lump sum
grant of Rs. 100/- per annum
will be made of which Rs. 75/~
will be paid at the com-
mencement of the academic
year and Rs. 25/- during the
second term.

(ii) For children studying in the
Higher Secondary stage a
sum of Rs. 150/- per annum
will be paid in two instal-
ments:—

Rs. 100/- at the commence-
ment of the academic year.

Rs. 50/- during the  second
term,
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For children undergoing
diploma course in Engineer-
ing of not less than three
.years’ duration of -a ‘Tecog-
nised University, a grant of
Rs. 250/- p.a. will be paid.
Rs. 150/- will be paid at the
commencement of the aca-
demic year and Rs. 100/-
during the second term.

(iii)

(iv) For children studying in
the University (Arts/Science
Colleges) the value of scho-
larship will be Rs. 250/- per
annum of which Rs, 150/~
will be paid at the com-
mencement of academic year
and Rs. 100/- at the com-
mencement of the second or
thirq term.

For children studying in
Engineering or Medical Col-
leges for a Degree Course of a
recognised  University the
value of the scholarship will
be ‘Rs. 40/- p.m., besides a
lump sum of Rs. 120/- which
will be paid in the beginn-
ing of the year.

The mode of financial assistance
will be on a year to year basis on
the results of annual school/Board
University Examination,

)

Terms and Conditions

(i) For children studying in the
middle classes, grants will be
made only to those who stand
first or second in their class
at the annual Board/School
Examination,

(ii

~

For children studying in the
Higher
the grants wil] be made only
to those who have obtained
first or second position in
the annual examination con-
ducted by -the School.

(iii) For the award of the grants/
scholarship to children
studying at a university, or
a Technical Institute for a

Secondary ~ Classes, ,

Degree in Arts or Science or
Engineering or Medicines the
child should have obtained
first division in the imme-
diately preceding Board/
University or House Exami-
nation. This will also apply
to those children who under-
take diploma course in Engi-
neering for three years dura-
tion after completing their
Higher Secondary or School

Leaving Certificate Exami-
nation.
HeorHCYg aw fawr dar
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Integrated Area Development Scheme

2324. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether Government have

examined the scheme undertaken in
Sangli District of Maharashtra for
integrateq area development by in-
vesting Rs. 25 lakhs per Block; and
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(b) whether similar schemes are
being introduced in other areas so
.as to provide the small holders with
additional sources of income such as
- breeding poultry, animals and fish?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and .Cooperation (Shri

. Shyam DPhar Misra): (a) No such
scheme for integrated Area develop-
ment of Sangli District hag been for-
mally received from the Government
of Maharashtra. However Shri Page,
Chairman of the Legislative Coun-
cil, Maharashtra discussedq such a
scheme with the Deputy Minister,
Food and Agriculture, Government
of India., The Deputy Minister along
with Shri Page visited Sangli. Such
a scheme hag been started recently
in Maharashtra.

(b) Not yet.
Trainjng for

Operation of Modern
Rice Mills

2325. Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to send a team
of Indian technicians to U.S.A. for
getting training in the operation of
modern rice mills under the Ford
Foundation collaboration;

(b) if so, when it is likely to be
sent; ang

" (¢) the terms of the training?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) Yes, Sir. The Govern-
ment is proposing to send six engi-
neers to Lousiana State University
under a Ford. Foundation grant for
training in different technological
aspects involved from harvesting to
marketing of rice,
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(b) The candidates
proposed

are expected
training in

(¢) The training will be for a

" period of two years, and the entire

cost will be borne by the Ford Foun-
dation. The trainees after return to
India will be required to work on
research/training programmes under
the Modern Rice Mill Project of the
Government of India for a minimum

. period of 3 years.

Soil Conservation in Orissa

2326. -Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agncul-
ture, C nity Develop ,and
Cooperatlon be pleased to state

(a) the amount allotted to. Orissa
for soil conservation during 1966-67,
and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) An outlay
of Rs. 47:00 lakhs under State Plan
Schemes and a sum of Rs, 33°00
lakhs under Centrally Sponsored
Schemes, have been allotted to the
State of Orissa during 1966-67, for
Soil Conservation;

(b) A list of Soil Conservation
Schemes is laid on the Table of the
House. [Placed in Library. See No.
LT-6785/66].

Deep Sea Fishing Schemes in Orissa

2327. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will tHe Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the amount proposed to be
given by the Central Government to
Orissa State for deep sea fishing
schemes during 1966-67; and

(b) the details thereof?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) An allocation
of Rs. 1032 lakhs has been made for
Central assistance for fisheries sche-
mes including Deep Sea Fishing
Schemes of Orissa Government
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against a total anticipated outlay of
Rs. 6000 lakhs,

(b) The following schemes of the
Orissa Government pertaining to
Deep Sea Fishing qualify for Cen-
tral assistance according to the pat-
tern indicated against each: )

Scheme

Pattern of Assistance

Pilot deep sea fishing project

App!ied Research in Marine Biology
Applied Research in deep water fishing

259% Grant

509 Loan (On cost of
marine engines
only.;

. 509% Grant

50%, Granr.

The actual quantum of assistance
will depend on the expenditure in-
curred during the year on- fisheries
schémes.

Seed Farms in Orissa

2328. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agri-
culture, C ity Develop t and
Cooperation be pleased to staie:

(a) whether the Central Govern-
ment propose to give any financial
assistance to the Government of
Orissa for setting up of seeds farms in
the State during 1966-67; and.

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
State Government have included a
scheme for the extension and im-
provement of the seed multiplication
farms, etc., in their Annual Plan for
1966-67.

After the introduction of the revised
procedure for the release of Central
financial assistance to the States from
1958-59, sanctions for the release of
Central assistance are issued under

the Heads of Development such as
“Agricultural Production”, “Minor Ir-
rigation” and “Land Development”,
etc. The issue of scheme-wise sanc-
tion has been dispensed with since
1958-59 onwards. It is, therefore, no*
possible to indicate separately the
Central as$istance to be given for
setting up of seed farms during 1966-
67.

Accident at Tulihal Airport

2329. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to refer to the reply given to
Starrad Question No. 1579 on the 10th
May, 1966 and state:

(a) whether the investigations for
the damage caused to I.A.C. Dakota
at Tulihal airport on the 19th Febru-
ary, 1966 have since been completed;

(b) if so, the findings thereof; and

(c) the action taken by Governmen:
thereon?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir. The
accident has been attributed to the
failure on the part of the pilot 1o level
off properly the aircraft before ini-
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iially touching down, and further fail-
ling to take proper corrective action
after the aircraft had balooned on
first impact.

(¢) The question is under examina-
tion.

Drilling of Tube-Wells in Orissa

2330. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development  and
Cooperation be pleased to state:

‘(a) the ‘number of qxper§ment_.al
tube-wells drilled in Orissa during the
last three months (District-wise); and

(b) the number out of them found
successful?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development anq Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Exploratory Tubewells Oaganisation
has not drilled any tubewell in
Orissa during the last three months.

Assistance to Raiast!ian

2331. Shri Vishwa Nath Pandey:
Shri Basumatari:

Will the Minister of Food, Agricul-
ture, C nity Devel t and

Cooperation be pleased to state:

(a) whether it is a fact that the
State Government of Rajasthan has
formulated a scheme to develop cer-
tain tribal and desert areas in the
state and demanded an adequate fund
from the Central Government recen-
tly;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the main features of the scheme?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) The scheme is under examina-
tion. '
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(c) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-6786/66].

Wheat Supply to Bihar

2332, Shri Viswa Nath Pandey:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:,
Shri Kashi-Ram Gupta:
Shri Onkar Lal Berwa:
Shri H, C. Soy:

Will the Minister of Food, Agricul-
ture, Community Development and

-Cooperation be pleased to state:

(a) whether it is a fact that the
Government of Bihar had requested
the entral Government for a special
allotment of wheat to build a buffer
stock in North Bihar to be readily
available for distribution during the
recent monsoon, when floods cause
transport dislocation;

(b) if so, the total quantity of wheat
which was demanded by Bihar Gov-
ernment and supplied by the Central
Governmant; and

(c) if the demand has not been net
in full, the reasons therefor?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shinde): (a) and (b). The Bihar Gov-
ernment asked for a special allotment
of 50,000 tonnes wheat for monsoon
reserve and an allotment of 35,000
tonnes wheat over and above the re-
gular quotas was made to Bihar from
Central stocks.

(a) With the present availabilities
of wheat with Centre, it wag not con-
sidered advisable to stock too much
wheat in any particular area specially
when Central Government themselves
hold substantial stocks of wheat in
Bihar and with regular imports no
difficulty is expected in moving wheat
to Bihar on an emergency basis, if
necessary. There is also the danger
of stocks getting spoiled during floods.

T ——
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Destruction of Private Forests

2333. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Food, AgriCul—
ture, Co unity Devel and
Cooperation be pleased to state:

(a) whether Government are aware
that large areas of private forests are
being destroyed in Malabar, (Keraila);

(b) if so, whether any estimate has
been made of the 'area so destroyed;
and

(c) if so, the measures taken for
preventing this?

The Deputy Mmister in the Minis-
try of Food, Agrictulture, Community
Developiment ang Cooperation ¢Shri
Shinde): (a) No large scale destruction
of private Forests in Malabar area is
taking place, but stray cases of illicit
felling and removal of trees, etc. occur,
and prompt action is being taken
against the offenders.

(b) No, Sir,

(c) Provisions of the Madrag Pre-
vention of Private Forests Act are
being enforced to deal with unautho-
rised felling of trees etc.

Food Polytechnic in Kerala

2334. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Food, Agncul-
tare, C ity Devel and
Cooperation be pleased to state:

. (a) whether the Government of
Kerala have decided to start a food
polytechnic at Kalamassery, Kerala;

(b) if so, from which academic year
this will start functioning; and

(c) how many seats are going ‘o
be provided at.the beginning?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
‘Bhinde): (a) Yes, Sir.

(b) The food polytechnic is likely
to start functioning from November,

1066.°
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(c) 20 seats in each of the follow-
ing craft courses—(i) cookery, (ii)
bakery, (iii) waiting, (iv) canning and
fruit preservation,

Price of Fertilizerg

2335. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether ‘the fertilizer manufac-
turers from the South hawe recently
sought to increase the price of ferti-
lizers;

(b) if so, the increase sought for
different varieties of fertilizers;

(c) the reasons advanced by the
manufacturers for the proposed in-
crease in prices;

(d) the reaction of Government to
the price increase sought;

(e) whether manufacturers also
represented on the question of the
channel of distribution and import of
urea for manure mixtures; and

(f) if so, the reaction of Govern-
meént thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) to (f). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-6787/66].

Supply of Fertilisers to States

2336, Shri Kolla Venkaiah: Will the’
Minister of Food, Agriculture, Com-
munity Devel t and Cooperation
be pleased to state:

(a) the quotas of ammonium sul-
phate, ammonium phosphate and other
chemical fertilisers to be supplied to
different States in 1966-67 and in first
half year of 1966-67;

(b) the quantity of different che-
mical fertilisers supplied to the various
States upto the end of June, 1966
since March, 1966; and
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(c) the reasons for the shortfall in
supply, if any?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Allocation of fertilisers from the

Central Fertiliser Pool is done on a
quarterly basis. A statement giving
the quantities allocated to each State
for the first two quarters and quanti-
ties actually supplied upto 30th June,
1966is laid on the Table of the House.
[Placed in Library. See No. LT-6788/
66]. Allocations for the remaining
two quarters (October-December 1966
and January-March, 1967) will be
made later, after assessing the likely
availability from imports and indi-
genous production for that period,

(c¢) The main reasons. for short sup-
ply of nitrogenous fertilisers are:

1. Deliveries against imports dur-
ing April-May 1966 had been
lower than expected.

2. The internal production of fer-
tilisers in the factories wviz.
Nangal and F.A.C.T., Alwaye
was hampered due to cut in
electric power ang in the case
of Rourkela due to inadequate
supply of gas,

3. Despatch instructions for a
bulk of the quanties were
given by the State Govern-
‘ments only during the ‘month
of June, 1966. _

4. Inadequate supply of railway
wagons for transport.

Votes Polled in Election in Nagaland -

2337, Shrimati Ramdulari Sinha:
Will the Minister of Law be pleased
to state:

(a) "the percentage of votes that
were polled in the recent elections of
the Memberg of Nagaland Legislature;

(b) the total number of votes and
number of votes polled; and

(c) the total number of votes polled
by the Natiomal Party and the total
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number of voles polled by the oppo-
sition party or parties?

The Minister of State in the Minis-
try of Law (Shri C_ R. Pattabhi
Raman): (a) to (c¢). Out of the thrit-
een bye-elections to the State Legis-
lative Assembly of Nagaland held re-
cently, nine were uncontested. In
the four contested elections, there
were two candidates’ each, and the
Nagaland Nationalist Organisation set
up candidates only in two constituen-
cies; all the remaiing candidates were
independents. ,

Details of the votes polled in res-
pect of the contested seats: are givea
in the.statement laig on the Table of
the House. [Placed in Library. See
No. LT-6789/66]. .

2 & forg w7 w1 @

2338. sirgat Tageny feaegn ¢
T &, wfw, awafos fawe @

QEETT HAT Tg ST 1 FT H47 (F :

(%) T sgege A & e
W F GEEE § FTAFT | AW F
TFETEEE ; WK

(@) afz &, &1 ag w1 Fa A
g oA faar s ?

am, ¥y, avafurs faea o
AEHTT WAl R I (s k) ¢
(F) srgr

(@) smar & q@ T FF I
AN 2 WTE H & EY AT | 9
ae oy o @vel ¥ gvg e Al A
& faar s

Ferry Service Between Mahendra and
Paleza Ghats

2339. Shrimati Ramdulari Sinha:
Will the Minister of Transpert, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether Government have con-
sidered the feasibility of providing
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ferry service for transporting Trucks,
buses and motor cars between Mahen-
dra Ghat and Paleza Ghats; and

(b) if so, the decision taken in this
regard?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The informa-
tion has been called for from the
Government of Bihar and will be
placed on the table of the Sabha as
soon as it is received.

Central Desert Development Board

2340. Shri- Ram Harkp Yadav:
Shri D. J. Naik:
Shri Hari Vishnu Kamath:
Dr. L. M. Singhvi:
Shri Onkar Lal Berwa:
Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Governmant have set
up a Central Desert Development
+ Board to ensure rapid development of
desert areas in the country;

(b) if so, the composition of the
Board;

(c) the States and areas to be cov-
ered by the scheme; and -

(d) the functions of the Board and
its actual working?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes,

(b) to (d). A statement is laid on
the Table.of the House. [Placed in
Library. See No. LT16790/66].

faeeht 3 e X AWy T &
firTran g wiex
2341 =AY :
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(7) e
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fawmr ¥ oF Ao FE g ) wRER
fam FaE S F a9 F fad 3
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smEm s fF 9§ fe=rar e
N A1 99 & Arerw [T AT H{Ee}
F fad s qw feam 1 1-8—
1966 TF 1479 Az ¥ AR IF
R gF § 1T IT 1793 F[ASF
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Food situation in the Andamans and
Nicobar Islands

2342. Shri Surendra Pal Singh: Will
the Minister of Food, Agriculture,
Community Development an@ Coope-
ration be pleased to state:

(a) whether it is a fact that as a
result of a large scale influx of settlers
from the main land, the population of
the islands of Andamans and Nicobar
has far outstripped the agricultural
production there, and the islanders
are facedq with a“food scarcity of a
more or less permanent nature; and

(b) if so, the special steps taken
recently to step up food production in
the said islands in order to alleviate
the sufferings of the people there?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Though it is a fact that
as a result of considerable influx of
labour from the main land in recent
years the population of Andaman and
Nicobar Islands has far outstripped
agricultural production, there is no
food scarcity in these Islands.

(b) Every effort is being made to -

increase production of foodgrains in
the Islands by popularising intensive
cultivation methods among the culti-
vators and supply of improved paddy
seeds and other agricultural requisites
at subsidised rates.

Package and I.A.D. Programme

2343. Shri H. C. Linga Reddy:
Will the Minister of Food, Agricn!-
ture, Community Development and
Cooperation be pleased to state:

(a) the areas coveredq by the Pac-
kage and Intensive Agricultural Dis-
trict Programme in the country in

the Second and Third Five Year
Plan periods;
(b) the impact of the same on

agriculture in the country;
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(c) whether the same would be
to new, areas in the Fourth
Five Year Plan; and

(d) the amount so far spent and
proposed to be spent under these
schemes? - ’

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Inten-
sive Agricultural District Programme
(Package Programme) was launched
in the beginning of Third Plan period
in seven selecteq districts—one in
each state. Subsequently, the pro-
gramme was extended to one district
in each of the remaining States as
well, except Kerala where two dis-
tricts were taken up. The district
covered by the programme are as
follows:—

State District
A. First Group of District
1. Andhia Pradesh West Godavari
2. Bihar ... Shahabad
3. Madhya Pradesh .. Raipur
4. Madras ... Thanjavur
5. Punjab Ludhijana
6. Rajasthan .. Pali
7. UttarPmadesh .. Aligarh
B. Second Group of Di:trif:s
8. Assam .. Cachar
9. Gujarat Surat

Six blccks-three
each in Jammu
& Anantnag dis-

10. Jammu & Kashmir

tricts.

11. Kerala Alleppey  and
Palghat -

12, Maharashtra Bhandara

13. Mysore .. Mandya

14. Orisa .. Sambalpur

15. West Bengal ... Burdwan

(b) The working ©f the LADP.
has been recently reviewed by the
Expert Committee on Assessment
and Evaluation of the Intensive Agri-
cultural District Programme in a
comprehensive manner. The findings
of the Committee were incorporated
in the Second Report on Evaluation
of T.ADP. (1960—65) published in
May;, 1966 .The Commitiee has
expressed the view that judged from
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the point of view of farmer partici-
pation, demand for -new farm inputs
and agricultural production, the
programme has produced a desirable
impact on contemporary agriculture.
The observations made in this regard
are ag follows:

A majority of farmers in the IADP
districts are participating in the
package programme. Farm plan-
ning being the core of the IADP, a
farm plan is prepared for every par-
ticipating farmer before the com-
mencement of a crop season. The
number of such farm plan increased
from 2.06 lakhs in 1961-62 ¢c, 11.34
lakhs in 1964-65.

There has becn a sharp increase
in the demand of the farmers for
inputs like chemical fertilizers ete.
The increase in the offtake of ferti-
lizers has taken place both in terms
of total consumption as well as the
actual rate of application per hec-
tare. The offtake of nitrogenous fer-
tilizers (in terms of ammonium sul-
phate) increased from 129,900 tonnes
in 1961-62 to 304,000 tonnes in 1964-
65. ' Similarly, the offtake of phos-
phatic fertilizers (in terms of guper-
phosphate) increased from 64,000
tonnes in 1961-62 to 1,52,000 tonnes
in 1964-65. The rate of increase of
fertilizer consumption in these dis-
tricts has been 2% to 3 times more
than in the non IADP districts. Simi-
larly, the total area brought under
the coverage of improved .seeds of
different crops was 6.83 lakh hectares
in 1964-65_ as against 1.81 lakh hec-
tares in 1961-62. The area benefit-
ed by plant protection measure has
also recorded considerable increase
during the period. The total grea
treated against pests and diseases was
11.02 Jakh hectares in 1964-65 as
against 3.63 lakh hectares in 1961-62.

Total production of principal food-
grains has increased appreciably in
the IADP (districts during the period
of operation of the programme. In
the first seven districts, total food-
g¥ains productioh in every district
averaged markedly higher than in

the pre-higher than in the adjoining
districts, though there were conside-
rable variations in the rate of increase
of production as between the districts.
Increase in production was due main-
ly to increase in yield rates, and to
some extent, to increase in area under
cutivation.

(c) The ILA.D.P, will be continued
in the existing districts during the
Fourth Plan period and it is not pro-
posed to extend this scheme to addi-
tional areas.

(d) The total amount so far spent
by the Centre and States on the
implementation of the IADP was
approximately Rs. 14.43 crores dquring
the Third Plan period. The ten-
tative proposals - formulated for the
Fourth Plan involve a total expen-
diture of Rs, 22.69 crores.

Minor [rrigation Works

2344. Shri Sivamurthi Swamy:
Shri Kashi Ram Gupta:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) the amount which has been
given to the States, state-wise, for
the minor irrigation works in the
country during the years 1965-68
and 1966-67 so far;

(b) the progress made in the actual
irrigation of the dry lands in each
State; and

(c) the work which is still pend-
ing for want of funds or technical
clearance?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). A
statement indicating the amounts given’
to the States, State-wise, for the
minor irrigation works in the coun-
try during the years 1965-66 and
1966-67, so far, and ‘the progress
made in providing minor irrigation
facilities in each State is laid on the
Table of: the:House. [Placed in Lib-
rary. See No. LT-6791/66].
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(¢) Minor Irrigation has been
receiving maximum priority in the
Agriculture Sector. With a view to
intensifying the present Minor Irri-
gation Programme, the Government
is actively considering the question
of allotment of additional funds for
this programme in the various States
over and above the existing allot-
ment during the current financial
year, 1966-67.

However, no Minor Irrigation work
is pending for want of technical
scrutiny in the Ministry of Food,
Agriculture, Community Develop-
ment and Cooperation.

All-India Votens’ Council

2345, Shri Sivamurthi Swainy:
Shri Kashi Ram Gupta:

Will the Minister of Law be pleas-
ed state:

(a) whether any organisation
known as *“All{india Voters’ Coun-
cil” has beep registered in India;

(b) if so, the aims and objects of
that Voters’ Council;

(c) whether any financial and other
help such as, the free supply of
voters’ list to the Organisation has
been given; and

(d) if so, the kind of assistance
given so far?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) The aims and objects of the
All-India " Voters’ Council, as given
in the Memorandum of the Council
are:—

(i) To give practical shape and
implement the spirit of the
preamble to the Constitution
of India.

(ii) To educate the voters about
their rights and responsi-
bilities on matters, economic,

"AUGUST 16, 1966

Written Answers 4814

social, moral, cultural and
politica} interests and to
create civic consciousness
among the yoters,

(iii) To promte effective partici-
pation of the people in the
working of Democracy.

(iv) To provide necessary training
for workers among the
voters.

(v) To safeguard the fundamental
rights and civil liberties of
the voters.

(vi) To take reaserch projects in
regard to the working of
Parliamentary Democracy in
India and other countries
and suggest means to make
it suitable to the require-
ments of the Indian con-
ditions.

(vii) To support the Panchayati-
Raj Institutions at all levels
and to make them effective
instruments  of Democracy
and Nationa] Developments.

(vii)) To promote the spirkt of
community, self-help and
mutual aid among the citizens.

(ix) To help the citizens in regard
to registration of their names
in the lists of voters.

(x) To enable the voters to keep’
their effective contact with
their respective representa-
tive bodies through the Coun-
ci]l and to find out the ways
and means to make the voice
of the voters more effective in
the representative bodies,

(xi) To cooperate with the Central
" and State Governments, and
Voluntary Organisations for
furthering one or more or all

of the above objects.

(xii) To do everything else that
might be necessary in order to
further and achieve the gbjetts
of the Council.
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(c) No, Sir.
(d) Does not arise.
Japanese Shipping Line

2346. Shri R. Barua:
Shri M. Rampure:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether Government have re-
ceived reports from the All-India Port
and Dock Worker’s Federation that a
Japanese Shipping Line will trade
between China and Pakistan while
stopping at Bombay Port; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir,

(b) Normally in peace time cargo
from China to Pakistan and vice versa
can legally be carried in Japanese
ships whep they touch Indian.ports.

Supply of Seeds and Credit to Farmers

2347. Shri Buta Singh:
Shri Narasimha Reddy:
Shri P. K. Deo:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

(a) whether large areas of land are
lying uncultivateq in the drought
affecteq Districts of Orissa for non-
availability of seeds and taccavi logn
.for. agricultural operations; and

(b) if so, the steps taken to ad-
vance seeds and loan to the agricul-
turists?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b): Ac-
cording to the reports received by the
State Government from the District
Collectors, no land is remaining un-
cultivateq for want of seeds and
taccavi loan,

About 4.42 lakh maunds of paddy
seeds have beep procured for sale by
the State Government out of which
4.04 lakh maunds have been sold to.
the cultivators. The vast majority of

lands in the affected areas had been

sown with the cultivators’ owp seeds
or seeds procured locally, while the
seeds procured by the State Govern-

.ment helpeq those who did not have

seeds.

The State Government had allotted
Rs. 4.53 crores for issue ag loanms, out
of which Rs. 435 crores has been dis-
bursed to the cultivators. .

To help cultivators whose cnp‘a.c-ity
to repay cooperative loans previously
advanced has been 1mpaxred due to
drought and  scarcity condxtlons,
arrangements have been made, in con-
sultation with the Reserve Bank of
India, to enable them to convert thejr
short-term loans into medium-term
loans and thereby obtain fresh finance
for agricultural operations during the
current year. The extent of the
poblem and assistance made. available
to Orissa State is given below:

1. Total estimated demand for conversion

(Rs. in lakhs)
56°70

2. Part of the demand which. 1s to be met by the owned resources

of the Central Banks from the credit stabjlisation fund

3. Assistance given b,

4. A%ﬁl‘ance by way of loan sanctioned by the Government of
ia . . . . . . .

.

9‘00”

way of loan from the National Credit Slabn-
lisation Fund of the Reserve Bank of India.

3570

12:00
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Compensation for Air-India Boeing
Crash Victimg

2348. Shri Vasudevan Nair: Wil] the
M.nister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any compensation. has
been paid to the families of those kill-
ed in the Air India Boeing crash on
Mont B'anc on the 24th January, 1966;

(b) it 5o, the amount paid to the
famulies of victims; and

(c) when final payments will be
mad. to those whom only interim pay-
mants have been made?

The Minister of Transport, Aviation,
Sh.ppinz and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir. A
sum of Rs. 63,200.00 has been paid to
the legal heir of one Indian passenger,
viz.. late Dr. H. J. Bhaba,

(c) No int.rim payment has been
made.

Impact of U.P. Truck Operators’ Strike
on the supplies and prices in Delhi

%19. Shri Brlj Raj gingh:
Shri P. C. Borooah:

Will the Minister of Transport, Avi-
atlon, Shipping and Tourism be pleas-
od to state:

(a) how long the U.P, Truck Opera-
tors were on strike during July, 1966
and the reasons therefor;

- (b) how far the supplies and prices
. of different itemg separately, in De hil
. New Delhi were affect:d thereby; and

(c) whether road transport barriers
imposed by different States|Adminis-
trations was one of the causes for the
strike and if so, how the diffcrences
were resolved?

The Minister of Transport, Aviation,
Bhiveing angd Tourism (Shri Sanjiva
Reddy): (a) The truck operators of
U.P. were on strike from the 1st July
to the 16th July, 1965. Their demands
related to withdrawal of goods tax, the
rate of which had been increased
from 3 per cent to 8 per cent of the
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freight from thé 1st January, 19686,
abolition of octroi, elimination of

harassment at barriers, etc.

(b) Generally, there was not much
dislocation of ‘essential supplies except
perhaps for sugar. Prices of vege-
tables, ghee and mangoes registered
a slight incrcase during the period of
the strike.

(c) This is one of the allegations
made by the truck operators but how
far this was a major contributory
cause for the strike is to be assessed.

Indian Vetermary Research Institute,
Izatnagar/Mukteshwar

2350. Shri Brij Raj Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased .to state:

(a) whether it is a fact that ,th2
Scientific Officers of the Indian Vete-
rinary Research Institute, Izatnagar|
‘Mukteshwar, have been given scientific
scales of pay with eff_ct from the 19*h
October, 1962 instead of the 1st July,
1959 contrary to the recomm-endations
of the Second Pay Commission;

(b) if so, the justification for such
discriminatory treatment;

(¢) whether Government are nware'
that the concerneq Officers are feel-
ing restive and agitated;

(d) whether any final decision has
been taken in the matter; and

(e) it not, the reasons thereof?

The Deputy Minister in the Minfs-
try of Food, Agriculture, Communi‘y
Development and Coopera‘ion (Shrl
Shinde): (a) Yes.

(b) The scientific scalzs of nay were
allowed with effect from 1st July, 1959
only in respect of those nnsts which
were included in para 2 of Chanter XV
of the Report of the Second Pay Com~
mission.

2. The cases of th> posty not in-
cluded in Chapter XV of the Report of
Second Pay Commission were consider=
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ed by the Government of India as a
special case in 1962 on the merits of
cach case. Scientific scales of pay
in all these cases were allowed with
effect from he date of issue of orders.

Ind‘an
fell in
scienti’ic

3. Since the "posts at the
Veterinary Rz2search Institute
the latter category, the
scales of pay were alluwed to the
officers of t.e Institute with effzct
from the 13th October, 1962, the date
of issue of orders

(¢) No.
(d) and ke). Do not arise..

Indian-Pakistan-U.K. Continent
Shipping Conference

2351. Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether a delegation of Indian
Pakistan-U.K. Continent Shipping
Confer.nce visited India in March,
19686;

(b) whether the delegation submit-
ted itg report to the Conference;

(c) if so, the broad features thereof;
and

(d) the r:action of Gavernment
thereto?.

The l_ﬂnllter of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) Yes, Sir. 1t is presumed they
‘must have informed the Chairman of
the Conference of the decisions they
hed here.

(c) and (d). The reporting is a
secret internal matter of the Confer-
ence of which Government is not in-
formed.

M Erosion in HIi'l1 Distriets of Utiar
Pradesh

2352, Bhri K. C. Pant: Will the
Minister of Feed, Agriculture, Com-

munity Development and Coopera-
tion be pleased to state:

(a) whether Government are aware
of the enormous loss caused by soil
erosion in the Hill Districts of Uttar
Pradesh;

(b) it so, whether any assessment
has been made of the annual loss on
account of such erosion; and

(c) the measures *aken by Gov-
ernment to check the evils of erosion
in that region?

The Deputy Minister in the Minis-
trv of. Food, Agriculture, Community
Develop t and Cooperation (Shri
Shvam Dhar Misra): (a) and (b). No
reliable assessment of the extent
erpsion has teen carried out. Avail-
ab'e information indicates that of a
total area roughly of 21,640 sq. miies
of "hill catchment in Uttar Pradesh,
1260 sq. miles of forest areas have
o2en denuded. Practicaily the entire
area outside the forests, i.e. some
7360 sq. miles has suffered erosion in
various intensities. Assessment of
erosion from different types of land-
uses is, however, being made in the
Central Soil Conservation Research
Demonstration Centre at Dehra Dun,
and by the Government of Uttar
Pradesh in the catchment of Ram-
ganga under the Centrally Snonsored
Scheme of River Valley Projects.

(¢) During the Third Plan,
an estimated area of 3,600 acres has
been treated with soil conservatiom
measures under varipus Centrally
S»onsored and  State D>velopmenrt
Schemes. During the Fourth Plan,
the Government of Uttar Prad-sh
proposes ‘'to step un the programme
in a large waoy subject to the availa-
bility of resources. Apart from con-
tinuation of the Central and Central-
lv Sponsored Schemes of soil conser-
vation in the catchment of Ramganga
river, demonstration projects are
proposed to be taken wp in all the
hill districts by the Government of
Uttar Pradesh. A Pilot Project has
_a!so been taken up by the Govern-
ment of India for tackling a land-
slide affected area in the outer Siva-
liks at Nalhota Nala.
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Mesting of Community Developmens
Officers in Delhi

2353. Shri Hem Raj: Will the Minis-
ter of Food, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) whether any meeting of the
Community Development Officers
was held recently at Delhi;

(b) if so, the subjects discussed and
the conclusion arrived at; and

(c) how they are going to be im-
plemented?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperiation (Shri
Shinde): (a) and (b). . Future ap-
proaches to policy for Community
Development and Panchayati Raj
were considered by a meeting of
select officers from the States, held
on the 18th and 19th July, 1966. The
framework of Policy was then dis-
cussed by the Annual Conference of
Development Commissioners, It is now
to be placed before the Conference
of the State Ministers in charge of
Community Development aad Pan-
ehayati Raj towards the close of this
.moiith. Directions of policy would
therénfter be finalised.

.Deputy Election Commissionera

2354.-8hri Onkar Lal Berwa: Will
the Minister of Law be pleased to
state:’

(a) whether it is a fact that some
temporary posts of Deputy Election
Commissioners were sanctioned for
the Third Genera]l . Elections and
those posts were not illed wup;

(b) whether it is also a fact that
three temporary posts of Deputy
Election Commlssmners have, also
been sanctioned for the Fourtl/Gene-
ral Elections and no person has yet
been appointed for the last four
months; and

(c) if so, the reasons therefor?

The Minister of State in the Minis-

try of Law (Shri. C. R. Pattabhi
lh_.ma_n): (a) Yes, Sir.
(b) Yes, Sir.
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(c) The posts of Deputy Election
Commissioner  sanctioned for the
Third General Elections were not
filled in the interests of economy.
The posts created in connection with
the mnext General Elections will be
filled as and when considered es-
sential.

Seed Farms in Punjab

2355. Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether any final decision has
been taken on the proposed Seed
Farms in Punjab; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). An
offer. of two sites for the establish-
ment of Central Mechanised Farms
in Punjab has been received from’
the Btate Government. The question:
of terms of the transfer of land and
demarcation of the areas is still un-
der negotiation.

Tripura’s Transport System

2356. Shri Biren Dutta: Will the
Minister of -Transport, Aviation,
Shipping and Tourism be pleased to.
state:

(a) whether it is a fact that the
transport system in Tripura was’
completely dislocated in June, 1966;

(b) if so, the number of days on
which the normal road traffie with
other ecities of India remsmed sus- "
pended; and -

(c) the measures Government pro-
pose to take to avoid repetition of.
such calamities?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). The in-
formation required is being collected
from the Government of Tripura and
will be laid on the table of the.
Sabha as soon as it is received.
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Price of Rice in Andhra Pradesh

2359. Shri Shree Narayan Das:
Shri Kolla Venkaiah:

Will the Minister of Food, Agri-
.culture, Community Development
and Cooperation be pleased to siate:

(a) whether it is a fact that there
was a difference ofyRs. 13 to Rs. 20
in procurement price of rice from
the millers and 1n the price at which
it is made available to the consumozrs
by the Food Corporation of India in
Andhra Pradesh area; and

(b) i so, the reasons thereof?

The Depuiy Minister in the Minis-
try o! Fo:d, Agriculture, Communi-
ty Dev:lh>vment - and Cooperation
(Shri Shinde): (a) No, Sir. The
differsnce between the procurement
price of rice and its issve price from
F.C.l1. godowns in Andhra Pradesh is
not Rs. 15 to Rs, 20 a quintal.

(b) Does not arise.

Roads in Border and flill Areas of
Manipur

2360, Shri Rishang Keishing: Will
ths Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the
Government of Manipur with a view
to expedite its road construction pra-
grammes during the Third Five Year
Plan placed an order to acquire 8
bull-dozers/tractors;

(b) whether it is also a fact that
foreign exchange was not released
and that no bull-dozer/tractor could
be acquired;

(¢) whether Government are
aware that road constructions parti-
cularly in the border and hill areas
were greatly hampered on account
of the non-availability of the bull-
dozers/tractors; and

(d) it so, action taken in the
smatter?

The Minister of Transport, Avia-
-M‘\Shl”lnc and Toearism (Shrl
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Sanjiva Reddy): (a) AYes. the Gov-
ernment of Manipur proposed to
purchase 8 crawler tractors/dozers.

(b) Yes.

(c) and (d). The Government is
aware that one of the reasons for
slow progress of road ~onstruction in
hilly areas is lack of heavy Earth
Moving Machinery which is due to
the acute shortag: of foreign ex-
change. For execution of the works
prozosed to be included in th2 Fourth
Five Year Plan, the Government of
Manipur have now sent an estimate
for the purchase of machinery which,
inter-a.ia, inciudes the purchase of
crawler tractors and rubbter tyred
wractors. The proposal is under exa-
mination. Since the purchasing of
thes: m:.chines involves expanditure
of foreign exchange, it may not be
possible to purchase al]l that is re-
quired due to shortage of foreign
exchange.

Rice Supply to Manipur

2361. Shri R'shang Keishing: Will
the Minister of Food. Agriculture,
Community Development and Co-
operation be pleased to state:

“(a) the total quantity of rice de-
manded by the Government of Mani-
pur from the Centre for the current
year in order to meet its shortage;

(b) whether Government will meet
the demand of the Government of
Manipur in full or in part;

(c) whether the causes of the
shortage of rice in Manipur have
ever been investigated: and

(d) it so. the nature thereot and
the measures proposed to be taken to
remove the causes?

The Deputy Minister in the Minis-
try of. Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) At the begnning of the
year, the Government of Manipur
had asked for a supply of 4,000
tonnes of rice from Central stocks
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during 1966. In July they asked for
an additional supply of 2,000 tonnes
of rice.

(b) The original demand of the
Manipur Government had been met
mn full, Against the additional 2,000
tonnes demanded by the State Gov-
ernment, 1.000 tonnes havg been al-
lotted to them.

(¢) and (d). The production of
rice in Manipur during the current
year is short of its requirements. Re-
cent floods added to the shortage.
Supplies of rice are, therefore, being
made to Manipur from Central
stocks.

Loss Caused by Floods in Manipur

2362. Shri Rishang Keishing: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether the recent flood in
. M~nipur was unprecedented and has
submerged and damaged a number
of paddy fields;

“(b) if so, the estimated loss in

-

terms of acreage and cash;

(c) whether the Government of
Manipur have demanded financial
assistance from the Centre, to help
the agriculturists to enable them to
recultivate their lands; and

(d) if so, the extent of assistance
which the Central Government have
rendered to the Government of
Manipur?

~ The Deputy Min'ster in the Minis-
try of Food, Agriculture, Community
D-velopment and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
About 86,697 acres of paddv cultiva-
tion and 120 acres of summer vege-
tation h-ve been damaged by the
recent flood in Manipur. The esti-
m1ted loss in terms of cash is
Rs. 36,73,700. :

(c) and (d). Central Government
have sanctioned Rupees Ten lakhs
for gratuitous relief and agricultural
loans.
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Price of Sugarcane

2364. Shri Jashvant Mehta:
8hri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri° Ram Harkh Yadav:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether the Joint Sugar
Board of .Bihar and Uttar Pradesh
have recommended an increase in
the price of the sugarcane; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
\ry of Food, Agriculture, Community
Developmens and Coopérgéion (Shri
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Shinde): (a) Yes, Sir. The Joint
Sugar Board for U.P. and Bihar have
recommended a sugarcane price of
Rs. 2.25 per maund for the 1966-67
season.

(b) The Government of India have
already fixed the minimum price of
Rs. 5.36 per quintal (Rs. 2.00 per
maund) for a recovery of 10.4 percent
or below with premium of paise 4
per quintal of Sugarcane for every
0.1 per cent increase in recovery
above 10.4 per cent, for the 1966-67
season after taking into accoun: .the
views of the State Governments, As-
sociations of cane growers and mill
owners and the recommendations of
the Sugar Enquiry Commission and
other relevant factors,

Assam-Agartala Road

2365. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have de-
cided to treat Assam-Agartaln Road
in Tripura as a National Highway;
and

(b) if so, whether the work of 1m-
provement,: wid g and T
struction. of that road::will be taken
up on priority basis?

The Minister of Transport, Avia-
tion, ' Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Pre-
sumably the Hon’ble Members. are
referring to Shillong-Agartala road.
It is a State .road lying partly in
Assam and partly in Tripura. Pro-
posals have been made from time to
time for the declaration of this road
as a National Highway. However,
owing to financial limitations, it has
not been possible to accept those pro-
posals so far. In order, however, to
cater to the needs of the traffic in
the area, the Gavernment of India
have been financing ;the development
of the missing link in the road from
Passi to Badarpur. This work is esti-



4831

mated ‘to cost Rs. 2.22 crores and is
already in an advanced stage of pro-
gress. The question whether any
other improvement works are essen-
tial to meet the traffic needs is
being examined.

Indian Forest Aet

2366. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Tripura Legislative
Assembly 'has requested the Central
Government to amend the Indian
Forest Act; and :

(b) if so, the steps proposed to be
taken in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir,

(b) Does not arise.

Gram Panchayats in Tripura

2367. Shri Dasaratha Deb:
Shri Biren Dutta:

Wil] the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether functions scheduled
in the Panchayat Act have been
taken up by the elected Gram Pan-
‘chayats of Tripura;

(b) whether necessary financial
assistance has been given to carry
out these functions; and

(c) if the answers to parts (a) and
(b) above be in the negative, the
reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development: and Cooperation (Shri
Shinde): The information is being
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obtained and would be laid on the
‘Table of the House.

Taxes on Vehicles Passing Threugh
Mahe

2368. Shri Pottekkai:
Shri A. V. Raghavan:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Pondicherry Gov-

ernment have decided to coilect
Taxes on all vehicles passing
through Mahe;

(b) whether this tax was collected
at any time previously;

(c) the total length of the West
Coast Road passing through Mahe;
and

(d) whether in view of the hard-
ships likely to be caused to trans-
port operators, Government propose
to withdraw this tax?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The Pondj-
cherry Motor Vehicles Taxation Act,
1966, was brought into force in the
Union Territory of Pondicherry from
the 1st July, 1966. Under that Act,
a tax at the prescribed rate is levied
on every motor vehicle using a pub-
lic road in the Union Territory of
Pondicherry, including the Mahe
region.

(b) Prior to 1st July, 1966, motor
vehicle tax was collected under a
French Law but at different rates.

(c) 2.483 kilo-metres.

(d) Following representations
made by the Bus Owners’ Associa-
tion, Tellicherry, and a reference re-
ceived from the Government of
Kerala, the Government of Pondi-
cherry are carrying on negotiations
with the Government of Kerala in
regard to recovery of tax from
Kerala based  vehicles, plying
through Mahe region, at a reduced
rate. '
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Kerala Agriculturists Debt Relief Act

2369. Shri A. V. Raghavan: |
Shri Pottekkatt:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether there is any proposal
before the Government of Kerala to
amend the Kerala Agriculturists Debt
Relief Act in the light of the recent
decisions of the Kerala High Court;

(b) if so, the amendments proposed
to be carried out; and

(¢) when the same will be introdue-
ed?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Shyam Dhar Misra). (a) to (c). Infor-
mation is being collected and will be
placed on the Table of the House soon.

Shares in Private Limi@ Companies

2370. Shri N. R. Laskar: Will the
Minister of Law be pleased to state:

(a) the number of employees of the
Office of the Registrar of Companies,
Assam, Manipur and Tripura having
shares in Private Limited Companies;

(b) the number of equity preference
shares held by each of them in the va-
rious Companies and the total value of
shares;

(c) whether the relations of these
employees have also got shares in those
concerns; and -

(d) if so, the number of the
held by their relations?

<hares

The Minister of State in the Ministry
of Law (Shri C. R. Pattabhi Raman).
(a) Three of the persons employed in
the office of the Registrar of Compa-
nies, Assam, Manipur and Tripura held
equity shares in two Private Limited
Companies,

(b) One employée holds 28 equity
shares of the total valte Gf Rs. 4,700,
the other one holds 5 equity sharea of
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the total value of Rs. 500| and the third
one holds 3 equity of the total value
of Rs. 300|-.

(c) Yes, Sir.

(d) Ten equity shares are held by
two relations of the employees holding
shares in the same companies.

Sale of Food Gifts Received from
Abroad

2371. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether Government are aware
that the Maharashtra State Cooperative
Marketing Society has been selling in
the open market and in public auction
a variety of food gifts, such as Italian
Maida etc. sent by foreign countries for
free distribution in famine stricken
areas during the period from March to
July, 1966;

(b) if so, the quantities sold;

(c) the reasons for allowing such
sales; and

(d) whether an enquiry will be held
into the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commuaity
Develop t and Cooperation (Shri
Shinde): (a) and (b). The Central
Government have allotted to the Gov-
ernment of Maharashtra a quantity of
5,790 tonnes of Maida received as gift
from Italy and Kuwait. The State
Government have been distributing it
through their distributing agencies
such as Cooperative Societies, etc., to
bulk consumers like Bakers on prices
fixed by Government. Tt has not been
sold in public auction,

(¢) and (d). It was not considered
feasible to utilise certain gift commo-
dities, such as maida, in the scarcity
affetced areas, as the people there were
not used to such commodities. It was,
therefore, decided to sell these ‘com-
modities through normal channels at
prices fikéd by Govérnment. Tt is pro-
posed to'utifise fhe'sale- proceeds ot
expenditure on relief of scarcity in the
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country. The question of holding an
inquiry does not arise.

Panchayati Raj in Kerala

2372. Shri P. Kunhan: Wil] the Mi-
nister of Food, Agriculture, Commu-
nity Development and Cooperation be
pleased to state:

(a) whether Government have auy
proposal to introduce Panchayati Raj
and Zila Parishad Scheme in Kerala
during the Fourth Five Year Plan;

(b) if so, the programme of imple-
mentation; and

(c) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) Enactment of legislation
for the introduction of Panchayati Raj
in Kerala is prposed to be taken up by
the State Government when the Legis-
lature is constituted there after the

forthcoming eneral Elections.

(b) and (c). Do not arise,

Supply of Rice to Andhra Pradesh

2373. Shri P, Kunhan: Will the Mi-
nister of Food, Agriculture, "ommu-
nity Development and Cooperation be
pleased to state:

(a) the quantity of rice supplied by
the Government of Andhra Pradesh to
the Central Government during the
current year;

(b) the quantity asked for by the
Government of Kerala during the cur-
rent year; and

(c) how much hag been offered aga-
inst this and the actual quantity sup-
plied?

The Deputy Minister in the Minis-
h'y of Food, Agriculture, Cormamunity
Devel t and Cooperation (Shri
Shinde): (a) During the current crop
year up to the end of July, 1966, the
Government. of Andhra Pradesh had
supplied about 2:24 Jakh #onnes of rice
to the Government of India.

(b) and (c). The entire rice require-
ments of informal rationing in Kerala
are met by supplles from Central
stocks. The total quantity of rice sup-
plied from Central stocks to Kerala
from Janyary to July, 1966, was 4:77
lakh tonnes. .

Price of Rice in Kerala

2374. Shri P. Kunhan: Wil] thke
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is any proposal to-
reduce the price of rice sold in the fair
price shops in Kerala in the current'
lean period; and

(b) if so, the steps taken ir this

direction?

The Deputy Minister in {he Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri-
Shinde): (a) No, Sir.

(b) Does not arise.

Election Symbol for Kashmir National
Conference

2375. Shri Mohammed Koyay Will the-
Minister of Law be pleased to state:

(a) whether the Kashmir National
Conference has asked for the “Bullock”
as their election symbol;

(b) whether the newly formed Con-
gress has also asked for the same
symbol; and

(c) the decision which the Election
Commission has taken in this matter?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Election Commission’s noti-
fication dated 12th July,.1988, allotted
the symbol “Two bullocks with ycke
on” to the Indian National Congress in:
Jammu and Kashmir.
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Accident to Liberian Freighter-off the
) Saurashtra Coast

2376. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri Ram Harkh Yadav:

‘Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that a Libe-
rian Freighter ‘Archangel WMichael’
bringing fertilizer to India from Europe
broke .into two after hitting a reef
seven miles off Okha on the Saurash-
tra Coast recently;

(b) it so, the causes of the accident;

- (c) the total loss as a result thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) S. S. “Archangel Mic-
hael” ran aground off Bural reef in
the Gulf of Kutch on 28-7-66.

(b) and (c¢). The causes of the ac-
cident resulting in a total loss of the
vessel will be gnly known in full de-
tails when the report of the enuiry
ig received,

Repl t of Vi .

" 2377. Shri Mohammed Koya:
Shri P. C. Borooah:

‘Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to state:

(a) whether the Indian Airlines Cor-
poration propose to replace Viscounts
and Dakotas by more modernised @ir-
craft with bigger capacity;

(b) if so, the decision taken in the
‘tnatter; and

(c) the number of such aircraft of
<each tyre to be replaced?
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The Minister of Transport, Aviation,
Shipping and Tourism: (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) 1t is proposed to replace the Da-
Kotas by Avro 748 Series II Fokker
Friendship aircraft and the Viscounts
by a Jet aircraft in respect of which no
decision has yet been taken.

(c) The plan is to progressively re-
place the entire fleet of 34 Dakotas and
12 Viscounts.

Prices of Fertilisers

2378. Shri Kolla Venkaiah: Wil] the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have been
collecting information. regarding .the
prices of different chemical fertilisers
and manure mixtures at which farmers
purchase in different Districts of diffe-
rent States;

(b) if so, the minimum and maxi-
mum rates prevailing in  different
States of different chemical fertilisers;

(c) the reasons for high prices; and

(d) it the answer to part (a) above
be in the negative, the reasons there-
for?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). Of the
various fertilisers and fertiliser mix-
tures, Government of India statutorily
controls prices of 4 fertilisers namely
sulphate of ammonia, urea, ammonium
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sulphate nitrate and calcium ammo-
mium nitrate. The prices fixed for

sale of these to farmers anywhere in
the country are:

Fertilizer

Price (Rs. per tonne)

1. Sulphate of ammonia ;
(@) when packed in 100 Kg. bags.
(b) when packed in so Kg. ba,

2. Urea . .
3."Ammonium Sulphate Nitrate
4. Calcium Ammonium Nitrate

405 .00
416.00
680.00
515.00
385.00

The maximum prices mentioned
above do not include sales-tax or other
local taxes, wherever levied.

State Governments ensure that the
prices mentioned above are not violat-
ed. Charging of prices higher than
notified prices is an offence punishable
under the provisions of the Essential
Commodities Act, 1965.

As regards other fertilisers and ferti-
liser mixtures, information is being
collected from States and will be laid
on the table of the Sabha.

Buses plying on Pathankot-Khera
- Route

2379. Shri Jedhe: Will the Minister
of Transport, Aviation, Shipping and
Tourism be pleased to state:

(a) the number of buses sanctioned
by the Transport Authorities from
Pathankot/Dharamsala to Alampur/
Harishpattan/Jaysinghpur via Khera
in Kangra District, Punjab;

(b) the actual number of such buses
plying on that route;

(c) whether any complaint for non-
plying of buses on that route has been
received by Government;

(d) if so, the action taken to remove
the hardship of the public?

The Minister of Trausport, Aviation,
shipping and Tourism (Shri Sanjiva
Reddy): (a) to (d). The information
required is being collected from the
‘Government of Punjab and will b_e

1324 (Ai) LSD—6.

laid on the table ef the Sabha as soon
as it is received.

Mechanised Farms

2380. Shrimati Jyotsna Chanda: Wil]
the Minister of Food, Agriculture,
Community Development and Coopera-
tion be pleased to state:

(a) whether Government propose to
start mechanised farms during the
Fourth Five Year Plan in various
States; and

~ (b) if so, the draft outlines of the
programme?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) It is proposed to set up flfteen
Central Mechanised Farms during the
Fourth Plan in States where guitable
land is available. State Governments
have been approached for making
available to the Centre suitable areas
of about 5,000 to 10,000 acres. The
main purpose of these Farms will be
to grow and supply improved varieties
of seeds for the betterment of our
agriculture. The exact location, size
of the farm, and date for start of ope-
rations, etc. will be determined om
receipt of the results of survey of the
sites offered by the State Governments,
by the Central Seed Farm Committee.
All such matters are under active con-
sideration.
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Tuticorin Harbour Project
2382. shri P. Muthlah Will the Mi-

nister of ‘l‘nnspwt, Aviation, shlpping
& Tourism be pleased to state:

(a) whether the Harbour authorities
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asked for Rs. 575 lakhs for the Tuti-
corin Harbour Project for 1966-67;

(b) whether the minimum amount
required for the project for 1966-67 is
Rs. 295 lakhs,

(c) whether the amount actually al-
lotted is Rs. 194 lakhs; and

(d) whether the additional amount
of Rs. 101 lakhs will be provided for
the project for 1966-67?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reqdy): (a) Yes.

(b) The Chief Engineer and Admi-
nistrator, Tuticorin Harbour Project
has suggested that a sum of Rs. 295
lakhs should be made available during
1966-67.

(c) The allocation for 1966-67 was
fixed at Rs. 19360 'akhs regard being
had to available resources.

(d) No. In view of the extreme
financial stringency, it may not Be
possible to allocate any additional
amount during 1966-67.

Paradeep Port

2383. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to state:

(a) the further progress wmade §n
making available Tugs for use at the
Pradeep Port;

(b) when the food tankers are like-
ly to be taken to the Port for unload-
ing;

(¢) whether road communication

has been made ready to carry the cargo
from the port; and

(d) if not, the reasons therefor?

. The Minister of TFranspext, Aviation
Shipping And Tourism (Shri Sunjiva
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(a) The two harbour tugs ordered
for Pradeep Port are under construc-
tion and are expected to be ready by
June '1967. Meanwhile, efforts are be-
ing made to obtain tugs from other
sources to meet the interim require-
ments.

(b) Foodgrain tankers can be handl-
ed when tugs of requisite capacity are
available.

(c) The Port is already connected to
Cuttack by road.

(d) Does not arise.

12.19 hrs.

RE. POINT OF ORDER

Mr. Speaker: Shri Madhu Limaye
wanted to make a statement.

Shri S. M. Banerjee (Kanpur): Be-
fore that privilege motion, 1 have a
point of order.

st Ay fom@ (FX) @ 99 & qge
T TF WizT WH AR & Wy fE
FEGEH FAF AT
7w, & ww Fram faw 355 #7Y
;X fewrr argar §

WIS RERT : 9g aY g T Wiy
wnr wfgh )
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TN T GBI § I 39 § Seove
IF g € 1 355T@EER § ¢

“When for the purposes of ex-
planatjon during the discussion or
for any other sufficient reason, any

Member has occasion_ to ask a
question of another Member on
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any matter, then under the consi-

deration of the House, he shall ask
the question through the Speaker.”

yre faow 2 3aw | 2 & Syr@Td §
Sfpfrore | Sa¥ v amw § :

“‘Member’ means a Member of
the House of the People, Lok
Sabha.”

‘¢ Minister’ means a Member of
the Council of Ministers, a Mini-
ster of State, a Deputy Minister of
Parliamentary Secretary.”

of Order

“‘Private Member’ means a
Member other than a Minister.”
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E 1
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Shri S. M. Banerjee: I rise on a
point of order under rule 376(2) which
says:

“A point of order may be raised
in relation to the business before
the House at the moment”.

The business before the House at the
moment is the privilege motion against
Mr. Subramaniam. My attention was
drawn to a press news item which
appeared in the Statesman dated 13th
August 1966. ...

Mr. Speaker: 1 have conveyed to
you....

Shri S. M. Banerjee: I am not rais-
ing it as a privilege motion, I assure
you. I want some clarification

The press news item read as follows:

“Subramaniam cleared by Daph-
tary,—Opinion on PAC Com-
ments—

The Attorney-General, Mr. C.
K. Daphtary, is reported to have
given Mr. C. Subramaniam a clean
chit in relation to the actions for
which he had attracted adverse
comment by the Public Accounts
Committee.”

According to the news item Mr. Daph-
tary was not consulted whether a com-
mission should be appointed to go into
this whole question. He was specifi-
cally consulted, according to the news-
paper, by the Prime Minister regard-
ing the adverse comments by the PAC.
It further says:

“It{ seems that the matter was
referred to the Attorney-General
by Shrimati Indira Gandhi in the
same way in which Mr. Nehru
referred to Mr. Daphtary the case
of Mr. K. D. Malaviya in the first
instance.”

Sir, a discussion is pending before
the House and you have yet to give a
ruling. It was known to the Prime
Minister and to others including the
Attorney-General that this is coming
up on the 16th. It has not come up
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suddenly. On the 12th, when we re-
quested you to take up the privilege
motion regarding the externment of
Mr. Madhu Limaye and Mr. T. K.
Chaudhuri, you said "this particular
matter was coming up on the 16th
and another matter was coming up
on the 17th.

In the Times of India dated 15th
August, 1966 it is said:

‘“P.M. may await Debate in Par-
liament.

It was authoritatively stated to-
night that the Prime Minister
was not likely to take any de-
cision on the PAC Report in
regard to Mr, C. Subramaniam
until Parliament had debated
the whole issue next week.

The Attorney-General, it was stat-
ed, had not yet gone into the
details of the case. His
advice had been informally
sought by the Prime Minister
before she could decide on the

. merits of the case whether it
requires any judicial refer-
ence.”

My serious objection is this. It is
not the Prime Minister who is to take
a decision. She may take a decision
on the whole question whether Mr.
Subramaniam or his predecessor, Mr.
Swaran Singh, is involved in this. I
am not concerned with that. But the
House is only interested in this, whe-
ther Shri Subramaniam in his position
as Minister has committed a breach of
privilege. This question was before
the House and you were to give your
comments or ruling on it. Now I want
your ruling, Sir, whether it was proper
for the Prime Minister or any other
Minister to refer this matter to the
Attorney-General for a ruling, parti-
cularly when it refers to a report of
the Public Accounts Committee?

Mr. Speaker: There is no restriction
in that respect. The Prime Minister
or any Minister or any Member, if he
wants to seek the advice of any autho-
rity, any law officer or anybody, cer-
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tainly every one is at liberty to do
that and there is nothing objectionable
in that. But there is one thing. When
such private advice is sought, it should
not escape to the Press. When it is for
the benefit of the Prime Minister alone
or for the benefit of any Minister or
anybody e]se, it should not be given
publicity in the Press. At least that
should be observed,

Shri S. M. Banerjee: Is it proper
Sir?
Mr. Speaker: I have said what 1

have to say.

Shri S. M. Banerjee: Then let the
Attorney-General address the House.

The Minister of Parliamentary
Affairs 'and Communications (Shri
Satya Narayan Sinha): Sir, we can
definitely say, it was not given to the
Press. Somehow or other the Press
got it, that is all I can say (Interrup-
tions).

Mr. Speq.ker: Order, order. If it is
a private advice sought, then certainly
I can treat it private only so far as it
remains with one Minister or the
Prime Minister or the person who
seeks the advice and the one who
gives it. . It should not go to the Press.
Care should be taken in that respect, -
because it is private only up to that -
time (Interruptions).

Shri Ranga (Chittoor): Sir, I rise on
a point of propriety. Would you be
good enough to ask the Leader of the
House to enquire as to how this infor-
mation that was supposed to be entire-
ly private between the Attorney Gene.
ral, on the one side, and the Prime
Minister, on the other, had leaked out,
because the only other persons who
could come to know of it would be
the Cabinet Secretary, the Secretariat
associated with the Prime Minister and
the Secretaries of the Attorney-Gene-
ral? Would they be good enough to
enquire into the matter?

Shrimati Renu Chakravartty (Bar-
rackpore): Sir 1 want to reinforce -
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[Shrimati Renu Chakravartty]

what Shri Ranga has said. Just the
other day another matter of this type
came up with regard to the Home
Ministry. At that time also I request-
ed that these leakages must be enquir-
ed into. Today it is the Prime Mini-
ster’s Secretariat. Therefore there
must be some sort of an enquiry into
this. What kind of Government is
this? All sorts of things are leaking
out from your own ministries in order
to inflence the House and the people
(Interruptions).

Mr. Speaker: If two hon. Members
speak at the same time how can any-
one follow the proceedings?

Shri Nambiar (Tiruchirapalli): Sir,
may I ask whether these Jleakages
occur through the telephones? Our
telephones are tapped. Is this tapping
applied to the telephones of the Prime
Minister, the Attorney General and
others also? Is there universal tap-
ping going on, due to which these leak-
ages have occurred?

Shri U. M. Trivedi (Mandsaur): Sir,
advice was taken....

Mr. Speaker: I should like to pro-
ceed now.

Shri U. M. Trivedi: Sir, advice was
taken and publicity given to it by
somebody, but the worst thing is—that
matter has been made worse by it—
the Leader of the House has admitted
that this matter leaked out. Did he
take any steps, before coming to this
House, to find out how this matter
leaked out? What action has been
taken against the person or persons
concerned?

Mr. Speaker; If it has been publish-
ed in the papers, leakage is obvious.

Shri U. M. Trivedf: What steps have
been taken to find outt the persons res-
ponsible for it?

Shri Surendranath Dwivedy (Ken-
drapara): Sir, it raises one question.
YThe Leader of the House has stated
that they have not given thig informa-
tion to the Press. ¥t tmplies that this
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advice was sought. Therefore, it is
necessary now to say whether what is'
contained in the news that has appear-
ed is true or not,

8hri S. M. Banerjee: That is neces-
sary.

Mr. Speaker: When they say that
they did not give it out, the Govern-
ment might consider the advisability
of looking into how it escaped......
(Interruption). Now I should be
allowed to go on. Shri Madhu Limaye.
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1232 hrs.
RE. QUESTION OF PRIVILEGE
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FATHY AT o1 AT A G91FT AL
FQ &1 qaqra fFav a1 oY gagoay
uRT WY A @nd s Afeq awr
THFTY T wFe) § AT A, 39 FT hAww
@ fawifaa afafa #1 ok a=
¥ A AT R FETE |

W A SEE AT TH A XY
f& ¥ e s@-wfFn & v famt
F OERRATAN | FaagIArdfE
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1 g, g @ & g Fg awar,
IfFT JT A 5 W WRw
¥ AT F fw ooe e & —
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QI Get g a@Ar 9ed 4 5 sae
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qft o 97 w1 afaw folg &
AT FT AG q@TAT AT AT | [T
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T T Wee-TaAT FEIE | T
Y IT FT 18 TE FT AU AW &
TR 9T &1 9 et W
I afeg ¥ g ofes wwe
A Fr ag frEeT 9 F oW
N g f5 773 garw § welt ot w1 g
sfaw qr 1 §o To o T o} FT
gad ¥ wH fRfema, g Wk
afaw wer 2| 3EfvQ W AERw
FT 18 A FT I WX 6T I 9T
I FT AR A S & gro few
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(2) weft wma #1 T FEA
R Fiferw & whem w12
F wfafafy, =i qee, & v &
qEE 9T S9 & g Avhr-ag faee
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F qreETg SN a8 99 fF v &
FOAT F 9 FqEER FW F B
I F I A IT AT T A @R
& W ®wRaT, T a9 W
Tifad T FT CF AR 54T o1
g wow fafoaa, qur 1= afwm i
N T qET ® q, afew g nfER
N GERRT | g TS A wEA
qugaEt e ¥ Fgr & fE oA S A
W R fem a e,
wifs w7 FAE T gAY TEAES § TOT
f& | T FH FW AT GET AV
s % g fred, a@t IR w
faar & sfas & ST & s sl
1 A FT faegm wr A gd A
X a T

(3) =" gwgmaw g wAE
& frd ¥ v awa F T
B oquw foar qr, e @ ¥ F
w1 "T FAA T @ A
qoow wgT &1 ¥ fow WA R
‘frmg, 9T ¥ fEE #Y Y qaee
g Fradi

(4) o7 #et =Eea &1 a7
frae fr gieqd damm & geaie
9T IFA gAY ATl ¥ arg wia
qRATE T F SAagt 9T qraway
TN F A B qT qAfaT T,
auq s faoarar § 1 W ¥ d
s v fr I gz g e
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¥ oW FF TF OW AT AT
W oN) wEmEw A aaag &
qT W TP qUT T HAey
¥ W@ www ¥ A ¥ afaw gaw
FAaRJ I GBI 4T | 7@ fag
T HIEE F1 qg @@ ) a=eT &)
Ffc & Gramr g

(5) #dr St F g F qwENE
‘ﬂ"ﬁﬁqotﬁ'oﬁ ﬂ?ﬁ‘qq{ywqﬂ-{
H Fgra s frigafeds & s
TEATY T &, IF FT IH F SF AL qw7AT )
37 1 ag ¥4 & 97 F1 T g
16 AwEE, 1962 ¥ fegEn
& W wmitaw e S w6l
F ARl X AF dH G g
¥ gfas =9 91, 7@ F W SRS F
T wET g wee ¥ @
Qo Yo ¥ WA TATEY &1, Iq A WY
st gEEN  AE F a9 F ar
g A IRA g R fE T Fam
FIAATE T FTCO7 G-y & A%
$B g % weTsE, yfAw avy wreH-
A | T wAGOw ag ¢ 5 geH
%5 <EE AT fodt g ata & | FRET J
W TR e s fe, g
ww e @ E 1 @ aw
N & wfaw g 5 o shaner & qar-
FUT ATE-9E FT AT IT TR q
A 2 f5 w3 oawrd SR
QIR & HdRT FT ST FUT-HT5ATEHA
(T wartw W Aure) feam §, 9w
F fou gw wos F wgemA= €17
a1 & g o1 gwar g fF AW wgET
¥ Sirqurer & 9 71 ag fewr 18 @E,
N I FT 9§ F T AET qArar ?
¥ g g fr ooy fewan sam W<
wed ¥ wWA Ay @ a1 s
e F gra fom yvenfis ssmms
1 Jeorm fFar W@ 9, 3 F IRW
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T e w1 RfaE w5 e
1 @Y, SA & Arnfw gl F
Tofes sg M owFa dME 1 =W
T T WINRIT | qUT-HIHTH FEIT |
M T A FeAr w6 aufe
SaqE & SETE, 1963 # & Far AT
f& gn 3 =@ &1 qu fFar g, wis oY
a5 Ao A FEifan gE € A T 39
¥ qeEnRF e g g A
& I F1 gEgE WEd ¥ I
FT GAYT FOA FT AT 57 Sraas
) fear v ! T e = fewml WY
18 9% # @Eg F WA A WA F
¥ sex g U9 § WK I8 IH-
T w far mm

(6) s fF st sz TaT o
A R WV IF AT OOAN ¥
Qi fawle fdw 3 F%, weme
wEIT, WO { AT S F} gy F g
A ¥ I RNy
TN WERW & 95 AW woer 9v
fFag 18 7€ ¥ g a1 WA &
fry R 3 & fag giaams
o qrdw  fafem & 98 @Ry
R, FeFfoag @y SGF 91
& ¥ 9qT JoNT fF 98 FRE I AR
I FT AT AR GEATF @< & g
=t wiFar & @@ @ 9w 1 feae
oEX FQJ & |

TN § aga &Y A Wl F Ry
¢t Ty AT “‘Toaglhr
gNfF gfEd 7l @ " s=ER
g WY " wHe 9 § R ol ffw
ot wfasy § qer A Y s\
WA @ A & a9 T femr
ST | A% g oo e Ay fa
T® T 99 R oS oaw
froret &1 g7y & a9 T FT WA
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e ¥ 27 e #1 o § fagar
faat AT & TS F am 9q & fig
F JIHATA FT AT H AWEY |

@ §ag § ot afaw =< 3 faqrar
FT & Jeorm F/M W1 qESTE @9
F fagaw (F1 Ma< afeds Tamg -
) i g IERAg T
f& 27 &7 fagawr a8 ~nfas foemr
FEET & | 95 0 € fowmd w
IR g g F T HR g3 ¥
g FHE FTMER F A< @ greifE
FA § T FrE saem TG 1 R
# s g g R 9 Q9 qwdee
anfas w7 & (¥ Afefme w9
) #faew ¥ & gTW W AN
T § @ fE it #E ¥ aaae
IX Y IT FHedl WA ¥ WOEN aqv
{fFF T AT FT NUTET HAT FT
Affrqa T Fgi aF gfaw § ?
IO TF A o Qo do F frrewaT &1
U IT AYICH qo7 AT A §F 91T
& JEIT F Higed fE ST S
gfaft a1 g2 @ § T FFaT § |
& g0 oeie  fF ag we aEwte
g9 9T fgaw @ #7 5er 9fem
F Ul W T A B F AL
IR FY FgfeaE T F T AW
W W AT B qQIE AL FOM )
wied ¥ v § 5 @ A @Y
fardrarfasT< FHEY & qT9 B A fav
T |

AT WERT, I & gy A
Teafa ot & W fwar ar....

WA VAT ;- I@ F aR § forw
T I T STET & 7

t Ay fmd ;. ag GEEl S
& g A wfEmaraw. ..

WA VR . G H S A€W
LU
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ot vy faad ;. orfew ¥ & wew
¥ g agm fF amfa ag et
Fqur wEA A Fateat ¥ et
F@E Y ¥ gamla F qiw
T ¥aq froqear @ Tifgw afes
37 ¥ ferm w1 fawem o W
T TIRT | IS HE FHE ¥
TR ¥ UF IWE § a9 A FHH
& gfafafa # frga 5@ & fag
i T ANF-9 X A §, JF QT
T FX 99 F T AHA #7 e
W fearf 9 1 s Ffa & qur gER
By FmHT A gWME F @
T T WA, Ioud "I
T FT 1T q9 TET W gIIF
IWE FTHY TF  AZIA ACQNT 4547
T W W W owE ag
qeq  HEWRE, HIT W w9 3w faug
& qTCRT Il AT T T A I
et 1 =g T g )
T Tq 76 9T F IR FUF fyae
¥ Fey dfom
Mr. Speaker: He had agreed to take

only five minufes. Now he has taken
much longer.

s aq fawg : D A Al
= g

weqw AP : T A/ TFAL
foram a7 Ff oi e & "o #T &

st wg fmd . 9% & Afew
T &Y g 9T & T, S F fug
A% Frfaom o

g T c6 (2) TWENFRY:

“It shall be the dquty of the At-
torney-General to give advice to
the Government of India upon
such legal matters and to perform
such other duties of a legal cha-
racter as may, from time to time
Ybe referrnd or assigned to him by
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the President and to discharge the
functions conferred on him by or
under this Constitution or any
other law for the time being in
force.”

JTRY 7z a7 W@ A &Y
gt f& oezartt ¥ & Fer
Fo FF A& 1 zfEy AY o
Teyfa St F fasir wfaw & A ew
far s I g QAT @7 A
frr dfFa 37 Fa1 5 & oz
AYAT FTR TA9AT AT FREET § AW
B vy fFoar ok swTw (2)
F geeg § § wegzafa o & a9 w0
qEAT 1 ®WE IR T AN
FET, 3 & qeEA § At § Ifaa
A AW | AT TAT &Y wEAT
g i i 7 a7 e B wrd
qET AR A A frar 2 faad fr
Qe AL 71 qfsdAF QFEeq FAET
AW 3 g3 & A9 F QT FTHTH FT
ar et 1 afw-aa 3% &1 gfus~
g @ A TERE, 10qw &
TG ¥ ga% AT W § | FT a6 A
ey ST wY AR €Y Foram o ey
N R, @37 7L gAT | HoAE AT,
1 357 § v &9 F waadl ¥ oF aw
T 2D F B nEEl A #Y T
g W T ], T AT FIE A
¥ Al w & vl save 7 fwar
N Afeagm A farg? wa ¥ A
T WAl ST A AT Ay &y
9gY ¥ IT FY Yaradt JT WA § WK
qEA F A AT & I WY JIT F@T
W E | W FEr AT R gt 8
faest Nfady 3 Ama@F
WA WEAe AgIRd, § AT Sgar
gfr ar ferfawmm ?

e WERAT N9 TG 45T |
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Shri Daji (Indore): Before I deal
with the four points concerning the
Privilege Motion, I would like to make
a submission in general.

This question should not be viewed
as a question between the Opposition
and Mr. Subramaniam, a member of
the Cabinet, and, therefore, it should
not be reduced to a question of pokti-
cal prestige; at times where higher
issues are at stake, then it is not a
question of the mere prestige of this
man or that man or even the Govern-
ment collectively; here we are dealing
with a wider, a more deep-rooted and
a more basic question—the question of
the rights of Parliament and the rights
of the committees appointed by Parlia-
ment which are equal with the rights
of the Parliament, with the rights of
the House itself. Therefore, I would
appeal to you and to the members of
this House to take my submission in
this particular spirit and not in a par-
tisan spirit. Such issues should be
viewed and discussed from a viewpoint
which should rise above mere partisan
squabbles.

I submit that Mr. Subramaniam, by
his statement before the House trying
to explain the Motion of Privilege, has
not only failed to purge himself of the
contempt as it is technically called,
but has reinforced the contempt; he
has committed a double contempt. His
statement, full of innuendos full of
half-explanations and half truths, is
not only not sufficient to purge him of
the breach, but, on the other hand, it
only doubles that guilt and I will make
a short submission explaining why I
say SO.

There are three or four points. The
first point is regarding—I am not deal-
ing with that part of the motion be-
cause I have not raised that and I do
not think that it is very important—
Mr. Subramaniam’s having denied to
have been the Minister the previous
day and his admitting the next day
that he was the Minister. I take Mr.
Subramaniam’s words that he had ac-
‘tually misunderstoed the position the
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previous day and, therefore, I would
not make that charge at all.

The second point is that he delibe-
rately made a statement that his order
was a draft order. I shall read out
from the Public Accounts Committee’s
report to indicate as to what the P.A.C.
has to say about this:

“The Minister in his statement
had stated that his orders dated
28th June, 19638 that the suspension
should affect all the Government
Departments were sent to the Iron
and Steel Controller in a draft

When the Secretary was questioned,
whether this was a draft order, the
Secretary stated:

“There was a slight or minor
error in the Minister’s statement.
I had not seen it before it was
issued; otherwise, I would have
pointed it out.”

He further added that pursuant to the
Minister’s order, the following orders
would issue to the Controller:

“The matter has been examined
and it has been decided....”

T underline the word ‘decided’.

“that business dealings should
be suspended with Mjs. Surendra
Overseas and its associated con-
cerns for 3 period of two years
with immediate effect....”

I want to underline the words “with
immediate effect”.

“A general order may please be
issued immediately under the
black-listing code, so that other
Government Departments and
Government institutions may also
not deal with these firms for a
period specified above.”

Then the last sentence is:

“A copy of the order may please
be sent to me as soon as it is lswa-

‘.
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[Shri Daji]

This order, issued from the office
of the Minister, leaves no room for
doubt that there was even the re-
motest possibility of interpreting the
Minister’s order as a draft order,
nor does it lend itself to the interpre-
tation placed by Mr. Subramaniam
in the House the other day that his
order was not to be g draft order but
because the Controller sent a draft
order in reply to this order, he thought
that the whole proceedings were
draft proceedings. This is what Mr.
Subramaniam has stated before the
House, That is why I say that it is a
double guilt. The first guilt is that
he gave us the impression through the
Public Accounts Committee that his
orders were draft orders and later in
trying to explain that he has said,
“Yes; it was a mistake; my orders
were not draft orders, but because
the Controller’s orders came to me in
a draft form for final approval, I
thought the whole proceedings were
draft proceedings.”

I submit that any man who knew
that this was his office order to the
Controller and even after that order
he received an order which was sup-
posed to be in g draft form should
have pulled up the Controller and
said, “who has asked you to send me
a draft order when the instructions
were specific? Immediate’ orders
were to be issued and only a copy of
those orders was to be sent to the
Ministry so that the Ministry could
keep track that the orders of the
Ministry had been implemented.”
What does Shri C. Subramaniam have
to say abopt this? I shall read out
from Shri C. Subramaniam’s own
statement. He says:

“T would like to mention that I
had not stated nor intended to
state that my decision was not a
final one.”

What does a man intend when he says
‘My orders were draft orders.’? When
we are concerned with privilege, do
we go Into the wooly intentions of a
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man or do we interpret his intentions
from his words? First he comes to
the House and says ‘My orders were
not final but they were only draft
ones’. The next day he comes and
says; ‘I had not intended to mean that
my decision was not  final one'.
What does the term ‘draft order’ con-
vey to any man? Further, he gays:

“The question about eliminating
non-trading concerns was raised
in a letter from the Deputy
Iron and Steel Controller enclos-
ing a draft suspension order. My
decision had to be translated into
formal order and implemented by
the Iron and Steel Controller.
In putting up this letter the office
noted as follows:

‘In compliance with the Ministers
orders, the Steel Control have sent
a draft of the suspension order.’

It was this noting that led to
the erroneous drafting of my
statement that my order itself
was communicated draft
form.”

in a

How can this noting lead any intel-
ligent man to believe like that? And
1 do give more credit to Shri C. Sub-
ramaniam’s intelligence than he would
like himself to give to it; I think the
House should give more credit to his
English than he would like it himself
to give to it. Even after reading this
noting, how could any intelligent man
believe like that? Shri C. Subra-
maniam says that the noting also
should be read. So, I would read it
again to the House. The noting is:

“In compliance with the Minis-
ter’s orders the Steel Control
have sent a draft of the suspension
order.”.

In view of this noting, Minister says
that he in his drafting of the state-
ment had committed z mistake and
said that ‘My orders were

orders’ Could credibility be stretch-
ed further? The Minister is mot only
doing an injustice to his own inteli-



4363

Re. Question

gence but he is doing an injustice to
our intelligence. That is what I would
most respectfully submit. Further, he
says: :

“; am sorry due to faulty word-
ing my statement of the 18th May
had given the impression that my
order was a draft one. I have
specifically mentioned this word-
ing as a mistake to the PAC also.”

I submit that on the first count, Shri
C. Subramaniam has not been and
cannot be exonerated merely on the
basis of his statement. That is very
clear. The secretary has given evi-
dence before the PAC after the state-
ment was made, to the effect that the
order was interpreted by the office as
a final order; the sceretary has fur-
ther stated that the order was inter-
preted in the words, which I have al-
ready read out from the Iron and
Stee]l Controller. The Iron and Steel
Controller had no business to send a
draft order of suspension. The Minis-
ter himself says that because the
noting said that it was a draft order,
therefore, he thought that the whole
thing was a draft order. Therefore,
he wanted us to believe that it was
only a mistake in the wording of the
statement that led to a wrong im-
pression ¢opn us. I submit that the
only correct, the on]y logical, the only
clear and the only decisive conclusion
that can be reached from this set of
evidence is this that the Minister
worded hjg statement in a way which
was most liable to mislead the House
and mislead the Public Accounts
Committee. No other conclusion

" could be reached from the. circum-
stances which have been given out
even by the Minister himself.

Then, the Minister has stated that
he got barely 12 hours to make his
statement. He could have very well
taken 24 hours. No man could come
before the House and say, T
made the statement in a hurry;
therefore, my statement was
wrong; therefore, please exonerate
me’. That argument will not
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hold good. First, he made a state
ment on the 17th May. He then came
and corrected it on the 18th May, and
made another long statement includ-
ing portions or points which were not
raised in the House. He could as well
have made his statement on the 18th
May. So, on that count zlso, we can-
not excuse him.

The second point is that the state-
ment before the House that it was a
draft order wag meant to mislead the

House and also mislead the Public
Accounts Committee. Then he says
that he thought that the two points

which he wanted to make were not
brought to the notice of the Public
Accounts Committee. Again, I am
using his own words. One of them
was the meeting of Mr. Jit Pa]l with
him. About this , what does the Pub-
lic Accounts Committee have to say?
The Committee gay:

“The Committee asked the Secre-
tary why, in his evidence before
the PAC (1965-66) from 9th to
12th March, 1966....”

—so0, it was not in hurry, it went om
for four days—

“....he did not mention to the
Committee that a representative
of the firm Mr, Jit Paul had seen
the Minister on 20th July, 1963,
particularly ag the Minister had
discussed this with him....”

-

would repeat these words again:

....particularly ag the Minister had

discussed this with him and the
letter dated 22nd July, 1963 from
the firm was on the file. The Sec-
retary, Ministry of Iron and Steel
stated:

“On the note portion I found no
reférence to the letter....’

This is a further thing to be noted
that secretaries come and give evi-
dence before the Public Accounts
Committee basing themselves merely
on the notes given by some subordi-
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mates and pot basing themselves on

ihe file, However, that is a side issue.
The Public Accounts Committee say:

“The Secretary, Ministry of Iron
and Steel stated:

“On the note portion I found no
reference to the letter. I read
note portion. Unfortunately, the
note made no reference to this
letter. The letter was undoubted-
ly on the file but I was reading
from the noteg and the notes un-
fortunately made no mention of
that letter. Otherwise I would
have brought it to your notice.”.

And thjs was not all. The Committee
have further said:

“Thereupon the Committee
brought to the notice of the witness
the fact that there was a noting
on the file dateq 25th July, 1963
(immediately after the noting of
the Secretary dated 23rd July,
1963, on the same page),...."”.

—that is, the same page which the
secretary was reading—

“....mentioning about the letter
received from M]ls Surrendra
Overseas.”.

Then, the secretary became non-plus-
sed, and said that he was relying upon
the noting. On the same page, there
was a noting mentioning about the
letter; but the secretary does not
make a mention of the letter before
the Committee but says that he was
only relying upon the notes. That
means that the secretary was also
prevaricating. There‘ore, in these
circumstances, when Shri C. Subra-
maniam comes and tells us and even
pleads his innocence, injured inno-
cence, that the Public Accounts Com-
mittee had come to certain conclu-
sions because two facts had not been
brought to their notice, may I ask who
was responsible for not bringing those
facts to the notice of the Committee?
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The Minister of Food Agriculture
Community Development and Coope-
ration (Shri C, Subramaniam): Tha$
was a subsequent hearing not the first
hearing.

Shri Daji: The secretary has men-
tioned this in his statement. The
secretary had suppressed it at the
first hearing, though it had been men-
tioned on the same page from which
he was reading.

Shri
(Kendrapara) :
afterwards.

Surendranath Dwivedy
He haqd clarified it

Shri Daji: That is the clarification
which he has given afterwards but
the fact is that before that he had not
mentioned it. So, if the secretary to
the Ministry goes before the Public
Accounts Committee and suppresses &
very relevant fact from the committee
then is it open to the Minister to
come forward and say to the House
that two facts had not been brought
to the notice of the committee which
he waned subsequently to bring to
the notice of the committee, and,
therefore, the committee’s decision
was not correct?

I submit that in a parliamentary
democracy, we are not concerned
directly with the secretaries. That
has been well established in innu-
merable cases and it has been very
forcefully established by the judge-
ment of Mr, Justice Chagla, as he then
was, in the Mundhry affair, where he
has said. that the constructive liabili-
ty of a Minister for the action of &
high official of his Ministry is com-
plete, final and omnibus. As long as
parliamentary democracy has any
meaning, no Minister can evade his
responsibility anq hide behind the
trespasses of hig advisers or his secre-
tary. Therefore, on the second count,
again, I submit that there is no case
worth hearing from the Minister.

Mr. Speaker: The hon. Member
should now try to conclude.
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Shri Ranga (Chittoor): We have to

be educated about these matters, be-

cause it is a very complicated affair.

Shrj Daji: At this stage, I am not
bringing in matters which are sub-
stantive questions relating to the
details. I would merely say that
there is need for the resignation not
only of Shri C. Subramaniam but of
the entire Government. Any self-
respecting government should resign.
Of course, the party may select the
same leader again. But precedents
have got to be maintained. I shall
come to that question next Monday.
Now, I am only dealing with the pro-
cedural part.

Then, Shri C. Subramaniam gave us
an exercise in English grammar, I
confess that my English is not as
good as Shri C. Subramaniam’s but I
had also read some lessons in gram-
mar. He wants the House to believe
that the word ‘surprised’ was ysed in
the sense of ‘taken unawares’. I am
not going to dig into dictionaries, as
wag done at some other place, but I
would merely read out the complete
sentence of Shri C. Subramaniam
from the statement that he made be-
fore the House and then I would al-
low the House, at least such Members
as have any elementary sense or
knowledge of grammar. ...

Shri U. M. Trivedi (Mandsaur):
Every Member has got. Why should
it be qualified?

Mr. Speaker: Now, the hon. Mem-
ber is committing another breach.

Shri Daji; I only meant such Mem-
bers ag had a knowledge of grammar.
I did not mean any reflection on any
Member.

Here is what Shri C. Subramaniam
had said:

It is rather surprising....

He does not say ‘T was surprised at
the report of the Public Accounts
Commnittee.’, but he says:

© “It is rather surprising to me

that an observation should have
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been made suggesting that I had
reconsidered certain orders with-
out adequate reasons.”.

The surprise is not at the Report.
Substantively it is at the report say-
ing. that the decision was taken
‘without adequate reasons’. I want to
put the question straight in simple
language: in this context. what does
‘surprise’ mean? In this context,
does ‘surprise’ mean ‘taken unawares’
or an expression of reprobation at the
way the Committee had come to its
finding? He is not surprised at the
factum of the Report; he is surprised
at the substance of the report, namely,
that the secong order was without
adequate reasons. What is the gram-
matical sequence? He is surprised at
the Report? No. He is surprised at
the Committee having come to the
finding that his orders were without
adequate reasons. In the word ‘sur-
prise’, you find a clear reprobation of
the conclusions of the Committee writ
large on this sentence.

13.00 hrs.

Therefore, to come forward before
the House and say that by ‘surprise’
he meant that he was taken unawares
is, I submit most respectfully, doing
an injustice to elementary knowledge
of English which we are supposed to
possess—at least those Members who
know it. When a Member comes for-
ward with such a lame excuse, such
grammatical gimmicks, before the
House, can he claim that his contempt
has been purged? You, Sir, have held
high exalted judicial office and you
know that if a man wants to be purg-
ed of contempt, the apology must be
complete, unconditional and without
qualification. Can anyone read in
Shri Subramaniam’s statement of the
10th of August an unconditional, un-
qualified and complete apology? He
has tried to twist the interpretation
of the word ‘surprise’.

Thirdly, what does he say at the
end?

“It has also been stated that

my use of the word ‘surprising’
implies contempt of the PAC”—
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it does not mean contempt; it means

reprobation—

“l had used the word, in the
sense that I was ‘taken unawares’.
If, however, it is felt that to say
that I am surprised by an obser-
vation of the Public Accounts
Committee is a reflection on the

Committee, T am prepared to
unconditionally = withdraw = the
same.”—

He has not withdrawn; he is prepared
to withdraw! When he will withdraw,
1 do not know. He is only prepared
to withdraw; he has not withdrawn.

The last aspect of the matter is,
what did Shri C. Subramaniam do?
I most respectfully submit that the
worst lapse of Shri C. Subramaniam
is not this ‘surprise’, nor this ‘draft’
order, but the worst, the most inde-
fensible lapse on the part of Shri C.
' Subramaniam is to go before the PAC
and try to intérpret that his order of
28th June—If I am correct in the
date—is wider than the order of 16th
November of the previous year. That,
1 submit, is the most indefensible
lapse on the part of the Minister. The
Committee has strongly, comprehen-
sively repelled this suggestion and has
come to the conclusion that there is
not an iota of evidence on record  to
suggest that his subsequent order

was a wider order than the first order.’

Why is this The most reprehensible
lapse? Because this is the gist of the
whole offence alleged against the
Minister. What is the gist? It is not
as simple as fhis that fhe previous
order was an order applying to all the
departments of the Government and
the subsequent order was an order
applying to the Iron and Steel Contro-
ller’'s office. That is not the main
ground of attack against Shri C. Subra-
maniam—change of order. The main
ground is that by doing this, he was
not doing anything more than the first
order of 16th November which already
tabooed this firm from the Iron and
Steel Controller’s office.
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Allow me to place the sequence.
First there was the order of 16th Nov-
ember suspending transactions with
the firm. Then something comes to
light, a lapse on the part of this com-
pany, that is, defrauding the treasury
to the tune of Rs. 143 crores. Shri
Subramaniam rightly said that he fel$
indignant about it and passed an order
that neither the Iron and Steel Con-
troller the Government of India should
deal with such a company. Then he
revised the order into one suspending
dealings only between the Iron and
Steel Controller and the company.
This, in substance, means that the
position as existed on the 16th Novem-
ber was restored. So what was the
punishment to the firm for defraud-
ing the exchequer to the tune of
Rs. 1.43 crores? Nothing. This ig the
gravemen of the charge. Has Shri
Subramaniam got out of this charge?
He issues an order which only res-
toreg the position already existing.
He was not visiting any punishment.
It was not a question of reducing any
punishment. In substance, my con-
tention is that the question was not
of reducing punishment; the question
is of completely washing off punish-
ment. That is the gravamen of the
charge. In this respect, I most respect-
fully and regrettable submit Shri
Subramaniam has most reprehensibly
prevaricated before the Committge by
again and again sticking to his posi-
tion that ‘my second order was more
comprehensive than the first’. When
the question was put to him umpteen
number of times how this could be so,
when no punishment had been visited
on the firm by the second order, the
Minister was unable to say, Of course,
when the Secretary and the Minister
fall out, certain things come up. In
this case, it is clear that in effect no
penalty was imposed on the firm
which had defrauded the exchequer
to the tune of Rs. 1.43 crores. Still
Shri Subramaniam stuck to his guns
and indulged in quibbling and hair-
splitting, which has made the Com-
mittee repel his suggestion and say
that in effect the company has escaped
scot-free. This, I submit, is in subs-
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tance, what we have raised in the
breach of privilege.

Now, your goodself Your Honour,
may enquire as to what is the breach
of privilege though his conduct may
not be proper or may be against the
rules. I submit .1 am not raising this
issue as one of impropriety. I do not
want a mere obiter from you that this
was not proper but nothing can be
done. I am raising a pure question of
breach of privilege in my motion.
Either it is a breach of privilege or it
is not. I do not want in this case any
compromising verdicts. I am prepared
to stand or fall on the case I have pre-
senteq before the House.

I submit there are two dangers.
First, if a Minister or a Member
is allowed to mislead the House,
mislead a Committee "of the
House, prevaricate and by innuendo
suggest using the word ‘surprise’ that
the findings of the Committee were
not well based on evidence, and further
suggested that the findings of the Com-
mittee had been reached without
taking into consideration two relevant
facts not brought to the notice of the
Committee—ag if it was a mistake
committed by the Committee—and
further suggest that the second order
issued by him was wider than the
first, 3 suggestion which the Commit-
tee repels—if all these do not consti-
tute a breach of privilege, then what
does? Does this not impede, obstruct,
distort, divert the deliberations of the
House and the Committee? This is
the straight question.

These are not just mistakes. This
is not a question of just mistakes. Of
course. on this matter we shall go
into detail next Monday. But even if
it be a mistake, even if the ~facts
stated by the Minister are not to be
doubted—I am not raising the issue
foday at that level; T will do so next
Monday—even if it be an error, if
the Minister’s error is likely or trends
to impede. the .Committee’s work, I
submit it is a breach of privilege. It
1324 (A)LS —7.
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is not necessary for me to quote the
precedents; you know them fully
well. It is not necessary that the Com-
mittee should actually be misled; it

-is not necessary that the House should

be misled. Even if a statement tends
...

Shri Hari Vishnu Kamath (Hosh-
angabad): Directly or indirectly.

Shri Daji:....prejudice impartial
consideration or tends to give a pic-
ture different from the correct picture,
if it tends to do so—I would under-~
line the word ‘tends to’ three times—
it tantamounts to a breach of privi-
lege. At least after all that I have a
submitted, a prima facie case has
been made out. If after hearing all
that we have had to say, after getting
the explanations, if even now a fool-
proof case of a breach of privilege has
not been made out for inquiry into
the matter. I donot know what better
case has ever been put for such an
inquiry before any legistlative house
in the world.

Lastly, I submit to you and through
you to the Members of the House this.
Let us not adopt double standards cof
judging cases of breach of privilege.
When Shri Prakash Vir Shastri, made
an accusation against one of the Min-
isters, he had to give a complete, full
apology and withdraw it unconditio-
nally before he was purged of con-
tempt. We are not Shylocks, we are not
after Mr. Subramaniam’s blood tor
the sake of blood; we are not asking
for one pound of flesh because it is
our due. It is not a question of the
Congress versus the Opposition; it is
a question not only of the dignity of
the House, but the possibility of the
House and the Committees of the
House functioning in an unimpezded
manner, functioning truthfully, with-
out influence or fear or favour. Let
it not be said ‘that the House has two
standards. When the Opposition com-
mits default, we want a complete and
unconditional apology, but when an
influential Minister, one of the special
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aides of the Prime Minister Commits
a default, different considerations are
v apply. Such a demonstration will
be completely wrong and against the
high standards of democracy and pro-
priety that this House should set up.

With these words I think the matter
should be refered to the Privileges
,Committee,

Mr. Speaker:- T will require about
two or three hours. At 4 o’clock I
will announce whatever I have to
say.

Shri C. Subramaniam: May I say
something? Particularly after Mr.
Daji’'s speech, I thought 1 should say

something.

An hon.
statements? °

Member: How many

shri Ranga: May I crave your
dulgence for a minute?

in-

My hon. friend laid stress on the
fact that an effort was made either
wittingly or unwittingly by the hon.
Minister to mislead the House, Any-
how the result is, whether he intend-
ed it or not, it certainly led to mis-
leading some of the :Members of the
House, which wouldq amount to mis-
leading the House.

If you were to consult the proceed-
ings of the House, you will find that
after hearing the hon, Minister’s
statement that day, I got up from
my seat and said that if what the
hon. Minister has said is correct, is
true. then he does not seem to have
madce any mistake. That shows that
I was misled also, when I depended
only on his statement. I am saying
this in support of this privilege
motion. :

Whether directly or indirectly,
knowingly or unknowingly, if a Min-
ister or any Member were to commit
himself to a statement like that and
it leads to misleading the House or
any Member thereof, then the ques-
tion of privilege does arise. and that
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is why I have stood up now in my
seat to say that we have to take for
granted on the face of it any state-
ment, any serious statement, made by
a Minister and after having accepted
it, we have got to form our judgment,
and if in all honesty we are led (o
form wrong judgments just because
we depend upon the statement made
by the Minister, and if on later exa-
mination those statement come to be
untrue or come to be incorrect, come
to be challenged by an important
body like the Public Accounts Com-
mittee, then the question of privilege
arises, because here is the proof ihat
the House has been misled, a Mem-
ber has been misled, and all because
of a statement made by the Minister
which later on came to be questicned
by the Public Accounts Committee.

The second point that I would like
to place before you is this. .1 think
some Members have already laid stress
on it. This is the first time that a
Minister sought permission to present
himself before the Public Accounts
Committee. Either yoursélf or some-
body else seems to have said it should
not be treated as a precedent. It
should never have happened. It may
be open to the Minister to say that
he would like to make a statement,
but I do not know how the Public
Accounts Committee came to allow
itself to be subjected to this kind of
a procedure.

Shri  Nambiar (Tiruchirapalli):
Anybody can go to the Public Ac-
conts Committee to give evidence.

Shri Ranga: I do not want to in-
voke all those things.

Mr. Speaker: He had approached
the Chairman, the Chairman consulted
me saying that the Minister desired to
appear as a witness .and sought my
advice, and I gave the advice that if
he expressed such a desire, them the
Committee should not debar him,
rather should give him an opportu-
nity.
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Shri Ranga: The Committee could
not find fault with me but you could,
that is why T did not wish to say what
I thought about it, about the permis-
sion given to the Minister. It should
never have been given. That pre-
cedent should not have been establish-
ed at all. That permission should
never have been given. It was never
given anywhere at any time after
this Committee has been brought into
existence. I did not wish to out my-
self in opposition to the Speaker him-
self and therefore I did not raise that
point. I have stated what I feel so
very strongly.

I have had some experience also of
this Committee as a Member of this
Committee for two decades, and I
happened to be the Chairman also. We
always wanted the Secretaries to state
before us the whole truth and noth-
ing but the truth, and if by any chance
they made any mistakes, we used to
draw attention to the discrepancies.
Certainly the Secretaries have every
right to say that they were imple-
menting the decisions taken by the
Minister. and they are also expected
‘to take the Committee into confidence
and tell us what the decision of the
Minister was, what their own advice
was. Beyond that, to expect the
Committee to meet the Minister, to
let the Committee meet the Minister,
and even thereafter when the Com-
mittee comes to a decision, to begin
to question the findings, unanimous
findings of the Committee, a Com=-
mittee consisting of Members of all
political parties in this House and so
actually a miniature of this House, to
begin to question the judgment of
that Committee is something which is
beyond my brain as a Member of this
House. Therefore, I do consider that
a question of privilege does arise, and
1 hope that you would consider this
matter in that light.

Mr. Speaker: The Minister, if he
wants to say something about the
facts, he might say, not the arguments,
because I have heard them.
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Shri U. M. Trivedi: I will take two
minutes, I am sorry to disturb, you,
I will not take long.

The whole speech of Mr. Limaye
supporting his motion truns round
only on this picture, and let Mr. Sub-
ramaniam consider this position be-
fore he makes a statement, that the
ifs and buts in his apology must be
taken out; and if he is still conscious
of this fact that he has misled this
House and committed a contempt of
this House, that by committing con-
tempt he has interfered with the ad-
ministration of the Public Accounts
Committee and the reports that have
been made, he must realise that he
has committed -a mistake and if he
has realised that he has committed a
mistake, let him drip out the ifs and
buts, and before the Speaker makes
a statement it will be to his advantage
to drop the ifs and buts and make an
unqualified apology here and now, so
that the situation may be saved.

‘Mr. Speaker: As I have said, I will
try to give my ruling by 4 O’Clock
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AMENDMENTS TO MOTOR VEHICLES
RULES OF KERALA AND ANDAMAN
AND NICOBAR ISLANDS

The Minister of State in the Minis-
try of Transport and Aviation (Shri
Poonacha): On behalf of Shri N.
Sanjiva Reddy:

I beg to lay on the Table—

(1y (i) A copy of Notification
S.R.O. No. 25|66, published in
Kerala Gazette dated the 1st Feb-
ruary, 1966, making certaipn° am-
endments to the Kerala Motor
Vehicles (Taxation of Passengers _
and Goods) Rules, 1963, under
sub-section (4) of section 20 of
the Kerala Motor Vehicles (Taxa-
tion of Passengers and Goods)
Act, 1963, read with clause (c)
(iv) of the Proclamation dated
the 24th March, 1965, issued by
the Vice-President, discharging
the functions of the President, in
relation to the State of Kerala.

(ii) A statement showing rea-
sons for delay in laying the above
Notification. [Placed in Library.
See No. LT-6769/66.]

(2) (i) A copy each of the fol-
lowing Notifications making cer-
tain amendments to the Andaman
and Nicobar Islands Motor Vehi-
cles Rules, 1939, under sub-section
(3) of section 133 of the Motor
Vehicles Act, 1939: —

(a)Notification No. 8/F. No.
68]175/163-Pub. published in
, Andaman and Nicobar Gazette
dated the 27th January, 1966.

(b) Notification No. 78|66/68- *
332|66-J published in Andaman
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and Nicobar Gazette dated the
4th July, 19686.

(ii) A statement showing rea-
sons for delay in laying the Noti-
fication. mentioned at (i) (a)
above. [Placed in Library. See No.
LT-8770/661. '

NOTES REFERRED TO IN THE STATEMENT
MADE BY THE MINISTER OF FOOD ETC. ON
10TH AUGUST, 1966

The Minister of Food, Agriculture,
Community Development and CooPpe-
ration (Shri C. Subramaniam): I beg
to lay on the Table copy of the notes
referred to in the statement made by
me in the House on the 10th August,
1966. [Placed in Library, See No. LT-
6771/66].

“Shri Surendranath Dwivedy (Ken-
drapara): This should be circulated,
because on that day his statement has
also been circulated.

Mr. Speaker: All right, I will.

NOTE GIVEN BY THE MINISTRY OF E. A__
To THE CHINESE EMBASSY

The Minister of External Affairs
(Shri Swaran Singh): I beg to lay
on the Table a copy of note given
by the Ministry of External Affairs,
New Delhi to the Embassy of China in
India, on the 11th August, 1966.
[Placed in Library. See No. LT-8772/
66].

ANNUAL REPORT OF Foop CORPORATION
oF INDIA

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Devel and Cooperation (Shri
Shinde): On behalf of Shri P. Govinda ,
Menon I beg to lay on the Table a
copy of the Annual Report of the Fond
Corporation of India for the year
1964-65 along with the Audited Ac-~
counts, under sub-section (2) of sec-’
tion 35 of the Food Corporations Act,
1964, [Plaecd in Library. See No. LT-
67173/66].
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NOTIFICATIONS UNDER THE PrREss COUN-
cL Act

The Minister of Information and.

Broadcasting (Shri Raj Bahadur): 1
beg to lay on the ‘Table a copy each
of the following Notifications under
sub-section (3) of section 22 of the
Press Counci] Act, 1965: —

(1) The Press Council Rules, 1966
published in Notification No.,G.S.R.
1964 in Gazette of India dated the
2nd July, 1966.

(2) The Press Council (Amend-
ment Rules, 1966, published in
Notification No. G.S.R. 1128 in
Gazette of India dated the 18th July,
1966.

(3) The Press Council (Second
Amendment) Rules, 1966, published
in Notification No. G.S.R. 1129 in
Gazette of India dated the 18th July,
1966. [Placed in Library, See No.
LT-6774/66].

AMENDMENT TO KERALA LAND ASSIGN-
MENT RULES, 1964

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy each of the following
Notifications making certain amend-
ments to the Kerala Land Assign-
ment Rules, 1964, under sub-section
(3) of section 7 of the Kerala Govern-
ment Land Assignment Act, 1960, read
with clause (¢) (iv) of the Proclama-
tion dated the 24th March, 1965 issued
by the Vice-President, discharging the
functions of the President, in relation
to the State of Kerala:—

(1) S.R.O. No. 224/66, published
in Kerala Gaette dated the 5th
July, 1966. ©

(2) SR.O. No. 246/68, published
in Kerala Gazette dated the 5th
July, 1966, [Placed in Library. See
No. LT-6775/66].
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NOTIFICATIONS UNDER KERALA PANCHA-
YATS AcT )
I beg to lay on the Table-

(1) (a) A copy each of the fnl-
lowing Notifications under
sub-section (3) of section 130
of the Kerala Panchayats Act,
1960, read with clause (c) (iv)
of the Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Presi-
dent, in relation to the.State
of Kerala:—

(i) S.R.0. No. 71|65 published *
in Kerala Gazette dated the
23rd February, 1965, making
certain amendments to the
Kerala Panchayats (Invita-
tion and disposal of tenders
for Public: Works) Rules,
1963.

(ii) S.R.O. No. 90|65, published
in Kerala Gazette dated the
9th March, 1965, making
certain amendment to the
Kerala Panchayats (Manner
of Execution of Public
Works) Rules, 1963.

S.R.O. No. 10265 published
in Kerala Gazette dated the
9th March, 1965, making
certain amendments to the
Kerala Panchayats (Manner
of Execution of Public
Works) Rules, 1963.

(iii)

(b) A copy of the statement show-
ing reasons for delay in laying

the above Notifications.
[Placed in Library. See No.
L'P-6776/66].

(1) S.R.O. No. 244/66, published
Amendment Order, 1966, pub- .
lished in Notification No.
G.S.R. 1193 in Gazette of
India dated the 1st August,
1966, under sub-section (6)
of section 8. of the Essential
Gommodities Act, 1965. [Plac-
ed in Library. See No. LT-
6777|68).
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PROGRAMMES TO HELP AND DEVELOP

EXPORTS -

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table a statement outlining selected
immediate programmes to help and
develop exports. [Placed in Library.
See No. LT-6778/66].

13.20 hrs.

STATEMENT RE: HOUSE COL-
LAPSES IN DELHI

The Minister of Home Affairs (Shri,
Nanda): Sir, the sad occurrence in
Delhi yesterday must have caused
deep distress to everyone of us and I
am sure, Sir, the House feels a keen
sense of grief and would like to con-
vey to those who suffered, and are
bereaved, its deep sense of sympathy.
I wish to make a brief statement on
this occurrence.

It is with great pain and sorrow
that Government learnt of the sad
and tragic incidents in Delhi, which
occurred yesterday when the courniry
was celeberating its Independence
Day. To the sufferers, their families
and friends we send our heartfelt
sympathy. The facts as they have
emerged are:—

There was heavy rain on the morn-
ing of 15th August, 1966 followcd by
an earthquake tremor at about 7.46 aA.m.
Immediately thereafter two huuses,
one in Dharampura, and the otlier in
Hari Nagar Ashram tumbled down. A
third house at Pharganj collapsed at
1.37 p.M.- A message was received
at Delhi Fire Service at Connaught
Circus at 8.00 A.m. about Dharampura
incident. Three units of fire brigade
proceeded to the site within a minute
and rescue operations began 5 min-
utes after 8.00 am. A total number
of 5 units with 100 men working in
two shifts and officers (including the
Chief Fire Officer and the Deputy
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Chief -Fire Officer)
for rescue operations.

reached the site

This was a three storeyed house
inside narrow lanes. A number of
persons were buried in the decbris.
Excavation required extreme care in
handling. Operations lasted 12 hours
and eighteen bodies were reccvered
by 12.30 p.m.; 14 of them were dead.
Four injured persons are reported to
be in a satisfactory condition. Anou-
ther six persons who were not resi-
dent also received serious injuries. An
Army Unit consisting of 50 men ar-
rived at the site at 2.30 p.m. and
assisted the Delhi Fire Service. The
Engineering Department of the Delhi
Municipal Corporation, the Mohalla
Samiti, the Home Guards and the
people living in the locality cooperat-
ed with the Deélhi Fire Service in
these pperations, The Delhi Police
was also present to help. A sia-bed-
ded hospital unit was organised in
close vicinity of the house. Two doc-
‘tors with adequate equipment romain-
ed there throughout the day and ren-
dered first aid. The Prime Miaister
visited the site at 12 noon with the
Chief Commissioner and D.I.G. of
Police. o

A demolition notice had been serv-
ed on the owner and the occupiers of
the house. The notice was served on
the 23rd July, 1966 and it expired on
the 26th July, 1966. Thereaftcr rep-
resentations against demolitionz were
received as also assurance from some
of the tenants that they will them-~
selves attend to the dangerous por-
tions of the house and carry out ade-
quate repairs. The house was re-
inspected on 25th July, 1966. 1t was
found that a portion of the house was
being demolished amd repairs were
being carried out. However, the
owner of the house obtained an ex-
parte stay order from a Civil Court
in Delhi and the Corporation staftf was
prevented from demolishing the bui'd-
ing.
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At about the same time anciker
house also collapsed at Hari Nagar
Ashram. This was an unauthorised
construction for which notice for
demolition had been issued. One
child died and 4 persons received in-
juries.

In Paharganj, a house collapsed at
1-30 P.M. resulting in the death of a
passer-by.

On _ personal inquiry on the spat, I
arranged for precautions to be taken
so that other dangerous housezs irn the
neighbourhood may be vacated and I
directed that Immediate survey be
made to locate other houszs which
might be dangerous. Five houses in
the city have been evacuated as a

precautionary measure, and ihe occu-.

pants have been offered alternative
accommodation in a transit camp.
Finacial assistance amounting to Rs.
1400 is being given to the families
of the deceased. B. M. has donated
Rs. 10,000 for relief.

In order to find out the causes
which were responsible for the inci-
dents and for taking wheatcver reme-
dial measures required to prevent re-
currence, Government hav? decided
to institute an inquiry immed.ate!y.
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wretaT foad &7 9w T @Y o a7
T ATV QAT F & I 5 fg
TR ar?

ot o WY R d eww R
far & f& == g9w Fow g
v

Mo TR AAgY Afgan :  zeae
"ErEA, A WAT arEOwE |
ey S feqr srar =rfeq o

oo wgew ¢ fafre @R
{ AT frey @ ergw ¥ e
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o TH WART Afgm : araa
4T St 7 w@reear foaw ¥ Syoe
R @RI F7 v fEar & 1 R
T FF a8 qg qAT & {5 FI17 AT
IJ AT FT FT G 4¥ |

o q@: @ A gy —

“There was heavy rain on the
morning of 15th August 19¢6, fol-
lowed by an earthquake tremor at
about 746 AM. Immediately
thereafter two houses, c¢ne in
Darampura and the other in Hari
Nagar Ashram tumbled down.”

That is what I have said; I cannot
connect with anything or say what
is the sequence.

To TH ANE Wfgw : He
FART A w@rHEaT feaw & g v
fax P g wiEFaEs@ s
& g Q9T ST @, dY 99 FT dev
g1 FaTe Fat A fear S § 7

WA WA : Y FAT
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St gew 7w wEAw ¢ (3A9) ¢
gz At ¥ 34 oferdy # wfy o=
= ggAAfa swe s g fea &
I A g1 ¥ 9g AT wmear g
& . oag @t & f w@ wERoA
g ag Tfeg I fFar qar v 5
ag a% i oot 9@, 9t 37 da
F wtfawr 7 FTH v fear B
g AFTA T fagr I 1 w0 gg
gt TfF ST AR aF Mz
AqqTra # FIH FET qIAT ufEw @ar
E A qFEAA T 3§ AT F
sae faar f& g9 wem =y 7 fogm
s ? .

st AT 2 ST O AN, I
7Y 79 dg AT aEa)

Shri S. M. Banerjee (Kanpur): I
want to know whether it is a fact
that this said incident took place not
only because of earthquake but be-
cause after heavy rains such houses—
this is one of them are bound to fall;
in fthe past also they have fallen. I
would like to know from the homn.
Minister two things: one is whether
any notice was given, after seeing the

. seismograph, that there is going to be
an earthquake. I am told that the seis-
mograph does not function in Delhi.
It was said so last time also that it
did not function. May I know whe-
ther a survey will be taken about
these houses, especialiv in Old Delhi
which has dilapidated houses and
which are not fit for living and whe-
ther- a committee will be appointed
for that.

Shri Nanda: I may inform the hon.
Member that a survey of 54,000 houses
was made in the welled city a few,
months ago and 111 were found
dangerous. Out of taat 33 houses
were demolished by the Corporation,
28 by the occupants and 15 were
pending because of stay orders gnd
there are the other pending cases in
regard to which the period of nctfice
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had not expired. Yesterday, I collect-
ed 11 the officers and I told them that
a new situation has erisen where the
previous survey does not sufflice now.
There have been heavy rains and
earthquake and therefore, there should
be a fresh survey carried out imme-
diately.

Shri S. M. Banerjee: About seismo-
graph?

Shri Nanda: I cannot say imme-
diately about that.

Shri U. M. Trivedi (Mandsaur):
Before Shri Yadav puts his question,
I want to raise a point of order. The
point is this: The hon. Minister has
said in answer to a question which
has been specifically put to him, whe-
ther a Municipal Councillor prevent-
ed the pulling down of the building
and whether an officer of the Home
Ministry lives in the premises and he
has also exerted his influence in not
getting this house pulled down, that
all thig will come out in the enquiry.
The point is whether it has come to
his knowledge.

Shri Nanda: It has not come to mYy
knowledge. .

st aw ¥ww awEw , (FTOEET )
wore wEE, & wr Awar g
FTERYA ¥ 37 a1 F1 A &7 59
fvir forr 7 gEY, wEREA ¥
sfgerd &g 9% fFE ardE w1 9
s = a8 wa § BF IR dmfed
qga 9y fraw w1 s faan o afe

- urfes wEM A I FT FAOT T

F % Qs | a1 WS F g
firet T AR AT w7 v & o ?

it e W A oA A"
Fg1 & fF 25 ardw & f6T ag ¢
femifaa wx & fog 1 g & AT
T« W av | '
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Whatever information Ihave been able
to collect, I have given. If there is
anything more, we can go into all that.
The House was reinspected on the 25th
July, 1966. It was found that a por-
tion of the house was being demolish-
ed and repairs were being carried out.
The owner of the house obtained an
er-parte stay order from g ecivil
court in. Delhi and the Corporation
was prevented from demolishing the
building. If there is anything more
precise, I can try to obtain it also.
The enquiry which will be set up very
soon -will go into all that.

=t T Yaw TET - WA TR,
7 A g e fadww d
fafeaa & Y v 99 # OO7 g9 &
T e g 5 faasr g @
T2 %, o= aara &, iF e &
W g, fooq F= @ AR @ AR
feasr AT sasifarmr 7

e WEET A% SR @l §
f& A= faq oget @ ag T A @A
% fear, swEE e ...

=t THREF  qTET T gy
LT AT T THTIC A & Al IAST
aF Fyfw e g 7

Shri Nanda: On the 25th, they had
gone there. This is the information
with me. The house wags reinspected;
it was found that a portion of the
house was being demolished; that is,
when they went on the 25th July, they
had found that this process was going
on. This happened, it seems, later.
Having found that the demolition wus
proceeding, they must have come
back. They then found that the owner
of the house obtained ‘an ex-parte stay
order from g civil court.

Shri Ram Sewak-Yadav: On what
date,

shri Nanda: I think it is on the 2nd
of August.
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WTW WG ¢ W S, ;T T
awm Jiag @

St eI e (faseiR)
Ay Al qear =gAK@ wma
FI AT I7 FgAT AEATE g
S T F qfare w1 €7 oF safew ot
AL F FH FT@T &, TG 91,
I F f @ F 6 qqT @A T F F
W agUFAFEE ¥ @ e
R IFERF HR F 51 5 ggqm
I H F DA AT QT TN |

Shri 6. M. Banerjee; My point of
order is this. I put a pertinent ques-
tion whether any warning wag issued
by the Meterological Department
where there is a seismograph, and’
whether the seismograph was func-
tioning, Am I not entitled to get an
answer to that question? My Calling

Attention Notice was addressed to
both.

Mr. Speaker: What should I decide.

Shri S. M. Banerjee: There is no
question of deciding. If the Minister
does not reply......

Mr. Speaker: Is that a point of

order?

Shri S. M. Banerjee; A question
has been put by me.

Mr. Speaker: He says that the ans-
wer is not complete.

Shri Nanda: I have not got that in-
formation with me.

Shri S. M. Banerjee: He can get it.

ot mmare fag (I ) AW

e Ay ar 39 F s0we, & wrhewr
wa Afewfam §

weT wgiE ;A F XX qerar
a1, w0 gfae a ¥
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st dqne fag c @ fEe AEE
o1 fear 91 | OF ATEHT Y g qwT
g war g, F|TE IS F A
g rrdt Iq F B A A
fear srar =few o

HEQW WETT : H=YT A1G §, W
St ge e

&t T fag - A W ¥
7g s et g R ogmd ey
gfafed § od 5% F s s
g fwiffrgamFaa =g
¥« agfoed e gu Y, A|@ 3W
e a2 g% & f o v =1 arey
CBWT @S9 % U T 9w §Ae
AT FE FIAT SIS ], TFaF A1y
FT HTHA AT O 3T, a1 ITH
fed sTaRmariefes v &
TH A FET SSAT g AT
TERT F1E FTIT ST ?

=t AAAT OF AT 9 FL @I
s fee

13.36 hrs.

ADVOCATES (AMENDMENT)
BILL—Contd.

Mr. Speaker; The House will now
resume further consideration of the
following motion moved by Shri C.R.
Pattabhi Raman on the 5th  August,
1966, namely:—

‘That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration.”

Shri D .C. Sharma 'may continue his
speech. |

An hon. Member: What is the time
allotted?

Mr. Speaker: The time left is 50
minutes. Out of two hours, one hour
and 10 minutes have been spent.
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Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I am in sympathy
with the provisions of the Bill, and I
am very happy that the system of
rotation is being given up.

13.37 hrs.
[MRr. DepuTY-SPEAKER in the Chair]
As 1 said last time, this system of
rotation has not proved to be of much
advantage so far as our elections to
the Legislative Councils and to the
Rajya Sabha are concerned. I think
it may have worked well in business-
houses and banks.

Shri U. M. Trivedi (Mandsaur):
There is no quorum in the House.

Mr. Deputy-Speaker: The bell is
being rung.

Now there is quorum. He may con-
tinue.

Shri D. C. Sharma: On the agenda
of the meetings of certain commer-
cial firms, I have read that Mr. So
and So is going to retire, but he is
eligible for re-election. That is, sys-
tem o rotation works in principle,
but not in substance, because those
very persoans who retire are re-elected
because they hold the purse strings
of those concerns. We ‘have been
saying that this is not a healthy and
wholesome practice and it leads to
certain m~lpractices. The hon. Minis-
ter has tried to see to it that this
system of rotation is given up. I do
not want to refer to the Legislative
.Councils or the Rajya Sabha, because
all of ug know - what is happening
there.

=it goR T wEEAE  (I9T9)
IqemE WEed, § wEedar 9EdT g,
e ¥ qo-gfa Ag &

° Mr. Deputy-Speaker: The bell is

being rung. There is quorum now.
- Within 2 minutes, I have had to ring
the bell thrice, Members should stay
for some time and maintain the quo-
rum,
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Shri D. C. Sharma: It is a very
wholesome thing that the system of
rotation has been given up in this
Bill. 1 hope in other constitutional
bodies also, the Minister wil] see to
it that this system is given a very
decent and early burial.

It ig no use amending the Advocates
Act. It jg no use plastering the wall
of a house and white-washing it when
the house itself is going to collapse.
In order that the house may remain
intact, I would draw the attention of
the House to some reports of the Law
Commission. The Minister said he
wag going to bring forward a compre-
hensive Bill at a later stage. I want
that the observations made by me and
other members should be incorporated
in that Bill.

Firstly, legal education in this coun-
try presentg on the whole a very dis-
mal picture. There .are certain States
where legal education is thought to
be an appendage of ‘arts or science or
other types of education, There are
some States ,where legal education
can be pursued in the evening as a
hobby or leisure time occupation.

=t PO ST wEIE ¢ ST
#Egy, § sqaedT wTgAT §, & § -
qfs T& &

Mr. Deputy-Speaker: The bell is
being rung. I am sorry that within
five minutes this is the fourth time I
had to ring the bell. Memberg will
stay on for sometime. If the quorum
is challenged again, I will have to ad-
journ the House. No member should
go out unless some other member
comes in.

There is quorum now. He may con-
tinue.

Shri D. C. Sharma: The Law Com-
mission’s report on legal education
contains 31 suggestions, I do mnot
know whether they have been put
into practice anywhere in any uni-
versity, or whether the Government
have taken any action on them. One
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suggestion is that “the Law Colleges
should be manned by full-time tea-
chers”. I do not know how many law
colleges have implemented this.
Another suggestion is that lectures
should be supplemented by seminars
or group discussions. I do not know
how many colleges are making pro-
vision for this.

About legal aid to the poor, the Law
Commission have quoted the observa-

tions of Viscount Buckmaster, then
Lord Chancellor and have said that
this is very necessary in a  Welfare

State.
State.

We are building up a Welfare

I think, Sir, so many persons, SO
many associations, have studied - this
problem. The Law Commission has
given some of its recommendations on
page 599. They say:

“(1) Free legal aid to poor per-
sons and persons of limited means
is a service which the modern
State and in particular a Welfare
State owes to its citizens...”

Then they say:

“(2) The legal profession must
in the main, if not entirely, accept
the responsibility for the adminis-
tration and working of schemes of
legal aid.”

At the same time, it has been said:

“(3) The legal profession owes
a moral and social obligation to
poor members of society which it
must discharge by every member
of the profession doing a certain
amount of legal work free for
POOr persons,

(4) The scheme for legal aid to
poor persons and persons of limit-
ed means....”

They say, it should be put into effect
as early as possible, and it should be
put into effect in the light of what is
being done in Bombay and West
Bengal. Also it is said:
‘ “(5) The States should, pend-
ing the implementation of such
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[Shri D. C. Sharma]}
schemes, make provision for legal
aid in gradual stages bearing in
mind the priorities .mentioned in
paragraph 16 above;

(6) Measures in furtherance of
legal aid mentioned in paragraph
17 above should be adopted imme-
diately.”

1 want to know how many of these
recommendations are going to be put
into effect.

W gwn ww TwgEw : gwrem
wFE, w9 & faoig ¥ waTT a5 %
st o A A A § 1§

Mr. Deputy-Speaker: You are un-
necessarily disturbing the proceedings
of the House.

st weawfrae @ta (W)
13T FT W 39 qLE ¥ @R T
50 IO T § A AW A A
agl 0=t & ol S oar & JfF
ATAATT TGET 39 F1 GAAT AEL & | T8
Tt F qEras F fag g

Mr, Deputy-Speaker: Order, order.

Shri D. C. Sharma: Therefore, Sir,
in view of these things, when the non.
Minister wants to bring forward a
comprehensive Bill to amend the
Advocates Act, I would like him to
make these two things, legal aid to the
poor and legal education, the ‘coraer-
stones of that Bill.

Shri U. M. Trivedi: Sir, I will not
take a long time of the House . .

Shri D. C. Sharma: Sir, there is no
quorum in the House,

Mr. Deputy-Speaker: Is
lenging it?

he chal-

Shri D. C. Sharma: You may count
the numbers. There is no quorum.
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Mr. Deputy-Speaker: Shri Trivedi
may resume his seat. The Bell is
being rung.

(Amdt.) Bill

There is quorum now. He may con-
tinue. ’

Shri U. M. Trivedi: Mr. Deputy-
Speaker, the point that I want to raise
in this Bill is this. In 1961, this
Advocates Act was passed. The pri-
mary object of this Advocates Act
was that the legal profession should
have trained lawyers. But that object
has been put to the wind. Every
time some influential man’s son passes
his law examination, his father ap-
proaches the proper authorities and
an amendment is brought saying that
without any further training enrol-
ment must take place. Year after year
these amendments have been made
and the purpose for which this Act
was passed has been put to naught. It
is a very sorry picture, that in India,
where most of us here in the House
are also lawyers, we have not been
able to administer the law for these
advocates in a proper spirit. Today,
this Bill indicates that the Bar Coun-
cils could not have this rotational
election in two years which we are
able to do in the Council of States.
Why it was not possible, nobody is
able to say. It is only said why this
amendment was necessary. It is said
that because you were a defaulter the
amendment has to be passed. It is said
that because you were a defaulter the
Ordinance had to be passed, because
you committed a mistake the Ordi-
nance had to be brought and this Bill,
in which nobody seems to take inter-
est, has got to be put through because
there is the Ordinance. It is of a
vicious nature. Why is it that the pri-
mary object of this Advocates’ Act is
not yet being fulfilled? Yes, year after
year, hundreds of thousands of boys
pass the law examination and seek
enrolment. Boys who do not know
how to write two sentences correctly
in English or even in Hindi, boys who
do not understand the meaning of the
word “instrument” as used in legal
phraseology—they think that it is
some type of instrument that is used
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for cutting purposes or killing pur-
poses—seek enrolment. Nobody rea-
lises that this type of tuition, this
type of education is causing loss to
one and sundry in our country and so
many people are suffering on account
of this . . .

'ﬁmwmw ERUZL
wEwa, § o9 Y gEear TTET g oo
@ oW gy § gl ad €

Mr. Deputy-Speaker: There is no
quorum. Shri Trivedi may resume his
seat. The Bell is being rung (Inter-

* ruptions). There is no quorum. There
is no House. Nothing that is spoken
now will go in record.

There is quorum now. Shri Trivedi
may continue his speech.

Shri Sinhasan Singh (Gorakhpur):
I would submit to you, Sir, and through
you to the House, that we may resort
to our old convention, that between
1.30 and 3.00 nobody should challenge
quorum in the House and no voting
shall take place. This convention was
there for a very long time and it was
violated only after Shri Kachhavaiya
came to the House....

Mr. Deputy-Speaker: That was the
convention that was being observed.
Let us go on with the business now.

Shri Sinhasan Singh: We can re-
start it. *You can take the sense of the
House. Shri Kachhavaiya came and
he began to challenge it in spite of the
fact that there was such a convention.
As a result of that, unfortunately, that
healthy convention has been given a
go-by. You may take the sense of the
House now whether we should suspend
the rule regarding quorum for- 1%
hours between 1.30 ang 3.00 as was
being done before.

14 hers.

Shri Tyagi (Dehradun): Either we
should rise for lunch or we should re-
vert t{o the old convention of not chal-
lenging the quorum during the lunch
time. ’
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Shri Sinhasap Singh: It was given
the go-by.

Dr. M. S. Aney (Nagpur): This
point was discussed and it was held
that there could be no convention
which is contrary to the provisions of
the Constitution. If the Government
so desire, let them change the provi-
sion relating to quorum in the Consti-
tution. Otherwise, they cannot - go
against the Constitution. Since ‘that
convention was broken deliberately
with the permission of the House, I do
not understand how it can be reviewed.

(Amdt.) Bill

Shri Narendra Singh Mahida
(Anand): Sir, I rise on a point of
order.

Rule 364 of the Rules of Procedure
says:

“A mater requiring the decision
of the House shall be decided by
means of a question put by the
Speaker on a motion made by a
member.”

Under his rule, I move a moion that
the old convention regarding non-
challenging the quorum between 1.30

. pm and 2.30 pm be revived.

Mr. Deputy-Speaker: I am sorry, I
cannot agree with the hon. Member
on this issue. The Constitution clearly
enjoins quorum to proceed with the
business of the House. If the entire

‘House agrees, the Constitution can be

amended. "As long as that is not done,
I cannot go against the Constitution.
Anyhow, I will convey the feelings of
the House to the Speaker. It is true
that there was a convention in the
past. But, that was challenged by
several hon. Members and so was
given the go-by. So, we cannot go on

. if there is no quorum,

It is the first and primary duty of
the Members to maintain quorum in
the House. Within 15 minutes I have
rung the bell six times. It is the most
disgraceful thing, I should say. When
the bell rings, Members start coming
in. The moment there is quorum and
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[Mr. Deputy-Speaker]

proceedings start, they begin to walk
out. That is not proper. So, I wouid
request every Member to maintain
quorum in the House. Now, Shri
Trivedi. ’

Shri U. M. Trivedi: The Statement
of Objects and Reasons attached to the
Bill Says:

“Representations were received
from the Bar Council of India and
some State Bar Councils that the
provisions of section 8 of the Act
for retirement of one third of the
elected members at the end of
every second year and for biennial
elections to fill the vacancies
caused by such retirement were
likely to involve considerable ex-
penditure besides adding to the
work of the Bar Councils.”

.

This could have been envisaged when
the law was made. Why was this fact
not taken care of? We always resort
to post-mortem remedy. In this case
also the post-mortem remedy was fol-
lowed in order to overcome the diffi-
culty created by this situation.

The Statement of Objects and Rea-
sons says further:

“In order to overcome the diffi-
culty created by this situation, the
Advocates (Removal of Difficul-
ties). Order, 1966 was made by
the Central Government on 10th
January, 1966 under section 59 of
the Act. This Order was, how-
ever, struck down by the Madras
High Court by its judgment dated
8th April, 1966 in CMP No. 1446
of 1966 in writ Petition No. 4313
of 1965 as being ultra vires of the
ppwers of the Central Govern-
ment.”

‘So, I can understand why the Advo-
cates (Removal of difficulties) Order
was made. But why at that very
moment was this law not made?

st gER AT HFTAA : JAAR

ﬂ@w,mﬁwgﬁraﬁtl
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Mr. Deputy-Speaker: The quorum is
being challenged. So, the hon. Mem-
ber may resume his seat. The bell is
being rung.

An hon. Member: Let us adjourn
the House for a short while.

~Mr. Deputy-Speaker: If another
time the quorum is challenged and
there is no quorum I will adjourn the
House. Now there is quorum. Shri
Trivedi might continue his speech.

Shri U, M. Trivedi: Because of the
frequent disturbance on account of
challenging the quorum, it becomes*
very difficult for any Member to
address the House in a coherent mann-
er. This is not a joke. I think the
Government should make up its mind
once for all that legislation must be
discussed before the Question Hour,
That would be much better. In that
case, Members will remain here.
Those who want to receive publicity
would like to remain here. Now only
cheap publicity work is done and the
real work for which we have been
elected is not carried on in this House.

We have all been elected for the
purpose of making law.
Shri R. S. Pande (Guna): Many

times, it has been demanded in the
House that the quorum question
should not be challenged . . .

Shri U. M. Trivedi: You are a
new-comer, Every one is talking the
same thing.

ot gPH T wEAT :  IIRAW
TErEE, Ty qgt
st fora Areror (FiEY) o s

=T 919 @7 & AT AT & FIW &7

@TET W T R
=t werAfma Qe o "Er

v A A dfad a3 gy |

Mr. Deputy-Speaker: Order order.
The question of quorum is being
challenged. The bell is being rung

.. . Now, there is quorum. Skri
Trivedi might continue his speech.
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Shri U. M. Trivedi: As I was sub-
mitting, this is a very important
subject. If we give attention to it, we
will be paying attention to the
administration of law and order in
our country. I feel sorry that the
interest which the consideration of
this Bill should evoke is absent. [t is
really a sorry spectacle that seven
times the bell had to be rung, three
times when Shri Sharma was speaking
and three times when I have been
speaking. With all these obstructions
it has- become impossible to suggest
coherently a proper, constructive
criticism of this Bill.

Ag I have suggested, if the Govern-
ment really mean business, if the
Government really desire that ihe
Advocates Act must be acted upon in
a proper manner, then it is meet and
proper that the Government should
take courage in both hands and make
the law work in the spirit in which
it was made rather than get guided
by personal or individual considera-
tions, considerations of son, nephew
or cousin. The Bar Council exami-
nations must be conducted all over
India, centralisation must take place
and the riff-raff who are drafted
into the legal profession must not be
allowed to come into the picture. It
must be a noble profession, a profes-
sion of the intelligent and the
superior; it must not be a profession of
the scum in the society. That is one
of the things that I want to suggest to
the hon. Minister and I hope he will
“take note of it.

This amendment has cast a slur
upon us that we are not able to run
our institution in a proper manner,
that we are not able to elect members
when necessary, so much so that we
are making a provision that those
who have been elected are no longer
there, by virtue of the very law under
which they have been elected or
deemed to have been elected and
those that have been elected shall be
deemed to have been not properly
elected. That a fiction of law is being
created for a body which is exercising
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quasi-judicial jurisdiction! I would
suggest that such a sorry state of
affairs should not be brought about
and the law must, once and for all,
be properly studied and modified when
necessary and administered in the
spirit in which it was made.

The Minister of State in the Min-
istry of Law- (Shri C. R. Pattabhi
Raman): T am obliged to the hon.
Members who have taken so much
interest in the Bill. I have already
assured the House at an earlier stage
that there was a meeting of the
Members of Parliament, where the
Attorney General was also present, for
reviewing the Advocates Act, when it
was decided to have a comprehensive
amendment of the Act. So, we are
going to bring as soon as possible a
comprehensive Bill which will, if I
may say so with respect, answer most
of the queries raised today. This, as
has been pointed out, is only to vali-
date the Ordinance and to see to it
that we have an Act giying the Bar
Councils a four-year term. As has been
pointed out by the hon. Member
opposite just now, it is quite true that
even those who have ceased to be
memebers will be demed to have been
members in the new situation today.
But just now I will not take much
time of the House. I will just say that
I have made a note of what fell from
hon. Members and we undertake +to
bring forward a comprehensive Bill
soon.

Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend

the Advocates Act, 1961, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up clause-by-clause
consideration of the Bill. The question
is:

“That clause 2 and 3 stand part
of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
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Mr. Deputy-Speaker: There is one
amendment to clause 4 by Shri
Kunwar Krishna Verma. He is not
here. The question is:

“That clauses 4 and 5 stand part
of the Bill.” .

The motion was adopted.

Clauses 4 and 5 were added to the
Bill, Clause 1, the Enacting Formula
and the Title were added to the

Bill. '

Shri C, R. Pattabhi Raman: Sir, I
move:

“That the Bill be passed.”

Mr, Deputy-Speaker:
moved:

Motion

“That the Bill be passed.”

Shri A. S. Saigal (Janjgir): Sir, I
want to say something on this.

Mr. Deputr-Speaker: On the Advo-
cates (Amendment) Bill?.

shri A. S. Saigal: Yes, Sir. This is
thre final stage. I was waiting that I
will get a chance to speak.

Mr, Deputy-Speaker: All right. Do
you want the Bill to be rejected?

Shri A. S. Saigal: No; I do.not want
that. T am in favour of this Bill. It
should have come earlier, but it has
come after a long time. They have
taken a long time to bring forward
this Bill.

Mr. Deputy-Speaker: Only if you
want to object and want the Bill to
be rejected can you speak.

Shri A. 8. Saigal: I have one or two
observations to make,

Shri U. M. Trivedi: How can you do
that during the third reading?
=Y Wo fdo GFT : SUTEAH WEIET,
Fifaes ¥ grrg ¥ IO Ffearzal &
R FH & fau deqr @i ¥ e
F G 59 F WTAET 10 SFEL, 1966
1 gearie (S A% fewwe)
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MR, 1966 T fam a1 | wF Fee
WM =T 4313 WE 1965 faA
ST 9 WEE FrE BT ¥ AT qAHE
2fee 8 i, 1966 T do THo o
T 1446 FH 1966 A Tq HTST
TV Hed TS F QA F HeLT ATALH
TR fear | uzdRew (THedT) faw,
1965 1 TS @7 & T < feaam v,
afe fafa damm ¥ 59 @ Frafow
& #Y f 9 fawr 1 & qur § a9
FAAT AT | GEY ARG T A TEH T
(wiewe) faet, 1966 @Q &, § wmeAT
g fr =@ % foee ot €1 &%, T
* faar s | 5@ fa=r % ag sgaean #v
% fr e e ifaw ¥ grow g
¥R FT TH A% HTBY =TT IS AT
w faor & qrr g7 g@y @ A’
o fagrd ar wmy e 7 femde
HIT I9 & T 9 AT ¥l & TAaaH
HY FIAT FT GH FT feAr TAT X |

=9 faq & wifaaw &1 @E F@
gu & fafaee argw ¥ faaga 7=m f
ag wiaer o 7@ a<g ¥ fa=ii 31 foaely
FREY &1 qF, A A FAfAW T, Al
wiqen % 441 3T 7 @Y, Ja a5 == fa=r
Ty g g

Shri Sheo Narain:
Speaker, Sir ...

Mr. Deputy-

Mr. Deputy-Speaker: Are

opposing the Bill?

you

Shri Sheo Narain: Yes, Sir.

Y TR FER NRY : TIEAE TERA
F FfER T T R et AR
& 1 wma g w7 o =i Aife

st for@ ATovEw ;. SoTeRE wEIRd,
Wi T, ot faadt A 5@ faw &
MA@
1 far w1 & = fafaeex ¥ framw
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FTAT ArgAT § 6 qER o Y dar
T g F1. 3o1g & wfiew g fawar §,
A F1 gE1 -7 At fawar & 1 & Adr
FAT argaT g fF e Fifaey w9 &
FH TH AT F1 A4 FL(F I IO T AT
TOETHY 7EE $ VA 343 fo0 w1 et
1 sgaear 3, mfEw sA F1am fae e
=1 fafaees wige wwide § fF &g @<
#ifaed ¥ Tg 7 FAA FT FO 4 |

T qF AT Fifaed F O TAl-
fadom fqd s &1 w7 &, § wgar
=TeaT § W a7 sFaeqr Fe &
f& #rf st gfafed & v ad o=
9g A fR a1e wifawr & @A geq
=%, 31 aw gfwa7 # o ¥ dfeq
FL AT TgaATT 2, @Y 98 A WA ATt
FFEL & 9fq gAwfeeq e | & Jmear
5 @1 fafaeex age =@ am &7
ong 3 o gq 9 ¥ F18 qradr @
smE s, $Fifs T 3T U wEae
fafgng §—ar &1 mzFe Gfrw g

)
2

it TR JET T wﬁ-’nﬂ
g FT faar sy

=it fva e - W F1E afa
gor Stifaag #iR ofefadt & o
TIfReA & @19 @7 &, d1 59 &
Frar fad ae X 959 F fAg A9E3
7@t fear smar =fgw

Shri C. R. Pattabhi Raman: I only
want to assure you that we have
already taken some steps regarding
providing legal aid to the poor. It is
being considered in the Teview com-
miitee. Steps are being taken by the
Bar Council of India, I do not want
to add anything more.

Mr. Deputy-Speaker: The question

is:
“That the Bill be passed.”

The motion wassadopted.
1324 (Ai) LSD—8,
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14.17 hrs.

CRIMINAL LAW  AMENDMENT
(AMENDING) BILL

The Minister of State in the Min-
istry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, I beg to
move: .

“That the Bill further to amend
the Criminal Law Amendment

Act, 1952, be taken into
consideration.”
This is a very small Bill. It con-

sists of six clauses. The main purpose
of amending the Act of 1952 is to
rectify certain difficulties that arose in
one case when certain personnel of
the armed forces was being tried. As
the House knows, under sub-section
(1) of section 7 of this Act, offences
specified in sub-section (1) of section
6 of the Act, that is to say, offences
punishab’e under sections 161. 162,
1€3, 164, 165, 165A....

= gER w1 wEEW (3AT)
sfs grse ¥ wogfa @ §, gafag
et Tered g faa & ¥ #2 @
g
Shri  Gauri Shankar  Kakkar
(Fatehpur): You have said already
that the House will be adjourned if

there is no quorum. This is the
eighth time now.

Mr. Deputy-Speaker : The bell is
being rung....now there is quorum.

Shri Hathi: These offences, as I was
mentioning, are triable by a special
judge only, That is what is provided
in section 7 of the Criminal Law
Amendment Act. Under the' Army Act,
civil offences are to be tried by a
court-martial. Thus, when section 7
provides that these offences could be
tried only by a special judge, there 1s
a conflict of jurisdiction whether the
court-martial has jurisdiction or the
special judge has jurisdiction. The
Supreme Court held that these
offences should be tried only by the
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special judge and not by the court-
martial. That has created difficulties.
Because trial in an ordinary civil case
takes a long time, the Army personnel
have to come and a number of cases
have .already been decided, it
becomes difficult. Therefore, to resolve
, this conflict of jurisdiction, we are
providing in clause 3 as follows:

¢“Nothing in this Act shall affect
the jurisdiction exercisable by, or
the procedure applicable to, any
court or other authority under any
military, naval or air force law.”

This is the only operative clause.
Clause 4 is only a validation clause,
that is, all the decisions taken uptil
now will be deemed to be valid.
Clause 5 takes care of pending cases.
There may be cases where Army per-
sonnel as well as a civilian also are
before the court. In such cases, they
will be tried by a special judge.
When the case is tried for only an
Army personnel, that will also conti-
nue to be tried by a special judge and
where a charge was framed and on
an appeal of revision, the appellate
court has ordered for retrial and if
the charge is not framed, that will be
again tried by the court-martial.

These .are the only provisions and
this is mainly to resolve that conflict
of jurisdiction which arose in one
case and where the Supreme Court
had decided that the offences which
are mentioned in section 6 of the
Criminal Law Amendment Act could
be triable by a special judge and not
by the court-martial. This in subs-
tance is the purpose of the Bill.

With these words, I commend it to’

the House.

Mr.
moved:

Deputy-Speaker: Motion

“That the Bill further to amend
the Criminal Law Amendment Act,
1952, be taken into consideration.”
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There are two amendments. Shri

N. C. Chatterjee—not preseht. Shri
Vishwa Nath Pandey. :

Shri  Vishwa Nath Pandey

(Salempur): I move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October, 1966.”

Mr, Deputy-Speaker: So,
motion and the amendment
before the House.

the
are

Shri S. M. Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, I have
heard the speech of the hon. Minister
in which he has cited the case of the
Supreme Court and this amending
Bill to the Criminal Law Amendment
Act has been brought forward only
because of that judgement. He has
said that clause 4 is only a validation
clause. I would like to know from
the hon. Minister only one thing. Is
he aware how indiscriminately section
7 of the Criminal Law Amendment Act
has been used in Uttar Pradesh?

Shri Hathi: Against whom?

Shri S. M. Banerjee: Not the Army
officers. '

Shri Hathi: This is for the Army
officers only. We are no talking of
others.

Mr. Deputy-Speaker: This Bill has
a limited scope.

Shri S. M. Banerjee: I have every
right to say that this amendment is
not a foolproof amendment in the
sense that we wanted section 7 of the.
Crimina]l] Law Amendment Act to be
withdrawn ecompletely because today
for an Army officer, the court-martial
proceeding is there ....

Shri Hukam Chand Kachhavaiya:
On a point of order. There is no
quorum.

Mr. Deputy-Speaker: Let the bell
be rung. I am sorry this is the tenth
time that the bell is being rung.
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There is no quorum. I adjourn the
House for half an hour.

1425 hrs.

The Lok Sabha then adjourned till

Fifty-seven Minutes past Fourteen of

the Clock.

IMR. DEPUTY-SPEAKER in the Chair.]

Mr. Deputy-Speaker: Mr. Banerjee
may continue his speech.

Shri S.M. Banerjee: I was referring
to section 7 of the Criminal Law
Amendment Act. I refer to section 7
specially because in the Statement of
. Objects and Reasons it has been
stated:

“, . . it has been held by the
Supreme Court that in view of-
the language of Section 7 of the
Criminal Law Amendment Act,
1952, the special Judge has ex-
clusive jurisdiction to try any
such offence and the mere fact
that any such offence might also
be an offence under the Army Act
would not be of any relevance.”

Sections 7 and 8 of the Act of 1952
are actually under discussion.  The
Minister has given certain reasons and
specially on the basis of the Supreme
Court’s judgment this amendment has
been brought, As 1 said previously,
section 7 of the Criminal Law
Amendment Act of 1952 is being used

indiscriminately to quell the people’s’

movements not only in Uttar Pra-
desh, but also in every other State.
‘When this Act was passed—this Act
was passed on the 28th July 1952—
what was the object? The Title of the
Act was:

“An Act further to amend the
Indian Penal Code and the Code of
Criminal Procedure, 1898, and 'to
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provide for a more
of certain offences.”

speedy trial

The Britishers were punishing, were
putting the Indians behind the bars,
in the name of giving justice or in
the name of having a speedy trial. I
am sorry to say that this amendment
was brought in 1952 after Inde-
pendence in the name' of giving
justice, speedy justice, to those who
were arrested. Now what ls section
7 of the Act?

“Cases triable by  special
judges—(1) Notwithstanding any-
thing contamed in the Code of
Cnmmal Procedure, 1898 (Act V
of 1898) or in any other law the
offences specified in  sub-section
(1) of section 6 shall be triable
by special judgeg only.”

What are the offences?

“The State Government may, by
notification in the Official Gazette,
apoint as many special judges as
may be necessary for such area or -
areas as may be specified in the
notification to try the following
offences, namely:—

(a) an offence punishable under
section 161, section 165 or section
165A of the Indian Pena] Code....”

Thig was made for a different purpose
it was because justice was delayed

"and, therefore, justice was denied in

those cases and it was thought by the
then legislators, perhaps in good faith
that they should bring in a piece of
legislation by which justice is not de-
layed and, therefore, justice is not
denied. But section 7 of the Act is
being used to suppress the people’s
movement. In 1955 we sent a petition
from Kanpur, signed by 11 lakhs of
people, to the late lamented Prime
Minister, Jawaharlal Nehru in which
we had explained how, when the tex-
tile strike wag going on, 700 workers
were arrested in one day under
section 7 of the Criminal Law Amend-
ment Act and were tried summarily;
every magistrate, every munsif, be-
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came a judge. Mr. Yadav, one of the
hon. members of this House. ...

Shri Hathi: May I make a submis-
sion? This is only for trial of offences
punishable under section 161, to
section 165 o:r section 165A of the
Indian Penal Code or section 5 of
the Prevention of Corruption Act and
it has nothing to do with other acti-
vities at all.

Shri Nambiar (Tiruchirapalli): Wa
want to get the other items too iu-
cluded so that the Criminal Law can-
not be ysed against the people who
struggle fo- better living 'conditions.

Shri S. M. Banerjee: I have read
these sections. I find that undey. sec-
tion 7 people are arrested and then

what happens? A  summary trial
starts. Even this time, on the 12th
July 1966, every jail was converted

into a court in, Uttar Pradesh; every
police  lock-up was converted into a
court; rand evary trying magis-

trate or munsif was given full powers

by the Government under this Act
to be the judge and to try the cases.
There 'was a summary trial without
giving an adequate opportunity. I was
a victim of this Act in the 1955 strike
I along with 700 people, was detained
in the Kanpur Jail a3nd when the
magistrates came and wanted to try
us, we wanted only. one hour for
bringing a lawyer to defend our

cases, but even that was denied to .

us. The Minister wants to safeguard
the jurisdiction of court-martial pro-
ceedings. I should not say anything
about court-martial, but still I feel
that that should also be modified
radically, if he wants to safeguard
the interest’ of the Army people. That
should be based on Article 311 of the
Constitution.
which the disciplinary cases of Cent-
ral Government employees are tried
far more liberal than the court
martial rules. So, I request the hon.
Minister kindly to throw some light
on this Act as a whole and specially
give an assurance in this Housc that.
section 7 or any other section of the
Criminal Law Amendment Act will
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.

be used only against anti-social ele-
ments, black-marketeers, profiteers
and those people who are doing cor-
ruption and will not be used against
the people if there is an upsurge, if
there is an uprising, if people raise
their mighty voice when there is a
failure on the part of the Govern-
ment. I would like the hon. Minis-
ter to give a definite assurance to this
effect.

si¢ fagamig qiZ ;. Sarewer wgiEy,
#7 Tq favos & gvaed § oF g
sega faat § a1fs go & T § s
ST WY |

uTadig qet wgrer 7 w1 e fafa
" (deew) fagme, 1052 ST
fHar § 9@ #71 "gerw ¢ fr fra faow
gfefeafa & s=div a7 fam & 0 T
afay fear & fF 9=9 AmT@ A ©F
daet foar fx dfas et o7 amar
2, gfawt & ST o F1Z ATAT gt &
I uF fauw 9w F @A ) J@w o
aFaT 8, dfFd TG F W AR b
hger A foar g 15 ¢

“....the special judge has ex-
clusive jurisdiction to try any
such offence and the mere fact
that any such offeace might also
be an offence under the Army

Act would not be of any rele-
vance.”

@ ¥ 7g arfae gt € 5 q& vl &
S FE 8T |1 FT JTAAT FrAT AT AT
TweAT gt a1 ag fad ME Aree
nIAq ® g ar, sfEw wE o S
ot ¥ Pefaaw @1 sewe G
Y TET 7 F wa A daaT fear 9w &
aTg 9g wawE @ @ fF g f
qter agt @y, A ey ag quiw
X atert fagas At m i o @
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A T TG F § W IT FT 7TRAT
felt Qv #E F a1 T A W
A |G 1A | 3@ [ A wETA F o
A ag FAET ATAT T2 |

F g7 agar g f5 o o FF
T §, 94 f5 dieaT T« Fre, Mfaaa
SR w1, MHfaasr a1 wAede 4,
AR AT AFIAAAE 1 g IT TR F §
I & wea TE 91 qRX HIS F
ITY g § | Fq IW w@AA gAT A9
W ¥ 999 I & o aursandr suaer
I FT | g8 foy wrawaw g o
1% 347 & 9T&T g0 Fgl T AU FA
TF, KT g FTIAT w1 a@H FE@
F oy gl fadas g aife 99 &
A afEdd fFaT o1 8% W) oaw
F AT AT @F q4T I F HLER
R &8 i |

T AR ¥ weal & g1q & &gAT
Argar § 5 W fadws AtAdE Aa
wgA F g=gq fFar § ag oF €,
< faaa® § A 17 1 31F § 3719
F o weqa foear T €

Shri Nambiar: I have got certain
objections to this Bill. My main
objection is that it brings forward an
amendment which will have retrospec-
tive effect. Whatever be the grounds
on which the Supreme Court has held
in a different manner, it is not proper
to bring forward s legislation of this
kind which will bring back to the oid
cases into limelight.

In paragraph 3 of the Statement
of Objects and Reasons, it has been
stated:

“It was, therefore, considered
necessary and expedient to amend
the Criminal Law Amendment
Act, 1952 so as to insert a new
section therein (with retrospective
effect from the commencement of
the Act) to save the jurisdic-
tion exerciseable by a court-mar-
tial or other authority under the
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military, naval or air force laws
and to validate the trials held,
proceedings taken and sentences
_passed by courts-martial and
other competent authorities under
these laws and for this purposes,
the Criminal Law Amendment
Bill, 1965, was introduceq in the
Lok Sabha.”

What had been done earlier, and
whatever punishments had been given
prior to the introduction of this Bill
are sought to be validated now by this
amending Bill, which I feel is not pro-
per. The fact that the Supreme Court
did not think that the special judges
under this section were authorised to
try such cases is itself a p.oper to
show that whatever had been done
previously was wrong. Therefore. the
benefit of that flaw must go to the
accused and those persons who are
already sentenced must be set a
liberty, and it is not proper to make
those sentences valid by this enact-
ment. That is the main reason why
I say that this Bill cannot be accept-
ed. After all, when once a mistake
has been found out, the proper thing
is to bring forward an amendment sc
that the future proceedings ang the
future punishments could be regulated
under the new Act, and not those that
had already been dealt with, What is
now happening, however, is that the
House is asked to put its stamp on
the convictions already given by a
¢ourt which was illegal according’ to
the law. We are proceeding accord-
ing to the rule’of law under which the
law of the land at the timé of the
commission of the offence must pre-
vail. When the sentence was given,
the law of the land was not proper.
Therefore, I would submit that the
benefit should go to the accused, and .
they should be set at liberty first. The
present enactment can come into force
only hereafter to regulate the future
cases. That is the first point which I
want to drive home to the hon, Min-
ister.

Another point that I would like to
mention is this. After all, what is
the Criminal Law Amendment A"
1952, ‘which we are amending now?
This was an amendment brought for-
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ward to the Criminal Procedure Coce,
1898, This Criminal Procedure Code
was enacted in 1898. It could very
.well have been 1598 also. Are we not
ashamed of following a Criminal Pro-
cedure Code in this country which
was enacted about seventy years back?

Shri Tridib Kumar Chaudhuri
(Berhampur): ....and by a cononial
administration,

Shri Nambiar: The colonial adminis-
tration under the British rule had
enacted this Criminal Procedure Code.
First of all, we must burn this Crimi-
nal Procedure Code of 1898 and des-
tory it first. Then, we have to take
the present situation into consideration
along® with the social changes that
have taken place all these years and
the new atmosphere under which
offences are committed, and we maust
codify and formulate a new set of 1aws
in this country under which ceriain
offences which have hitherto becn
considered as offences under the Crymi
na] Procedure Code, will not be con-
sidered as offences hereafter. There-
fore, T would submit that it is high
time for the Government to bring
forward a comprehensive legislation
bringing about a thorough change in
the Cirminal Procedure Code, and
not- resort -to these piece-meal
attempts at legislation bringing
forward amendmentg whenever
they find some difficulty here
or there because of the pronounce-
ment of Supreme Court and High
Court judges. They should follow the
day-to-day changes that have taken
place and frame the new laws accord-
ingiy. They should not resort to this
king of piece-meal measure just to
keep their pot boiling, They some-
how want to keep themselves in
power with the help of a RBritish
colonial law and they want to bring
forward amendments only when they
get some pin-pricks here and {here.
They want to retain power and that
is why they want to keep this Crimi-
nal Procedure Code of 1898 cn the
statute-book even now. It is high
time that they took note of the situa-
tion now and brought forward new
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cpde, They must give us a promise
now that they will consider the ques-
tion of a thorough revision of the
Criminal Procedure Code and not iry
to validate punishments which were
given under a bad-law. I hope Gov-
ernment will consider these pcints
which I have made.

Shri Parashar (Shivpuri): I want
to bring to the notice of the House
the provisions contained in articie 21
of the Constitution wherein it is laid
down that:

“No person shall Le deprived
of his life or personal liberty
except in accardance with proce-
dure established by law.”

If by this amending Bill we enact sec-
tion 4 of the amendment Act, that
means that we validate somcthing
which we have done contrary 1o the
provisions of the Consitution, I think
that that is not possible, and it is not
competent for this House to change
the Constitution itself by ordinarily
amending any law of the country.
Therefore, my humble request is that
the provisions of section 4 of the
Amendment Act should be deieied,

Further, with due respect to my hon.
friend Shri Nambiar, I am afraid I
cannot agree to his suggestion that
sentenced under that
law should be set free and then this
amendment might be considered.

Whoever has been sentenced by any

court, whether 1legally or llcgally,
whether with jurisdiction or without
jurisdiction, has a proper remedy
open to him; he may go in appeal or
he may go in for an injunction or a
writ according to whatever procedure
is open to him, Thercfore, sum-
marily we cannot ask for all those
persons to be set free, at the same
time. we cannot also validate sum-
marily whatever has been illegally
done. Therefore, with due respect, I
want to bring this portion of the
amending Bill to the notice of the
House and request the hon. Minister
who is piloting the Bill to reconsider
the provision incorporated in clause 4.

Shri N. C. Chatterjee (Burdwan):
I had given notice of a motion for
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circulation of the Bill for eliciting
public opinion because this involves a
vital matter which requires careful
consideration,

When Dr. Kailas Nath Katju was
the Home Minister and introduced a
Bill for amending the Criminal Pro-
cedure Code, we made an appeal to
the then Home Minister that there
should be a thorough overhaul of the
Criminal Procedure Code.

Mr. Deputy-Speaker: The hon.
Member was not present at tne time;
a similar amendment has been moved.
He may speak on thaf.

Shri N. C. Chatterjee: I was parti-
cipating in a symposium which was
held under the auspices of the Cal-
cutta High Court Bar and there the
foremost leader of the Bar, Shri Ajit
K. Dutt, gave me certain facts which
were simply startling. You will be
surprised to know that under the

o Criminal Procedure Code which is
now in operation in this country,
there are cases, importance cases,
where the accused have actually
been in jail without bail—bail appli-
cation was moved, but was not grant-

ed—for three years and four years. .

Shri Nambiar: There are

cases like that.

Shri N, C. Chatterjee: It is a great
slur on our administration of justice.
I made an appeal to the Law Minis-
ter, Shri Pathak, Now that you have
come to the Law Ministry, you should
take some difinite action to eliminate
these horrible, scandalous delays in
the administration of justice’. Ag a
matter of fact, the Cr. P.C. itself is, to
some extent, responsible, This Code
had been enacted in the interest of
the then Imperialist power, but I
think we can demand from the Home
Ministry a definite guarantee that
they will set their own house in
order.

many

I remember, when I had been to the
Allahabad High Court some years
back, there was a ‘case pending of 39
accused. One of them was granted
bail; the bail was cancelleg dr it was
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too heavy. Even then the man was
in jail for three years or more before
the trial came up and the man was
acquitted. by the High Court.

* Shri Tyag'l (Dehradun): Damage
should have been claimed and paid.

Shri N. C. Chatterjee: You know
the case of the railways, the railway
running from Shahadra to Saharanpur,
the light railway case. 39 accused
were there. One of them, an import-
ant accused, was in jail for more than
3 years .and ultimately he was acquit-
ted, Mullick C. J. was presiding over
the Bench and another distinguished
Judge, I think Mootham J, was there,
and they acquitted him,

I plead that immediately a Com-
mission should be appointed, a high-
powered Commission, to go into this
question, You remember that when
Sir Tej Bahadur Sapru became Law
Member, the first thing he did was
to eliminate these disgraceful and
dilatory methods of Indian jurisprud-
ence, namely, the Cr. P. C. and the
Civil Procedure Code. Sir George
Rankin, Chief Justice of the Chlcutta
High Court, presided over the Civil
Justice Committee. He made very
strong recommendations to eliminate
delays. He pointed out that in our
country we cannot copy the English
Rules completely, The English
system depends to a large extent on
the English character and English
methods. There is a dual system
there; the attorneys are very well
trained, they have got their offices and
so on, Industry is very well organis-
ed and they want a very expensive
system like the solicitor system. We
cannot afford it in this country. So
the dual. system collapsed.

That was done. But since then
nothing has been done in this country.
It is time that the Ministry did some-
thing to reorganise and put on proper
pedestal the Criminal Procedure Code.

Shri Tyagi: Why don’t you ask the
lawyer friends in Parliament to meet
together and propose some amend-
ment?
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Shri N. C. Chatterjee: As a matter
of fact, when the Law Ministry’s
Demands came.up, that was the first
suggestion I made here on the floor
of the House, but unfortunately the
Law Minister did not respond, possib-
ly he, thought to some extent the
Home Ministry was also responsible
for this Criminal Procedure, This
dua] function should go. I do not
know why the Home Minister is stick-
ing to law and sticking to all these
things.

I remember, because Sir S. P. Sinha,
an Indian, was appointed for the first
time Law Minister, the Britishers
made this reform. that the.appoint-
ment of Judges and  the judiciary
and the legal system should not be
completely under him. Therefore, the
High Courts were placed under the
Home Minister, they did not trust an
Indian Home Minister to deal with
the judiciary snd the appointment of
High Courts Judges. Now things
have changed, the whole system has
changed. I am therefore appealing to
my hon. friend opposite just to see that
he should give us some definite assur-
ance that steps will be taken to rid
this country and our jurisprudence of
these disgraceful, appalling delays
whi¢ch are bringing our whole rule
of law into disrepute, particularly be-
cause you know there is the Preven-
tive Detention Act and other Acts
which have somewhat preposterous
provisions, Thergfore, it is much
better that we put our own House in
order as early as possible

In regarg to this Bill, I was to some
extent misled by thinking that there
was something horriple which is being
done, but then I realised it is not so
bad, it is really the judgment of the

"Supreme Court which has created a
difficulty, and that they are trying to
put that only in order. In Barsay’s
case, the Supreme Court has said that
a court martial has no authority to act
as a Special Judge and deal with the
army personnel. The result has been
that all fipse have been declared
illegal. ’
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I am one of those who thoroughly
agree with my hon, friends on this
side of the House who have criticised
strongly legislation of a retrospective
character to validate this kind of
thing,. but here there is a genuine
lacuna which has been created by the
Supreme Court judgment. You remem-
ber there was a batch of constitu-
tional cases decided in the Supreme
Court, and the next day a Bill was
introduced to validate the law which
was declared unconstitutional. and
although we p-otested that ‘it should
not be validated, particularly with
retrospective effect, yet it was forced
on this House. We did not like it
and we made it perfectly clear that

-it is against the principles of
jurisprudence, against the principles
also of articles 21 ang 22 and other
articles conferring fundamental
vights. We have consciously made
them basic human rights, and there-

fore we are opposed to that. v
But here is a peculiar situation
which has been created. Let the

Minister clearly explain the position.
1 hope there will be no question of’
doing anything improper or taking
advantage of this Act for the purpose
of unduly oppressing people
who ought not to be convicted, who
ought not to be harassed. He should
give us a guarantee that as far as
possible, it will be used only pros-
pectively, and let us know in how
many cases he wants to use it retros-
pectively., If there is a large number
of cases, of course on principle it is
bad, but let us know the situation. It
is only due to the judgment of the
‘Supreme Court in Barsay’s case that
the difficulty has arisen,

I understand that in areas like
Kashmir, NEFA and other places it is
very difficult to get a Special Judge.
You have got to depend on the court
martials for the purpose of trying the
army personnel. We will give that
power, but we will give that power
prospectively from today knowing full
well the position. Let him explain
the situation properly, but I am ap-
pealing to him in all earnestness that
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he should take a wider view of things,
he shoulq make a more fundamental
approach.....

Shri Tyagi: Independently of this
Bill. :

Shri N.  C. Chatterjee: ....inde-
pendently of this Bill, a more basic
approach to the real g.ievance, The
real grievance is that people are fed
up at law’s delays, with the dilatory
methods which you tolerate..

Shri K, C. Sharma (Sardhana): All
through I have been pleading "for the
creation of a Ministry of Justice. I
cdo not understand why the law courts
or the administration of justice should
be dealt with by the Home Ministry.

The rights of the citizen are accord-
ing to the secular law of Manu of old
memory, that is something like 2,000
B.C., i.e, the law of justice, order,
reason and humanity, have been ac-
cepted by all civilised governments,
by all civilised societies to be sacred
and not to be interfereq with lightly
by the ruler, whatever the shape or
whatever the colour of that ruler
might be.

When 1 came in 1946 in.the Central
Assembly. there was a retrospective
amendment with regard to the Defence
of India Rules. I stood up and said:
well, a law is not in existence, and
yet a man is sent to prison without
law, and now you come and say the
law existeq which did not exist at
all; the man is rotting in jail without
«ny law, without any semblance of
authority, and now you stand up and
say the law existed which never ex-
isted at that time. So, I was very
passionately and indignantly remov-
ed against that measure. and I have
the same feeling now. I do not like
that any man should be kept
in jail without the law to send him
to jail, and now the authority should
stang up and say, well the law exist-
ed which did not in fact exist.

Shri Nambiar: That is a fraud.

Shri K. C. Sharma: It is something
that the human conscience does not
vermit .

,are triable by special Judges
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1 admit the proposed law shall have
a salutary effect and it is a measure
of convenience, but sometimes when
fundamentals are concerned, conveni-
ence and salutary effect do not count.

With these remarks, I feel so sorry
that any law should be passed with
retrospective effect,. be it the Advo-
cates Act, be it the Criminal law
Amendment Act. I totally stand
against any law, any measure, with
retrospective effect.

Shri Narendra Singh . Mahida
(Anand): Thig is a very simple Bill
and does not require more words.

Mr. Chatterjee was correct that the
Honie Ministry should be least con-
cerned with this Bill, and the Law
Ministry should be dealing with this
matter. I agree to that proposition.

Mr, Catterjee and others also.re-
ferred to changes nceded in the whole
Civil Procedure Code, but that is a
diffe.ent matter though they require
to bz taken note of by the law Minis-
try.

Under sub-section (1) of section 7
of the Criminal Law Amendment- Act,
1952, the bffences specified in sub-
section (1) of saction 6 of that Act
only.
The decision of the Supreme Court
in this connection in the case of
Major E. G. Barsay v. State of Bombay
has created sore trouble for the Min-
istry, and that is why this Bill has
been brought forwa%d,

The military authorities have been,
however, proceeding on the assump-
tion that the jurisdiction in respect of
these offences committed by military
personnel is concurrently exerciseable
by the special Judge and courts-mar-
tial and accordingly a number of
cases have been tried by courts-mar-
tial ang other military authorities ang
quite a good number is pending
before them. In order to validate
them this Bill has been brought for-
ward, so that the military authorities
can exercise their rights, and I
quite agvee that the military authori-
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ties should have the right over Air
Force, Navy and Army personnel
under the special law,

This Bill is a very special Bill which
tries to replace the ordinance pro-
mulgated by the President. I sup-
port it and hope it will be passed by
the House. o :

15.29 Ars.

[S’ MATI RENU CHAKRAVARTTY in the
Chair] :

‘Shri Hathi: I am grateful to hon.
Members, especially Mr. N. C. Chat-
terjee, for clarifying the proposition
which I had earlier submitted before
the House.

This is, as I said, not an Act which
at all aims at repressing the peonle’s
movement or anything of that sort,
as Mr. Banerjee said. He said that
section 7 is being used in U.P. and
other parts of the country for the
purpose of arresting people. Now,
section 7 is only a procedural matter;
it does not give any power of arrest.
Moreover this Act only refers to cer-
tain offences. Corruption and  bri-
bery are defined under sections 161.
162, 163, 164, 165 IPC and section 5
of the Prevention of Corruptipn Act.
Therefore any other offence is not
covereq by the Act. So, there is no
question of this Act being used to
suppress people’s movement.

The second thing urged was that
munsifs are being appointed as spe-
cial judges. Perhaps he wanted to
utilise this opportunity to condemn
any Act. If he had read the Act
he would have seen that no munsif
could be appointed a special judge.
Section 6(2) says that a person shall
not be qualified for appointment as a
special judge under this Act unless
he has or has been a sessions judge
or an additional sessions judge o- an
assistant sessions judge under the
Cr. P. C. There is no questicn of
any maunsif being appointed as a spe-
cial judge to try these cases There
seems to be some misunderstanding.
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Shri Nambiar: He did not mean
actually any section; the Criminal
Procedure Code as it stands is so
oppressive. That is his point.

Shri Hathi: He meant what he said.
Perhags we have not heardq him
right. He warted to say avbout re-
pressing people’s movement. That is
not so. So far as the suggestion of
Mr. Chatterjee about the Cr. P. C. is
concerned, Mr. Warior's suggestion
also, I think it is a suggestion where
the Government should take action.
We should try to overhaul the Cri-
minal Procedure Code and bring it in
consonance with the present changes
in society’s evolution To that ex-
tent, I would agree. There may be
a law commission or something gif-
ferent to consider what changes should
be made. Mr. Chatterjee and other
lawyers are there. Fortunately our
Law Minister had been on the bar.
So, I welcome that suggestion.

Shri D. C. Sharma (Gurdaspur):
Are you speaking ornt your behalf or
on behalf of Mr. Nanda also?

Shri Hathi: On behalf of the Gov-
ernment of India. There 1is an
amendment that the Bill be circula-
ted for the purpose of eliciting opl-
nion. Here, only a limited number
of persons are effected; they are
service personnel. Othrer people
are not at all involved. It is limited
to the army personnel. Looking to
the difficulties as they have to come
from Ladakh,, Jammu ang Assam, it
becomes difficult. Mr. Warior and
other friends mentioned clause 4.
On principle criminal law could not
be retrospective; that is correct in a
way. But here we have {0 Jook to
other things alSo. Supposing all the
sentences passed by courts martial are
declared void, these people will have
to De put on trial again and it will
drag on for several years. If you
say that because the, court martials

have tried them, these trials are
wrong and they shoulq be set at
liberty, the matter wilj not rest

there. The law will have its course.
They will again be prosecuted and
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will have tQ go in again for a long
period of trial. It will impose a
great hardship on them. We do not
want the army personnel to undergo
a second trial before the spectal
judges. So, this provision about re-
trospective effect is meant only for
the armed personnel and not for the
others. I may say that this motion
has really given certain facilities to
the armeq personnel and there is no
intention to use this measure to create
hardship to other people.

Shri Nambiar: I want a clarifica-
tion. The hon. Minister stated that
this provision about retrospective
effect is brought in to safeguard the
interest of the army personnel who
were on trial. If one had already
been sentenced, how can you give
assistance to the person who had al-
ready been sentenced under a wrong
law?

Shri Hathi: The law is there; sec-
tion 69 is there. It is not as if there
is no law. This conflict was created
and so we are clarifying the position.
Division No. 12]

’ AYES
Bheel, Shri P. H.
Dharmalingam, Shri
Gopalan, Shri A. K.
Kakkar, Shri Gauri Shankar
Kunhan, ShriP,
Mate, Shri

Nambiar, Shri

Solanki, Shri

Akkamma Devi, Shrimati
Bal Krishna Singh, Shri
Bbanja Deo, Shri L. N.

Mukerjee, Shri H. N.

Raghavan, ShriA. V.
Sinhasen Singh; Shri
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It is a question of the
only. The law is there.

machinery

Shri Nambiar: It is a lawless law.
That is why the Supreme Court struck
it down.,

Mr. Chairman: I shall have to put
the amendment to the vote of the
House.

Shri Vishwa Nath Pandey. I do
not press my amendment to vote I
want to withdraw it.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
his amendment?

Some hon, Members: No,

Mr. Chairman: Even if one Member

opposes it, I will have to put it to
the vote of the House. The question

is:

“That the Bill be circulateq for
the purpose of eliciting opinion

thereon by the 31st October,
1966.”.
The Lok Sabha divided:
[15.42 hrs.
Utiya, Shri

Venkaiah, Shri Kolla
Vishram Prasad, Shri
‘Warior, Shri

Yadav, Shri Ram Sewak

[15.40 hrs.

Trivedi, Shri U..

NOES
Kotoki, Shri Liladbar
Kureel, Shri B.N.
Mahida,” Shri Narendra Singh

Ramshekhar Prasad Singh, Shri
Rao, Shri Jaganatha
Rao, Shri Thirumala

Brij Basi Lal, Shri

Brij Raj Singh-Kotah, Shri
Chandrabhan Singh, Shri
Chandriki, Shri
Chaturvedi, Shri S. N.
Chunj Lal, Shri

Daljit Singh, Shri

Das, Shri B. K.

Deshmukh, ShriShivajiRao S.

Dwivedi, Shri M. L.
Gaijraj Singh Rao, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Jena, Shri

Jha, Shri Yogendra
Joshi, Shrimati Subhadra
Kajrolkaz, Shri
Karuthiruman, Shri
Kindar Lal, Shri

Mali  Mariysppa, Shri
Mandal, Shri YemunaPrasad
Mathur Shri Harish Chandra
Mehrotra, ShriBraj Bihari
Misra, Shri Bibudhendra
Mohanty, Shri Gokulananda
Mukerjee, Shrimati Sharda
Nanda, Shri

Pande, Shri K. N«

Pandey, Shri Vishwa Nath
Patel, Shri Rajeshwar
Pattabhi Raman, Shri C.R
Raghunath Singh, Shri
Raja, Shri C. R.

Rajdeo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Rampure, Shri M.,

Reddi, Dr. B. Gopala

Roy, Shri Bishwarlath
Sadhu Ram, Shri

Saigal, Shri A. S.
Samanta, Shri S. C.
Sheo Narain, Shri
Siddanenjappa, Shri
Singh, Shri K. K,

Sinha, Shrimati Ramdulari
Sinhs, Shri Satya Nfrayan
Sumat Prasad, Shri
Tiwary, ShriK. N.

Tula Ram, Shri
Tyagi,Shri
Upadhyaya, Shri Shiva Dutt
Varma,ShriM. L.

Verma, ShriBslgovie
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Mr. Speaker: The result of the
division is: Ayes 17; Noes 64.

The mo.tion was negatived.

Shri Brij Raj Singh-Kotah (Jhala-
‘war): I voted wrongly.

Mr. Chairman: I will now put the
original motion to the vote. The
question is:

“That the Bil] further to amend
the Crimina} .Law Amendment
Act, 1952, be taken into consi-
tion.” .

The motion was adopted.

Shri Hathi: There is amendment,

Mr. Chairman: There
amendments t4 the Bill.
put all the clauses together.
question is:

are no
So, 1 will
The

“That clauses 2, 3, 4, 5 &nd 6
stand part of the Bill.”

The motion was adopted.

Clauses 2, 3, 4, 5 and 6 were added to
the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hathi: I beg to-move:
“That the Bill be passed.”
Mr. Chairman: The question is:

“That the Bill be passed.”

The motion was adopted.

Mr. Chairman: I have to make ah
important announcement. The hon.
Speaker is pleased to state that he
will give his ryuling tomofrow, not
now.
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JAYANTI SHIPPING COMPANY

- (TAKING OVER OF MANAGE-
MENT) BILL

The Minister of State in the Min-
istry of Transport and Aviation (Shri
C. M. Poonacha): I beg to move:t

“That the Bill to provide for
the taking over of the manage-
ment of the undertaking of the
Jayantj Shipping Company
Limiteg for a limited period in
order to secure the ' proper
management of the same, be taken
intg consideration.”

While moving the Bill for the con-
sideration of the hon. House, I wou!d
seek your permission to maike the
following  observations. Hon'ble
Members are: already aware of the
circumstances which ;ed Govcrnment
to take over the management of the
Jayanti Shipping Company on the
10th June, 1966, under an Ordinance
promulgated the same day. These
circumstances are explained in getail
in the statement which I placed on
the Table of this House on the open-
ing day of this session ang it is hard-

v necessary for me to go into those *°

details ance again. I, therefore, pro-
pose to cfer to only some saiient
features of ‘the present Biil which
seeks to replace the Ordinance issued

on 10th June, 1966.

Clause 3 of the Bill empowers the
Government to appoint a Board of
Control to take over the management
of the company for a limited period
of 5 years which may, if necssary,
be extended tp a maximum of 10
years in all. Such a Board of Con- |
trol was appointed on the 10th June
itself by means of a notifieq order
issued that day. The maximum
number of members permissible is 11
including the Chairman but we have
so far appointed on'y six. The re-
maining five vacancies will be tiled as
and when necessary.

tMoved with the recommendation of

the President.
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. Clause 4 provides for the automa-
tic vacation of their offices . by all
Directors, Managers and. other mana-
gerial personnel of the company and
termination of their contracts on the
appointment of the Boarq of Control
who alone shall exercise all the
powers of the Board of Directors and
in whom the custody of all proper-
ties of the company shall vest.

Clause 5 authorises the Board of
Control to appoint a managing agent
with the previous approval of the
Centra] Government. In pursuance
of a similar provision in the Ordi-
nance, the Shipping Corporation of
India were appointed managaing
agents of the Company with effect
from the 10th June, 1966. It is true
that Government have been dis-
couraging. managing agency in the
private sector but in this case the
appointment of the Shipping Corpo-
ration of India to manage the busi-
Ship-
ping Co., was considereq to be the
best possible arrangement in the
given circumstances. The large fleet
of the Jayanti Shipping Company had
to be maintained and employed pro-
perly and efficiently and the only way
for ensuring this was to entrust the
management to an organision like
the Shipping Corporation of India
which haq its own technical, commer-
cial angq financial personnel with the
requisite experience anq background
and which is itself under Govern-
ment control. A new
could net possibly be created over-
night and in any case this would have
caused a great dea) of avoidable extra
financial expenditure. In other
words. the Shipping Corporation was
useq by Government as its technical
arm {0 manage the Jayanti Shipping
Co. whose management Government
had takep over under the Ordinance.
The use of the phrase “Managing
Agents” was resorted to since it is
well understood in business, commer-
cial ang shipping circles throughout
the world. T might also say that
with the S.C.I. taking over the mana-
gement of the Jayanti Shipping Co.
a great deal of confidence has been

organisation '
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createy among the creditors through-
out the world who have now general-
ly indicted their desire to secure a
settlement of their claims through:
mutua] negotiations rather than by
court litigatioh. The appointment of
the Shipping Corporation of India for
the purpose in view has thus been
fully justified already.

Clause 6 relates to cancellation or
variation of contracts entered by the
company in baqd faith, while clause 7
legislates for no right to compensa- .
tion for termination of office or con-
tract. Clause. 8 takes away the rights
of the shareholders of the company
to appoint Directors or pass any re-
solution or to wind up the company

or appoint any Liquidator or Re-
ceiver. Clause 9 gives powers to
Central Government to cancel the

notified order regarding the appoint-
ment of Board of Control whenever
it is deemeq appropriate.

Chapter IIl consisting of clauses 10
to 21 contains various provisions
which are necessary for the proper
functioning of the new Management.
Clause 17 provides that all payments °
of remuneration gnd expenses would
ve out of the funds of the Jayanti
Shipping Co. Ltd. This is as it
should be, because after all Govern-
ment will be managing the company
on behalf of the company. Clause 19
provides for the making of rules by
the Central Government to carry outs
the purposes‘of the Act. The first set
of rules were framed recently and
notified on the 19th July, 1966, and
have been given effect to from the
10th June, 1966, the date on which
the management of the company was

taken over by the Government. As
required by clause 19(2) copies of
this Notification have been laig on

the Table of both the Houses of Par-
diament. Clause 20 gives powers to
remove any difficulty and clause 21
repeals the Ordinance but keeps
alive angevalid all action taken under
the Ordinance till the date of its
repeal and replacement by this Bill.

The first task of the Managing
Agents, namely, the Shipping Cor-
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poration of India was to keep the 21
vessels of the Jayanti Fleet moving
and employed. On g preliminary
assessment of the affairs of the Com-
pany, the Managing #Agents found
that there were no 1liquid moneys
available with the Company either in
India or abroad to pay the day-to-
day running expenses of the vessels.
“The suppliers of goods and services to
the vessels had not been paid and
they were refusing to continue to
supply the salme in future unless
payments were made to them. The
wages of officers and other crew on
the vessels had also run into sub-
stantia) arrears. The Agents of the
‘Company at various ports all over
the world had been made to spend
their own moneys for the Company
‘by the old management anqd they
-were refusing to handle the vessels
unless they were put jn funds. At
some ports, the port dues and other
statutory payments were also out-
standing. The ship-repair yards
-abroad, specially in Japan, haq also
not been paid for the repairs done
by them, ang were reluctant to take
up further repair jobs for the Com-
pany. The Managing Agents further
found that the previous management
had not effected the requisité repairs
and special survey of the vessels,
primarily because of financial diffi-
culties. The general condition of the
fleet was, therefore, run down. Im-
'mediately on assuming .. charge, the
Managing Agents contacteq all the
Masters of the vessels by cable and
issued to them necessary girectives
for operating the vessels. All the

Masters have complied with the
Managing Agents’ instructions and
thus the operation of the fleet has
been brought under control. The

‘Managing Agents also contacted the
major suppliers of goods to the
vessels, such as bunker oil and lubri-
«cants, and suggested that they may co-
operate with the new management by
continuing to supply stores and
materials on credit basis, the Manag-

ing Agents undertaking to pay for
the supplies made aftey the 10th
June, 1966 at suitable rates to be

16, 1966 Shipping etc. Bill

4930

negotiated soon. All major suppliers
readily agreeq- to  comply. The
Managing Agents' are now taking
steps to carry out the urgently im-
mediate repairs to the vessels, and
arrangements would be made to catchr
up with pending special surveys in
order to ensure ~ uninterrupteq and
satisfactory performance by all the
vessels. An assessment made by the
Managing Agents, on the basis of
material available, shows that as on
the 10th June, 1966, the tota) liabi-
lities of the Company intluding the
paid up share capital and all loans

and current liabilities, was about
Rs. 47.38 crores. As against this, the
total assets of the Company were

only of the order of Rs. 43  crores
which means a deficit of about
Rs. 4.38 crores, Thus, not only has
the entire paid up capital of Rs. 2.88
crores been wiped off but also there
is an uncovered liability of Rs. 1.50
crores.

In order to keep the vessels of the
Company moving, the Managing
Agents are, as directed by the Board of
Control, utilising their own funds for
essential payments. All the money
advanced by the Managing Agents is
being treated as loan and will be re-
couped from the Jayanti Shipping
Company. In this connection I may
add that two of the ships of the Com-
pany, namely ‘Adi Jayanti’ and
‘Chanakya Jayanti’ were recently
arrested in European Ports for non-
payment of dues. Due to the timely
intervention of the Managing Agents
and Government, the ships were got
released on guarantees and assurances
given by our diplomatic representa-
tives in UK. These episodes clearly
bring out the necessity of clearing the
current liabilities of Jayanti Shipping
Company as expeditiously as possible.
Since- the Managing Agents are ob-
viously not in a position to meet all
these liabilities from their own funds,
it will be mnecessary for Govern-

ment to devise some ways and
means to make funds available
to the « Managing Agents for

discharging the current and immediate
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liabilities of the Company. Govern-
ment are already examining this ques-
tion on the basis of certain proposals
submitted by Managing Agents and it

is hoped that a decision will be taken
shortly.

As a result of the probe and investi-
gations so far carried out by the
Managing Agents, a number of irregu-
larities in the past transactions of the
erstwhile Chairman of the Jayanti
Shipping Company have come to
notice. It is however, not necessary
for me to give the details here again
because these have already been ex-
plained fully in the statement which
has been placed on the tab’e of the
House on the 25th July, 1966.

Sir, with these observations, I move.

‘Shri D. C. Sharma (Gurdaspur):
The speech of the hon. Minister is very
revealing and it should be circulated
to all the members. It is a very valu-
able document.

Shri C., M. Poonacha: The statement
has been circulated. It was laid on
the Table.

\
Shri D. C. Sharma: I am referring to
his speech, not the statement.

Mr. Deputy-Speaker: Motion mov-
<d.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir, I am
reluctant to delay the passage of this
important Bill, which is virtually an
epitaph on the lack of judgment of this
Government which lent as much as
Rs. 20.5 crores of public money to this
<company.

Mr. Deputy-Speaker: Let me put it
to the House first.

Shri Hari Vishnu Kamath: I thought
‘you had already put it to the House.

Mr. Deputy-Speaker: I will place the
motion before the House first. After-
-wards, you can raise it.

Motion moved:

“That the Bill to provide for,the
taking over of the management of
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the undertaking of the Jayanti

Shipping Company Limited for

a limited period in order to secure

the proper management of the

same, be taken into consideration.”
There is an amendment by Shn
Vishwa Nath Pandey:

Shri Vishwa Nath Pandey: I beg to
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October, 1966.”

Shri Hari Vishnu Kamath: The
amendment can be taken up only after
the point of order about the motion
itself is heard.

Mr. Deputy-Speaker: Both have to
be taken together. The amendment is
only for circulation for public opinion.
What is his point of order?

Shri Hari Vishnu Kamath: As I
said, this Bill is a virtually an epitaph
on the Government’s misjudgment. If
you care to see the Bill itself, in the
last pages, you find that the President’s
recommendation has been made as re-
quired under article 117(3) of the
Constitution. It has been given under
article 117(3) and not under 117(1)
because under sub-clause (1) the Bill
has to cover any of the subject men-
tioned from (a) to (f) of article 110.
Apparently, this Bill does not cover.

16 hrs,

But, Sir, there is one item in article
110, item (d), which is: “the appro-
priation of moneys out of the Consoli-
dated Fund of Indid”. You may con-
sider that later on. But even, as it is,
clause (3) of article 117 reads as-
follows:

“A Bill which, if enacted and
brought into operation, would in-
volved expenditure from the Con-
solidated Fund of India shall not
be phssed by either House of Par-
liament unless the President has
recommended to that House the
consideration of the Bill.”
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Now, Sir, inasmuch as the President
has recommended consideration of this
Bill, the recommendation of the Presi-
dent means that the Bill, if enacted
and brought into operation, would in-
volve expenditure from the Consoli-
dated Fund of India.

Now, take the Bill itself. Take the
Statement of Objects and Reasons and
the Financial Memorandum. The Fin-
ancial Memorandum is, to say the least;
a curious document. Look how it
reads. The last sentence of the Fin-
ancial Memorandum reads like this:

“Therefore...... ” 1 need not
burden the House with what goes
before the word ‘“Therefore”. It
reads:

“Therefore, whatever expenses are
initially incurred....” (mark
the word ‘initially’) “....from
the consolidated Fund of India
to meet the salaries, allowan-
ces and other remunerations of
the Chairman and other mem-
bers of the  Board of Control
or of the managing agent shall
be ultimately...... »

The word “ultimate”, Sir, is a philo-
sophical word, or concept.. I do not
know what “ultu{xately” means here.
Ultimately none of us will be here in
this House. The word ‘“ultimate” is a
bad word in law-making, in legislation.
1 do not know who advised them to use
the word “ultimately”. It reads:

...... ultimately recouped from
the funds of the Jayanti Shlppmg
Company and as such......

Look at this. Initially some expendi-
ture will be there. That they admit.
The Minister himself has admitted in
the Financial Memorandum that ini-
tially there will be expenditure. Ulti-
mately there will be no expenditure.
It is very funny? It says:

...... ultimately recouped from
the funds of the Jayanti Sh.lppmg
Company and as such......
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“as such” here means “because it will
be ultima;ely recouped”. It reads:

...... as such no net expendi-
ture is likely to be incurred...... ”

Again there is the word “likely”.
“Likely”, “initially” and “ultimately”,
these three words have made a mess of
the whole affair, and this Financial
Memorandum does not make head or-
tail, it is complete nonsense—I do not
like to use the word “nonsense” but I
am constrained to use the word “norn-
sense”. The financial Memorandum
should be an accurate document, if
they have any sense of ﬁnance, of
public money, if they wish to save
Rs. 20 crores. Initially they admit
that expenses will be incurred. Then
they say ultimately nothing will hap-
pen. We are all happy that ultimately
no expenses will be incurred from the
Consolidated Fund of India  the Con-
solidated Fund will be safe and secure
wherever it may be. It is said:

Y and as such no net ex-
penditure is likely to be incurred
from the Consolidated Fund of
Indija.”

1 do hope, Sir, knowing you so well as
I do, that you will hold that this is a
very important, relevant point. The
exr-Chief Justice of Bombay is here,
and [ am sure he will support me in
this. The point is whether it is legal
parlance at all—the three words “ini-
tially”, “ultimately” and “likely”
occurring in one sentence of the Finan-
cial Memorandum. Therefore, I
appeal to you—this is my first point,
and next I will come to my second
point—that you should hold this finan-
cial document as not worth the paper
on which it is written. They must
prepare a Financial Memorandum more
accurate, more precise, more to the
point, and come to the House with such
a Financial Memorandum. With this
Financial Memorandum the House can-
not proceed with the consideration of
the Bill.

Secondly, take the Rules of Proce-
dure. Take Rule 69. I do not know
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who the advisers of this Ministry are.
Shri Sanjiva Reddy is busy in Andhra,
but Shri Poonacha is not particularly
busy anywhere. ]I do wish the Mini-
stry has some better advisers as far as
the Constitution and Rules of Proce-
dure are concerned. I do not want
them to make as big- a mess of the
Bill as Dr. Jayanti Teja made of the
shipping company itself. Rule 69 says:

“(1) A Bill involving expendi-
ture shall be accompanied by a
financial memorandum...... ”

This is not worth being called a Finan-
eial Memorandum at all. The Rule
says:

o shall be accompanied by
a financial memorandum which
shall invite particular attention to
the clauses involving expenditure
and shall also give an estimate of
the recurring and non-recurring
expenditure involved in case the
Bill is passed into law.”

. The very fact that the President has -

recommended its consideration goes to
prove, beyond any shadow of doubt,
that it is a Bill which, if enacted and

passed into law, will involve expendi- .

ture from the Consolidated Fund of
India. Otherwise the President would
not have comg into the picture at all—

he would have remained peacefully in -

Rashtrapathi Bhawan, he would have
remained in the background and he
would not have come into the picture
of the Bill. The very fact that he has

recommended it shows that if passed .

it will involve expenditure from the
Consolidated Fund of India. Now, if
you hold—I hope you will rightly do
so—that the Financial Memorandum is
a worthless piece of document, they
must cbme forward before the House
with another Financial Memorandum
more precise. If you do not hold like
that, in your wisdom—I do not know
if you will do that, I have trust in your

wisdom—under Rule 69, because the .
President has recommended considera. .

tion of this Bill, there must be certain
clauses of the Bill which shows that
expenditure is involved. If you go
through the whole Bill, there is not a
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single clause in the Bill to which atien-
tion is invited &f required by“clause
(2) of Rute 69 which lays dow: - -

“Clauses or provisions in Bills-
involving expenditure from publi¢’
funds shall be...... »

Again, Sir, it is mandatory; we have:
no. discretion here. I hope you will’
exercise your discretion in the public

" interest, and not in favour of the Mini-

ster. I hope ‘you will exercise itiin
public interest, in national interest, in
Parliament’s interest. I am sure ycu:
will do that. The clause says:

“ from public funds shall
be printed in thick type or in
italics:”

Now, Sir, I have, with my not very

good eye sight, tried to survey the

clauses of the Bill. - Neither is there

any italics nor is there any thick type.

All is in g Uniform dull and drab type,

throughout the Bill. If you had thc

occasion to ‘8o tHrough the Bill, if you

had the time and the patience to' g3

through this Bill, T am sure you w1Il

agree with me. I am also sure that my

hon. colleagues on both sides of thé

House ‘will agree with me that, first,

the Financial Memorandum is a use-

less, worthless, memorandum, and thev

should come befote’ the Hoﬁse with ‘a

better Memorandui. Secondly, if yoi

hold this as a Qassable document if it

is not a8 bdd'as T ihake it olit th BEL

well, I hop€’ you will not hold it so-"
then thete is ‘nothing ‘in the Bill ‘tb "
show which clauses there are, aceord
ing to Rule 69(2), that show that ex-

penditure is involved. On both counts,

therefore; .1 do submit that the. consi-

deration of the Rill.cannot be taken up

at this stage, umless and .until these

defects -are - rectified -and ‘the Bill :is

brought .forward before the Houao

again.

Shrlmati Renu Ohakl'ava.rl:ty {Bar-
rackpare): There is one pojnt whith 1
want to make. I am sure Shri Kamath
will agree that there i a. proviso fo the
rule read by hlm wl'ﬂch says:

‘Ppov;dad ﬂmt whene a clause in.

a Bill mvolvmg expenditure is not
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[Shrimati Renu Chakravartty]

printed in thick type or in italics,
the Speaker may permit the mem-
ber in charge of the Bill to bring
such clauses to the notice of the
House.”

Can the Minister in charge point out
those clauses which specifically give
the recurring and non-recurring ex-
penditure involved?

Mr. Deputy-Speaker: Has the Mini-
ster anything to say on the point of
order? :

Shri C. M, Poonacha: I have care-
fully listened to the points mentioned
by my hon. friend, Shri Kamath. The
clause to which specific attention has
to be drawn, is mentioned in the
“inancial Memorandum itself, namely,

lause 17. Now, clause 17 of the Bill
relates to the payment of salaries,
allowances and other remuneration.
All the sums expended spent on this
affair, in this particular set-up, would
be met out of the Jayanti funds. Now
I would like to read from the Financial
Memorandum because Shri Kamath, in
highlighting his own point has referred
to a portion without reading the entire
paragraph. ’

Shri U. M. Trivedi (Mandsaur): Are
you giving the ruling?

Shri C. M. Poonacha: I am not arro-
gating to myself the position to give
a ruling in this matter. ] am explain-
ing the point.

The Financial Memorandum says:

“Clause 17 of the Bill, however,
provides that all salaries, allowan-
ces and other remunerations paid
to the Chairman and other mem-
bers of the Board of Control, the
managing agent or any other
person who may be appointed or
employed in connection with the
affairs of the management of the
company and all other expenses
duly incurred in connection with
such management shall be paid
ou* of the funds of the company.”
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This is very clear. Then, there is a
contingency and for that contingency a
provision is made. What is that con~
tingency? The Memorandum says:

“Therefore, whatever expenses
are initially incurred from the
Consolidated Fund of India to
meet the salaries, allowances and
other remunerations of the Chair-
man and other members of the
Board of Control or of the manag-
ing agent shall be ultimately re-
couped from the funds of the
Jayanti Shipping Company and as
such no net expenditure is likely
to be incurred from the Consoli-
dated Fund of India.”

Therefore, the recurring or non-recur-
ring expendjture of the type as envi-
saged by my hon. friend, quoting rule
65 does not in precise terms apply to
the contingency that is envisaged under
this Financial Memorandum,

Dr. M. S. Aney: Where do you get
the money initially?

Shri C, M. Poonacha: Then my
hon. friend referred to article 110(1)
(d) of the Constitution. Article 110(1)
(d) refers to appropriation of moneys
out of the Consolidateq Fund of India.
The Company was taken over on the
10th June. We have not appropriated
a paisa so far to the Company from
the Consolidated Fund of India. There
has not been any occasion for that. It
is being managed by advances made
by the Shipping Corporation of India
from time to time. If such a contin-
gency arises at a later stage, an indi-
cation has been made here to cover
such a possible contingency as would
arise, the recommendation from the

President has been obtained under
article 117(3). That is all that T have
to submit.

Shrimati Renu Chakravarity: One
point must be clarified. The contin-
gency before them is because of the
bad state of affairg that prevails in the
Jayanti Shipping Company and the
liabilities of the company. Therefore.
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that have put in a clause saying that
there may be necd to draw from the
Consolidated Fund of India. Obvious-
ly, they must put in the Financial
Memorandum that more or less ap-
proximately this is what is needed.
At least the amount has to be specified.
Without making a specific mention of
the amount how can they say that an
amount is likely to be incurred but
ultimately it may not be necessary?

Shri Daji (Indore): I think the hon.
Minister is trying to make a distinc-
tion between “expenditure” and “net
expenditure”. The Bill itself says
that the expenditure shall be initially
met from the Consolidated Fund of
India but there will be no net expen-
diture. I invite your attention to the
Financial Memorandum which says:

‘““....shall be ultimately recoup-
ed from the funds of the Jayanti
Shipping Company and as such no
net expenditure is likely to be in-
curred from the Consolidated
Fund of India.”

But rule 69 does not make any dis-
tinction between “expenditure” and
“net expenditure”. It simply says
“A Bill involving expenditure”. The
Financia] Memorandum admits that
expenditure shall be incurred but says
no net expenditure shall be incurred,
because it will be reimbursed. This
distinction between “expenditure” and
“net expenditure” is not borne out by
a simple reading of rule 69.

Mr. Deputy-Speaker: Objection
would have been well taken if the
Government proposed to spend any
amount from the Consolidated Fund of
India. But the Memorandum says
that all the salaries, allowances and
other remunerations paid to the offi-
cers shall be met out of the funds of
the Company.

Shri Hari Vishnu Kamath: Xindly
read the Financial Memorandum.

Mr. Deputy-Speaker: I am reading it.
It says:

“Clause 17 of the Bill, however,
provides that all salaries, allow-
ances and other remunerations
paid to the Chairman and other
members of the Board of Control,
the managing agent or any other

+ person who may be appointed or
employed’ in connection with the
affairs of the management of the
company and all other expenses
duly incurred in connection with
such management shall be paid
out of the funds of the company.”
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So, it is not from the Consolidated
Fund of India. Tt adds:

“Therefore, whatever expenses
are initially incurred from  the
Consolidated Fund of India to
meet the salaries, allowances and
other remunerations of the Chair-
man and other members of the
Board of Control or of the manag-
ing agent shall be ultimately re-
couped from the funds of the
Jayanti Shipping Company. . .”

Shri Hari Vishnu Kamath: But
initially it will be met from the Con-
solidated Fund. Only ultimately it is
recouped. Under the rules, the initial
expenditure must be shown.

Mr. Deputy-Speaker: Well, whatever
initial expenses the Government are
going to incur from the Consolidated
Fund, ‘'which may be recouped from
the funds of the Company later that
may be circulated to hon. Members by
tomorrow.

Shri Daji: The initial expenses must
be shown. The point is this. It is al-
ready a debtor company. Suppose it
fails and goes into bankruptey; t_hp_v
will not be able to recoup the initial
money. So, the House must know
what the initial expenditure will be.

Mr. Deputy-Speaker: It is only
hypothetical. . ( Interruptions). If the
Government is not able to_recoup the
money, they will come before the

House again.

shri Daji: If the Government have
to spend one single paisa out of the
Consolidated Fund, it should be shown
to Parliament under the rules. Let the
Government make a statement. Then,
we will take up consideration of the

Bill tomorrow.

Mr. Deputy-Speaker: All right, let
the Government make a statement of
the expenditure. It may be cnr_culated
to the Members tonight. We will take
up consideration of this Bill tomorrow.

Shri D. C. Sharma: What is the
good of taking over the company
when it can pay all the salaries and

allowances etc.?

Mr. Deputy-Speaker: I may tell
Shri Ka:mgtl?that it is not possible to
give at this stage in bpld type the cla};-
ses involving expenditure but he will
get the statement of expenditure.

Shri Hari Vishnu Kamath: You be
bold, Sir.
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CUSTOMS (AMENDMENT) BILL

Mr. Deputy-Speaker: Shri Sachin-
dra Chaudhuri.

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
Sir, on behalf of Shri Sachindra Chau-
dhuri, I beg to move:

“That the Bill further to amend
Fhe Customs Act, 1962, be taken
into consideration.”

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
This Bill is as a result of the devalua-
tion measures leading to certain ad-
justments in the rates of duties. As
a result of devalpation the charge on
some goods the order for which may
have been placed before devaluation
but beca}lse they were imported after
devaluation would be at the new rates
whereas on goods imported before de-
valuation the charge would be at the
old rate. So, those exporters who
would have imported earlier at the old
rate would get benefits if the receipts
come after the 6th June, 1966, that is,
after ‘devaluation, which were not in-
tended. Similarly, in case of imports,
which have been ordered before the
date of devaluation but if they arrived
after that, the charge would be at
higher rates. So, the burden would be
unintended. The aim of thig Bill is to
correct the imbalances, both in the
case of imports as well as exports, as
a result of devaluation. As under the
Customs Act it required an amend-
ment of the law and Parliament was
not in session, an Ordinance had io be.
resorted to.

The rationale of the Bill has already
been given in the statement that has
been laid before the House which
explains fully the case as well as the
loss of revenue and other financial
break-up. Therefore I will not go into
the details of those things because
they are already contamepl in the
statement that has been laid on the
Table of the House.

With these words, I move that this
Bill be taken into consideration by the
House.

Mr. Deputy-Speaker: Motion mov-
ed:

«That the Bill further to amend
the Customs Act, 1962, be taken
into consideration.”
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Shri Daji (Indore): None of us is
prepared for this.

Shri Ravindra Varma (Thiruvella):
The Opposition has.nothing to say.

Shri Daji: We are prepared to sta;
for the whole day. It may be takexyl
up tomorrow. There is a precedent.

Shri Hari Vishnu Kamath (Hoshan-
gabad): You were in the Chair then.

Shri D. C. Sharma (Gurdaspur): We
want to speak on this Bill but we are
not prepared.

Mr. Deputy-Speaker:
Member wishing to speak?

Shri Narendra Singh Mahida

(Anand): Sir, 1 may sa few word:
about this Bill. v say a few e

Any hon.

Consequent on devaluation, Govern-
ment considered it necessary to amend
the Customs Act, 1962, so as to pro-
vide explicitly in section 14 of the
Act, which relates to valuation of
goods for purposes of assessment, that
the price of imported goods should be
determined with reference to the rates
of exchange as in force on the relevant
date referred to in section 15 of the
Act. This has become necessary
because of devaluation. Imported
goods were brought in and this invol-
ved a lot of foreign exchange and
adjustment. Such amendment would
ensure the determination of the value
and the rate of duty for customs
purposes in respect of all goods im-
ported before the date of devaluation
but removed from customs bonded
warehouses on or after that date at
the new rates of exchange. The
goods had already arrived at the
customs and they were lying at the
customs bonded “warehouses and, na-
turally, a position had arisen whereby
new rates of exchange were 1o be
settled.

16.27 hrs.

[MR. SPEARER in the Chair]

If this exchange was not settled, it
would involve the importers who had
warehoused ' their  imported gaods
before the date of devaluation in more
payments. This Bill places them in
the same position with regard to cus-
toms duty vis-a-vis other importers of
similar goods who cleared them direc-
tly for home consumption after that
date. If this was not done in time,
the importers would have suffered in
foreign exchange and this would have
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resulted in loss to all our importers.
Therqfore, the President in thé)gimess
of things promulgated the Customs
(Amendment) Ordinance, 1966, on the
7th July, 1966, to amend sections 14
and 15 of the Act for the above pur-
pose. This Bill is intended to replace
this Ordinance. This is a very simple
Bill and it does not require any ela-
borate speech or recommendation.

The President’s Ordinance is very
clear. Consequent upon the devalua-
tion of the rupee with effect from the
6th June, 1966, import duties were
scaled down on a wide range of goods
to counter-balance the higher inci-
dence of duty which would otherwise
be caused by stepping up of the asses-
sable value by 574 per cent. To illus-
trate, the import duty on machinery
was reduced from 45 per cent ad
valorem to 27% per cent ad valorem.
Thus, the position before and after
the devaluation is shown below. CIF
value (in rupees) converted from
foreign currency on 5th June, 1966
(pre-devaluation) Rs, 100 on 6th June,
1966 (after devaluation) Rs. 1573%;
rate of duty 456 per cent ad valorem
on 5th June, 1966 and 274 per cent
ad valorem on 6th June. 1966; amount
of duty Rs. 45 on 5th June, 1966 (pre-
devaluation) and Rs. 43 approximately
on 5th June, 1966 and 273 per cent
In the case of goods cleared from the
bonded warehouses, the rate of duty
and tariff valuation applicable to such
goods, under the law as it stood prior
to the promulgation of the above
Ordinance, was the one prevailing on
the date on which the goods were
actually removed from the warehouse.
Thus, in respect of a consignment of
machinery warehoused prior to 6-6-
1966, but removed from the warehouse
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on or after 6-6-1966, the bonder stood
to get the benefit of the revised lower
rate of dity of 27} per cent ad valo-
Tem, while valuation of the goods for
purposes of assessment, both in respect
of the goods entered for home con-
sumption or for warehousing wag re-
quired to be determined with refe-
rence to the price at which such goods
or like goods were ordinarily sold or
offered for sale or delivery at the time
and place of importation or exporta-
tion, in the course of international
trade etc. etc. Therefore, in respect
of the goodg which were eniered for
warehousing before 6-6-1966, the
rate of exchange applicable for coen-,
verting the value of the goods from
foreign currency into Indian currency,
would be the pre-devaluation rate of
exchange and not the new rate of ex-
change which came into force with
effect from the 6th June, 1966.
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Mr. Speaker: The bell is being
rung. . . . Now there is quorum.

Shri Narendra Singh Mahida: It
was, therefore, observed that in res-
pect of goods entered for warehousing
before 6th June, 1966 and removed
from a warehouse on or after 6th
June, 1966, the importer stood to get
the double advantage of paying a
lower rate of duty and a lower as-
sessable value as indicated below:

Clearance from warehouses
on the post-devaluation rate

Clearance from warehouses
on the pre-devaluation rate

of exchange basis. of exchange basis.
C.L.F. value (converted
from a foreign currency) Rs. 1573 Rs. 100
Rate of duty 274% a.v. 274% a.v.
Amount of duty Rs. 43 (approx.) Rs. 2734

Thus, in addition to the benefit of the
reduced rate of duty, i.e. 274 per cent

'

ad valorem, the importer stood to get
an additional fortuitous gain of Rs, 153.
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[Shri Narendra Singh Mahida].

While the gain accruin to the bon-
der on account of reductign in thezglte
of duty 1S a normal feature of the
warehousing procedure and has to be
accepted as such, there is no justifica-

tion-to let him retain the additional’

fortuitous advantage caused by an
abnormal factor like devaluation of
the rupee. A good deal of thought
was, therefore, devoted to the problem
and the Ministry of Law who were
consulted in this matter advised that
section 14 of the Customs Act, 1962 as
worded prior to the promulgation of
thjs Ordinance, did not permit the
recalculation of the assessable value
of such warehoused goods on the basis
of the new rate of exchange which
had come into force from the 6th June,
1966._ They also advised that it was not
possible to keep back the benefit of
exempted rates from goods which had
been warehoused prior to 6th June,
1966 and which were removed on or
after that date. As the Parliament
was not in session and the situation
called for an immediate remedy. the
object in view was achieved by
amending the relevant provisions of
the Customs Act, 1962 by promulgat-
ing the Customs (Amendment) Ordi-
nance, 1966, No. 8 of 1966.

Now, this Bill has been brought for-
ward to replace the Ordinance, Clause
2 reads as follows:

“In section 14 of the Customs
Act, 1962 (hereinafter referred to
as the principal Act), in sub-sec-
tion (1), to clause (a), the follow-
ing proviso shall be added, name-
ly:—

‘Provided that in the case of
imported goods, such price shall
be calculated with reference to
the rate of exchange as in force
on the relevant date referred to
in sub-section (1) of section
15"

Then, clause 3 says:

‘In section 15 of the principal
ct,— ’

(a) in sub-section (1), for the
words “The rate of duty”, the
words “The rate of duty, the rate
ocf] exchange” shall be substitut-
ed:

’

(b) after sub-section (2), the
following sub-section shall be
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inserted, namely:—

“
(3) For the purposes of sec-
tion 14 and this section—

° (a) “rate of exchange” means
the rate of exchange determined
by the Central Government for
f:he conversion of Indian currency
into foreign currency and foreign
currency into Indian currency;

(b) “foreign currency” and
“Indian currency” have the
meanings respectively assigned
to them in the foreign Exchange
Regulation Act, 1947.”°

. Further, in this Bill, there is clause
4 on repeal and saving which says:

“(1) The Customs (Amendment)
Ordinance, 1966 is hereby repeal-
ed.

(2) Notwithstanding such re-
peal, anything done or any action
taken under the principal Act as
amended by the said Ordinance
shall be deemed to have been done
or taken under the principal Act
as amended by this Act as if this
Act had come into force on the 6th
day of June, 1966.”

All these provisions are made in the
Customs (Amendment) Bill. I wel-
come the Bill and I hope other hon.
Members also will support it. This
will facilitate the working of the Cus-
toms Act. With these words, I sup-
port this Bill.

Mr. Speaker: The hon. Minister.

Shri B. R. Bhagat: I am grateful
to the hon. members for supporting
this measure.

Shri Daji: We have taken only
twenty minutes. This is an important
Bill which would take the whole day.
We were not prepared for it. Most of
us have not got even the Bill. . . .

Shri Hari Vishnu Kamath: Because
the Jayanti Shipping Bill was on the
order paper, which Government has
completely bungled, as was done a
little while ago just before you came
here we are not prepared for this Bill.

Mr. Speaker: If one item is post-
poned, the next item can be taken up.

Shri Hari Vishnu XKamath: There
are precedents in this House; when the
no-confidence motion. . . .



Customs SRAVANA 25,

4947

Mr. Speaker: The hon. members
must realise that that cannot be made
precedent for all the time. At a cer-
tain time, that might have been done.
But I cannot help it now.

Shri Hari Vishnu Kamath: It is all
a mess which they are making.

Mr. Speaker: In the Second Read-
4ng, they might speak.

Shri Hari Vishnu Kamath:
might holqd it over, Sir.

Shri Daji: Even the Minister is not

You

prepared, Only ten minutes have
been taken. This is such an impor-
tant Bill.. .

An hon. Member: An hon. Mem-

ber has spoken.

L}
Shri Daji: He has only read out the
whole Bill.

Shri B. R. Bhagat: I am grateful
for the support given by the hon.
members, The Bill, as I tried to ex~
plain in the beginning,
introduces one concept in the Cus-
toms Amendment Act, i.e, in section
14 of the Customs Act. So far the
concept was the rate of quty at a
particular poing of time. During the
last 16 or 17 years, no difficulty arose
in respect of imported goods which
were put in the bonded warehouse.

=t wwrrER wen o fafee W)
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Mr. Speaker: The
rung,

bell is being

Now there is quorum. The hon.

Minister may continue.

Shri B. R. Bhagat: I was explaining
that by this we have introduced the
concept of the rate of exchange in
the Customs Act. This would place
the importers who may have imported
before the date of devaluation and
who have put their goods in the Cus-
toms Bonded Warehouses where the
goods could be kept for three years
in the same position with regard to
customs duty vis-a-vis other im-
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porters of similar goods who cleared
them directly for home consumption
after devaluation. After devaluation,
not only the rate of exchange has
changed, i.e., the rupee has gone down
by 36 per cent, but the rate of duty
consequent on devaluation has beem
adjusted. Therefore, it will facilitate
those goods to be charged at the new
rate of exchange, i.e., lower by 36 per
cent. This concept was necessary
because of devaluation. Since 1949
the rupee maintained its stability; the
fluctuation of 1 per cent, plus or minus,
is allowed under the LM.F. regulations
and the actual fluctuation jn the rupee
rate of exchange was very much less
than that. But because of devalua-
tion, because of the change in the
value of the rupee—less by 36 per cent
—the introduction of rate of exchangs
on a particular day was necessary.
This, as I said, would even out those
who import the goods and straight-
away consume it ang those who im-
ported the goods and kept them in
the Customs Bonded Warehouses for
consumption at a later Jate. Now
both of them would be charged at the
same rate. The changes in the rate of
duty as a result of devaluation had
been so adjusted so as to make this
more equitable. Because we could
not remove the imbalance by the rate
of duty, the concept of rate of ex-
change in the customs law had got to
be introduced. Since the Parliament
was not in session ang since this was
very urgent, this simple amendment
was restored to through an Ordinance.

This is the purpose of this Bill and
I hope that the House would have no
objection to accepting this simple
amendment.

Mr. Speaker: The question is:

“That the Bill further to amend
the Customs Act, 1962, be taken
into consideration.”

The motion was adopted.

Mr. Speaker: There are no amend-
ments to this. Clauses 1 to 4....

Shri Harl Vishng Kamath: You said
earlier that clause-by-clause consi-
deration would be held over . . .
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Mr. Speaker: 1 said that the hon.
members could speak gzt t(hat time.

Fhe quesion is:
“That Clauses 1 to 4, the Enac.

ting Formula and the Title stand
part of the Bill.”

The motion was adopted.
Shri B. R. Bhagat: I move:
“That the Bill be passed.”
Mr. Speaker; The question is:
-“That the Bill be passed.’
The motion was adopted.

Mr. Speaker: The-next item is
Statutory Resolution.

Shri B. R. Bhagat: The Supple-
mentary Demmands for Grants . . .

Shri Hari Vishnu Kamath: The
Resolution should be taken up first
according to the agenda The Minister
is absent.

Shri B. R. Bhagat; On behalt of
Shri Manubhai Shah....

Shri Harli Vishnu Kamath: I rise
en a point of order. Under Rule
76, if my memory serves me right.

Mr. Speaker: Nobody is going out
%0 bring the Minister.

Shri Harj Vishnu Kamath: You held
against us when we said that we
were not prepared . . .

Mr. Speaker: Not against,

8hri Harj Vishnm Kamath: Any-
way, I hope this Rule 768 arplies
mutatis mutandis to Resolution also.
When a Bill stands or when a Resolu-
fion standg in the name of a particular
Minister, unless cogent reasons are
given to the House for his absence,
another Minsiter cannot be vermit-
%ed to move that motion.

Mr. Speaker: Shall we take up the
Walf-an-hour discussion?

8hri Hari Vishnu Kamath: Yes;
a4t hay be taken.
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HELP TO MIZO AND NAGA HOS-
TILES* BY PAKISTAN AND CHINA

Mr. Speaker: Mr. Hem Barua:

Shri Hem Barua: (Gauhati): A
section of the Naga people and a
section of the Mizo people are im
open revoly against the Government
of India which is, in a legal and
constitutional sense, their own
Government also, There are people
in this country who suffer from
myopic vision and at the same
time suffer from an expert-
mania and who offer all sorts of argu-
ments for this open revolt. To say
that these people are economically
backward and they are in the back-
yard of civilisation and that is why
they have revolted against the Indian
Government is only a half-truth. True
it is that the British helg the hills of
Assam for about 70 years, and it is also
true that the British did not do any-
thing substantial towards the economic
uplift of these people or towards
creating a comprehensive Indian mind
so far as these people are concerned.
They remained separate, isolated from
the broad current of life in the rest
of India. The British power went to
the hills with the sword in one hand

.and The Bible in the other. For rea-

sons best known to them, the hills
were isolated from the plains .and
maintained as close preserves of those
alien rulers, and the hills people were
sought to be preserved only as mu-
seum pieces by those rulers. But, un-
fortunately, during these nineteem
years of freedom also, the Govern-
ment of free India have done nothing
substantial to destroy and demolish
these barriers artificially imposed by
the alien rulers between different sec-
tions of the Indian community.

We must not forget that these hills
people are the bone of our bones and
the flesh of our flesh. The fact that

" an Indian of the plains willing to visit .

Nagaland or the Mizo Hills has to ob-
tain permission from the appropriate

*Half an hour dis¢ussion.
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‘Government authorities is an anachro-
nism, I would say, against time. On
the other hand, what happens is that
the rebel Nagas and the rebel Mizos
are given a free access to go to East
Pakistan, collect arms and ammuni-
tion trom there and at the same time
to have guerilla training, so far as the
volunteers are concerned, in the camps
jointly managed by China angq East
Pakistan. My question is: Why is it
that you have not succeeded so far
during these nineteen years of freedom
to seal the border. Is it because of the
fact that our Government are a bunch
of impotent people? The unfortunate
result of this policy pursued by the
Government of free India vis-a-vis
the hills of Assam is an approval
given to the isolationist psychology
built up, created, nourished and fos-
tered, preserved and promoted by the
British rulers. That comprehensive
Indian outlook without which no poli-
tical integration is possible is yet to
be created and yet to be promoted by
the Government of free India. Be-
cause of this and because of the sepa-
ratist psychology fostered by the alien
rulers, the hills people who want se-
paration from India have based their
argument on one reason namely that
they are not Indians because they are
Mongoloids. This argument is based
on the Peking theory propounded by
Mao Tse-tung according to which the
basis of a State should be an ethnic
group, and an ethnic group must con-
stitute into an integrated State, the
people belonging to that group. This
is the Peking theory propounded by
Mao Tse-tung and it is on the basis of
this theory that these people advance
the argument that they are not Indians
and that they want a separate State, a
sovereign State and an independent
State outside the Indian Union. But
this Peking theory propounded by Mao
Tse-tung also is an anachronism
against the fundamentals that consti-
tute the structural basis of modern
States. Since the rebel sections of the
Nagas ang the Mizos have openly re-
pudiated their allegiance to the Indian
Union, they have tried to interna-
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nationalise their demand for indepen-
dence and by now, particularly the
Naga hostiles have succeeded in focus- .
sing their demand for an independent
State into the internationa] stage and
into international spotlight.

Now, so far as the Mizos are con-
cerned, they have also succeeded, in
a large measure, in drawing interna-
tional attention to their problem. The-
letter written by Mr. Laldenga, the
President of the Mizo National Front.
to the Indonesian President seeking
his active help and support in their
rebellion for a separate independent
Staté is an instance in point. Besides
that, the very fact that the Mizos are
also collecting, like the Naga hostiles,
armg and ammunition from East Pak-
istan also establishes my contention
that the Mizo hostiles have succeeded
in internationalising their demangd for
a separate independent sovereign
state. Besides this, news has come to-
day that the Mizo hostiles, particu-
larly the Mizo National Front, have
sent their volunteers to East-Pakistan
for training in centres that are jointly
manned and run by China and Pak-
istan. For what? For guerilla tactics,
for training in guerilla warfare. And
what about the guerillas? They depend
on deception for their success. De-
ception is the basic technique of the
guerillas.

And what about the rebel Nagas?
The rebel Nagas have been doing the
same thing. They have been most
effectively collecting arms and ammu-
nition from Pakistan during the last
few years.

I remember when on the floor of
the House the question. of their ob-
taining arms and ammunition cropped
up, the late Prime Minister, Jawahar-
lal Nehru, used to say that these arms
and ammunition must be the leftovers
of World War II, Japanese arms and
ammunition. But ultimately it was
brought to our notice that this was
not the case, that these are brand new
arms and ammunition from East Pak-
istan procured by the Naga hastiles.
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And what about tﬁe Naga hostiles?
They have also an argument, a very
interesting argument.

Shri Joachim Alva (Kanara): Is he
nmot damaging the cause we have all
at heart when the round of talks are
proceeding to a successful conclusion,
when they are giving up their demand
for independence? It is unstatesman-
like on the part of the hon. Member
%o belittle all that and say what he
Rhas said.

Shri Hem Barua: If people choose
% ignore facts, if people, like Shri
Joachim Alva, develop a myopic vision
and lived in a fool's paradise, I can-
not help it. I am sorry for people
like him. 1 know them more inti-
mately than Shri Alva does, and if I
may be permitted to make a prophesy,
these talks are going to flounder on
the rock of Naga intransigence.

Shri Joachim Alva: A bad prophet.

Shri Hem Barua: Whatever that
may be, their argument is this. A
Naga underground leader happened to
meet me in Gauhati and he offered an
argument. He said that ‘if India can
procure arms and ammunition from
friendly countries for the defence of
her security and freedom, why can’t
we procure arms and ammunition to
safeguard the interest of our country
against Indian aggression?’ This is the
argument offered by the underground
Naga leaders. They have done it.

Both the Nagas and the Mizos have
eonstituted their own governments.
Recently, while coming to meet, the
Prime Minister, a Naga underground
Jeader said that the Government of
India had already recogniseq the re-
bel government of the Nagas, that is,
the Naga Federal Government. The
hostile Nagas have established their
ewn government as early as 22nd
March 1956. And what about the hos-
tile Mizos? They have also disclosed
that they have alsq constituteq a re-
bel government. The disclosure is to
be found in the letter written by Mr.
Laldenga, President of the MNF to the
Indonesian President in January 1966.
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Shri Joachim Alva: That is all past
history now.

Shri Hem Barua: They have reper-
cussions today also.

The rebel Naga and Mizo lcaders.
have been collecling arms anq ammu-
nition from Pakistan all these years.
They are openly couavorating with
our cnemies, China and Pakistan. [
am sorry to tell you that our Govern-
ment have done nothing io stop with
a firm hand these anti-lndian a~tivi-

ties indulged in by a section of the
Indian peop e, which ths Mizos and
the the Nagas invariably are. And
that is my trouble.
17.00 hrs.

My own submission is this. Ever};

Indian has a basic right to voice his
aspirations, but no Indian should ever
be allowed to g countei to the Indian
Union and to d.mand breaking away
from the Indian Union, from this coun-
try, demanq a separate, sovereign, in.
dependent State, it is a trcasonable
act, 1 say. I say Nagas are as mnea
Indians as we are, Mizos are as muc?
Indians as we are.

The Nagas, we must know, have
been collecting arms and ammunition
from Pakistan on innumerable occa-
sions, but it was only on three occa-
sions that our sccurity forces succeed-
ed in detecting th-m. This was told
to me by the Naga underground leader
who met me in Gauhati.

What did our Government do after
detection? Dig our Government try to
demolish the arms and ammunitions
so collected by these Naga hostiles
from East Pakistan, or did our Gov-
ernment take any measures against
these Indians, these Nagas who have
been indulging in this treasonable act
against this country? No, nothing was
done.

In 1964, Mr. Lal Denga. President of
the Mizo National Front, was arrested
with a convoy of arms from Pakistan
as he crossed into India, but what
happened to him, what step was taken
against him for this treasonable act?
Nothing. Why? Simply because he
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wrote a letter to the Chief Minister of
Assam assuring good conduct in fu-
ture; he was let off simply on the
basis of this etter. But when one fin2
morning in 1966, Mr. Lal Denga rose
in arm:d revolt against the Govern-
ment of India and declareq the Mizo
Hills a sovereign, independent State,
Mr. Chaliha, the Chief Minister of
Assam, b:moaned like a woman in the
Assam Assembly. He said: “Oh, the
Mizos have betraycd me.”

It is because of such a weak-kneed
policy pursued by the Government of
Assam, and particularly the Chief
Minister of Assam, that the Mizo na-
tionalist leaders wrote to our Prime
Minister in June 1966 thus:

“He (meaning Mr. Chaliha) is
responsible for all the disturbed
situation in fair and peaceful Mizo
Hil s; it is his and only his crea-
iion.”

At present both the Nagas and Mizo
hostiles are in active collusion. They
want to establish terror from Aijal to
Kohima via Imphal, further \p-to
Shillong and further up to the norin-
east end of NEFA touching the horder
of China.

On the eve of their departure for
Delhi in April, 1966, the hosti'le Naga
leaders circulated a document known
as the “Nagaland Declaration of
Peace” to the Governments of Burma,

. Pakistan and China. It is reported
that they circulated this document to
the Government of USA and USSR
also, through “some friends of the Fe-
deral Government” as they say. The
letter of Mr. Lal Denga to the Indo-
nesian President establishes the fact
that the Mizo hostiles are following
the sam~ pat as the Naga hostiles have
been following, in' order to interna-
tionalise their demand for freedom.

Apart from Pakistan’s open com-
plicity in the affairs of Naga'and as
also the complicity of the Rev. Mi-
chael Scott, whom Indian public opi-
nion has succeedeq in geiting expelled
from this country, there is a powerful
Anglo-American organisation  with
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hcadquarters in London and branches

in Chitiagong, Cox’s Bazaar and Dzcca

in East Pakistan. This organisaiion is-
financing Naga hostiles. Taey are

helping them with funds an. «ll these-
things, and {his organisation has the

blessings of the Baptist Mission a3 aiso

the blessings of a couple of Anglo-

Am:rican  religious missions. Mr.

Phizo and his associates are paid by

this organisation in Loudoa. jt  has

also paid agentg in cer..n strateg:c

arcas of India and Pax'stan. The

Observer and the Guard.un group of"
newspapers are <lios'ly associa ed wiin.
this organisation. Thus an 1nierna-

tiona! conspiracy has been success- -
fully built up by these Indian r:bels

through the active h Ip and support of .
Pakistan. I will conclude in half a

minute, Sir. By acts of subversion,

sabotage ang violence w.th :he help

of foreign arms both the Naga and

Mizo rebzls are out to demorusiise the

loca] citizens. If th'; conspiracy is

allowed to develop and ripen, I am

afraid the entire strip of 'and on our

eastern frontier upio he Ch'n so ter-

ritory would be hostile fo u:s with

obvious consequences. With the Chi-

nese fraternising with th- Pakistanis,

the sinister hand o/ China in the affairs

of rebel Nagas is al! too visible.

Shri N. R. Laskar (Karim=ani): It
must be admiied (hat in spite of strong
action against Mizo reb'ls things are
not still we'l there and peace has not
come to Mizo Hills. Moreover beciusa
of recent floods eve~ road comniuni-
cations leading upio Si'tn: from Aiial
anq Shillong are dis'ocated. I ¢, not
know whether the Government is
making any attemot to restore at lcast
the road communications to the wvifal
plain district of Cachar, with Hill
areas, so that it may helo mobility.
It is not good simply saying thot we
are looking into it; action must fol-
low.

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): Afew new points
have been raised by the hoh. Member
Shri Hem Barua. Most of the .’
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other points that he mentioned
have been raised in this House
mahy times and they have also

been answered here. The most im-
portant point that hag beep raised by
the hon. Member is about the alleged
complicity of Pakistan and China in
these attempts of some of the tribal
people of India to gain independence.
The Home Minister has several times
stated here that we have found defi-
nite evidence of arms supply by Pak-
istan to the Mizos and alsp to the
Nagas. But it was not correct to say
that our efforts to prevent this kiad of
supply, to prevent gangs of armed
rebels going over to Pakistan to get
training and arms and ammunition
have not succeeded. In the last three
vears we have foiled many more at-
tempts of these people to go over to
Pakistan and get training than we
had done in earlier years. Mizo Hills
have a long common border with Pak-
istan. Because of the terrain there it
has been very difficult, 1o begin with,
to prevent these people {rom crossing
over to Pakistan. That was also a
little complicated because Mizos are
also living on the Pakistan side. That
is to say Mizo tribals are found on the
Pakistan side and Pakistani Mizos and
Indian Mizos look alike and there are
all kinds of complications. But with
the border security forces taking over
control and increased number of bor-
der ‘security check posts on the bor-
der, we have been able to do a good
dea] in this matter. 1 must also com-
pliment the Government of Burma in
giving us splendid co-operation in this
matter. It is now almost impussible
for any of these rebels to go over to
Pakistan through the territory of
Burma. We have been having very
good co-operation from them anq our
success in that area because of the
co-operation of the Burmese Gov-
ernment hag to a little extent helped
us to divert our forces from that fron-
tier where we had to put our forces
and guard against people going to
Burma. Now, we have been able to
divert our forces and deploy them to
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prevent hostile Nagas and Mizos from
going over to Pakistan. The ammu-
nition and arms that we have been
capturing from the hostile Nagas and
Mizos, have shown interesting trends.
As the hon. Member was mentioning,
to begin with, in the earlier years of
Naga rebellion, it was the second world
war things that were left over that
were being used. Later on, when
Pakistan began to help the rebel Nagas,
the Pakistani arms came into tae pic-
Now, most weapons that were
captured from the rebel tribals have
no markings at all. Some of them
have Indian markings, and it is open
to guess whether the Indian markings
are deliberately put by the Pakistanis
on those weapons or whether ihey are
the weapons lost by some of our secu-
rity forces during the encounte:s. But
weapons with Indian markings have
been very few. However, we have not
been able to establish properly whe-
ther these are the Pakistan arms or

not. But most of the arms, as I said
earlier, which have been captured
from the rebe! tribals did orginate

from Pakistan.

Shri Joachim Alva Are the wea-
pons seized today much less in quan-
tity than before?

Shri Vidya Charan Shukla: We
have been able to seize many more
weapons now than before.

Several things have been said about
the development of the area and about
the so-called British plot to isoiate the
tribal areas from India. It is a well-
known thing that the British did try
to isolate the tribals from India. But
after Independence, the House knows
that very strenuous efforts have been
made to assimilate the tribal culture
with our own culture ang to give the
tribals a feeling of being Indians, and
a tremendous amount of money, if
you take it per capita, has been spent
in these hill areas of Assam, to deve-
lop those areas and to bring absut the
emotional integration with the rest of
India. But, Shri Hem Barua himself
knows that this is an extremely com-
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plicated situation and both the plains
Assamese and the tribals are cxtremely
sentitive about these attempts to inte-
grate them emotionally and otherwise.
Because of thes complicated senti-
mental prob’ems between the hill
tribals ang the plain Assamecse, these
measures have been compiicated a
good deal. But I am sure Shri Hem
Barua will bear me out when I say
that honest ang sincere attempts have
been made to see that the tribals in
these hill areas do get a feeling of
intergration and belonging.

Shri Ranga (Chittoor); The hon.
hon. Minister does not even take note
of the hint that I have given; kindly
address them as tribal people and not
as tribals, because they do not like
the word “tribal”. (Interruption).

Shrj Vidya Charan Shukla: Then,
Shri Hem Barua also mentioned about
training camps run joinily by Pakis-
tan and China. Training camps, as has
been said in this House, have been run
by Pakistan. We have some reports
of Chinese personnel in these camps,
but we are not yet sure of the extent
to which the Chinese have collaborat-
ed in these training camps, for, our
rebel tribals who go over to....

Shri Ranga: He is repeating the
same word again. (Interruption).

Shri H. N. Mukerjee (Calcuttz
Central): If members from those
regions were Members of this House
and if he referred to us in that man-
rer, it would have hurt us like hell.
(Interruption). .

Shri Vidya Charan Shukla; Then,
Shri Hem Barua also said that to hold
talks with underground Nagas would
tantamount to recognizing tkeir Naga
federal government. It has been
denied in this House and I again
want to deny that holding talks with
derground, so-calleq federa] govern-
way amount to recognizing their un-
derground, so-called federal govern.
ment. -

Shri Hem Barua: They ‘hemselves
have said like that.
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Shri Vidya Charan Shukla: Then,
the points which have been raised
have been covered. So, I will now
give some new information to+ the
House about the action that we have
taken to strengthen the civil ad-
ministration and also to increase the
security measures in our borders. In
the Mizo hills, the situation has been
particularly difficult because of the
terrain and because of the common
frontier with Pakistan. There, as the
House knows, the difficulty lies also
in the matter of transport. There has
been only one major road, and so we
have made efforts to open up more
areas in the Mizo district so that not
only the security forces but also the
civilians who administer the area
coulg contact other people. living in
the interior of the district.

As I said, road transport in that
district is not satisfactory, but we are
trying to improve the road communi-
cations there. We are opening up
more and more administrative centres.
That would also be manned by secu-
rity po'icemen.

Shri Basumatari (Goalpara): Is it
not a fact that only since the atroci-
ties took place in Nagaland and Mizo
Hills, then only the Government at
the Centre seems to know the difficul-
ties of those areas? Otherwise, there
is a complaint from the Assam Gov-
ernment that the Government of India
were neglecting those areas and’ did
not give enough money to the extent
required for developing communica-
tions and for other developmental
purposes in those areas”

Shrj Vidya Charan Shukla; As 1
said, a good deal of money has been
spent in that area for developmental
purposes. It is another matter whe-
ther sufficient money was spent or
not. I would say sufficient money has
not been spent for development in
any part of the country, because our
needs are so tremendous that it is
not possible to meet them. But if
you see the per capita expenditure
for developmental purposes in these
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hill districts of Assam, you would not
say that these areas have been
neglected.

~ Before 1 sit down, I would like to
inform the House about one new deve-
lopment. Pakistan has now started
recruting the Garo tribals and other
" tribal people who are on the Pakistan
side into their army. Thijs is a new
thing we have noticed and we are
watched the situation carefully. I
would like to assure the House that
we are very careful and vigilant on
the border and we are doing our best
to see that the situation which was
bad improves. T am quite sure in the
coming years, we shall be able to
establish peace in these areas and
integrate them properly with the rest
of the country.

Shri Joachim Alva: The Minister
said that the Mizo tribals have got
their counterparts or relations on the
other side. The same position also
arises where the Pakistanis are con-
cerned, this way or that way. May 1
know whether the Government is not
adopting the same stern and strict
measures in the case of the crossing
over of tribals as they adopt in the
case of Pakistanis crossing over this
way or that way, so that these lapses
do not recur?

Shri Vidya Charan Shukla: We
are adopling stern measures to see
that these illegal crossings do not take

"-place.

AUGUST 16, 1966

Miza and Naga 4962
Hostiles by Pakistan
3.4 {'and Ching (H.AH,
i Dis.)

= fow fagrd wgdwn (fadiv) @
ag AT § 1 wifq arat aw @
1 19 GHAS & (F 9@ F71 a1y @
a&x & 7

Shri Vidya Charan Shukla; We are
not handling the peace talks with the
Nagas.

Shri Ranga: Would the Govern-
ment consider the possibility of
pursuing the same line that the Pak-
istanis are pursuing? When they are
recruiting Mizos into their army, cam
we not also try.to do the same so far
as our people are concerned?

Shri Vidya Charan Shukla: Prof.
Ranga knows that we have a very
large number of Mizos in our armed
forces. As a matter of fact, in Mizo
district, there is a sizeable number of
ex-servicemen.

Shri Parashar (Shivpuri): May 1
know on what status does the Gov-
ernment talk with the underground
Nagas? Does the Government bring
that status to their notice before
entering into talks with them?

Shri Vidya Charan Shukla: As 1
said, we are not handling this matter.

17.20 hrs.

The Lok Sabha then adjourned tilt
Eleveh of the Clock on Wednesday,
August 17, 1966|Sravana 26, 1888
(Saka).
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